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REPORT ON EXCESSES OVER VOTED GRANTS AND CHARGED

-~ APPROPRIATIONS DISCLOSED IN THE APPROPRIATION

‘ ACCOUNTS (CIVIL), (P&T), (RAILWAYS) AND
(DEFENCE SERVICES), 1966-67.

INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this Thirty-First Be-
pbrt on Excesses over Voted Grants;Charged Appropriations as dis-
closed in the Appropriation Accounts (Railways), Appropriation Ac-
counts (Civil), Appropriation Accounts (Posts and Telegraphs) and
Appropriation. Accounts (Defence Services)  for the year 1966-87.
These Accounts were laid on the Table of the House on the 13th
March, 3rd April. 30th Aprii and 6th May, 1968, respectively.

2. The Committee have examied the Excesses at their sitting held
on the 10th October, 1968 in the light of the explanations furnished
by the Ministries Departments concerned (Appendices T to XXXI).

3. In the past, the Heports of the Committee on excesses related
to grants covered by the Appropriation Accounts (Civil) only. The
observations of the Committee in regard to the excesses under the
grants relating to Railwavs, Defence Services and Posts and Tele-
graphs did not form part of this Report, but were included in the main
Reports of the Committee on the relevant Appropriation Accounts
and Audit Reports. These Reports were generally presented to the !
House well after the Report on excesses disclosed in Appropriation
Accounts (Civil). As, under the existing procedure, the Demands
for Excess Grants are brought before the House for regularisation
only after the Committee have reported on the excesses, the old’
practice led to considerable delay in the regularisation of excesses
relating to Railways, Defence Services and Posts and Telegraphs.
To avoid such a situation in future and to facilitate speedy regu-
larisation by the House of the excesses under al] the grants, the
Committee have decided that hereafter their Report on excesses
should cover not only excesses disclosed in the Appropriation Ac-
counts (Civil), but also those disclosed in the Appropriation Ac-
counts (Railways), Appropriation Accounts (Defence Services) and

Appropriation Accounts (Posts and Telegraphs). The,_.pmun&»ke-/
port is the first such consolidated Report. !

(vif)
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4 The Committee have taken note of the concern expressed in
. the House over the delay in regularisation of excesses. The delay
Fhu been due to the time taken by the Mininm'es,’l_ﬁpanm&nh of
' Government in submitting notes to the Committee in explanation of
| the excesses. If delay is to be eliminated, the existing proce.
“dure for submissfon of notes will need to be stregmlined. Sugges-
‘tions for streamlining this procedure are set forth in Chapter III of
this Report. l{

5. The Commmee would ltke to place on record their appreciation
‘of the assistance rendered to them by the Comptroller and Auditer
Genera) of India..

M. R. MASANI,
Chairman,
Public Accounts Commitiee.

New Druur;
October 12, 1988

Asving 20, 1890 (Saka).




|
GENERAL OBSERVATIONS

This THIRTY-FIRST Report deals with Excesses over Voted
‘Grants/Charged Appropriations as disclosed in the Appropriation
Accounts (Railways), Appropriation Accounts (Civil), Appropria-
tion Accounts (Posts and Telegraphs) and Appropriation Accounts
(Defence Services) for the year 1966-67. These Accounts were laid
.on the Table of the House on the 13th March, 3rd April, 30th April
and 6th May, 1968, respectively.

12 The Committee have examined the Excesses in the light of
‘the explanations furnished by the Ministries/Departments concerned
(Appendices I to XXXI).

1.3 The Committee in their successive Reports on Excesses over
Voted Grants/Charged Appropriations have been commenting
upon the delays on the part of Ministries/Departments in furnish-
ing notes stating the reasons for or circumstances leading to such
excesses and emphasising the need for submission of these notes
within the prescribed time-limit of two months from the date of
presentation of the Accounts to the House. They had also urged
the Ministry of Finance in para 1.5 of their 45th Report (Third Lok
Sabha) to devise ways and means to avoid such chronic delays om
the part of Ministries. They regret to observe that this year alse
‘there was no improvement. Not a single note relating to Excesses
disclosed in the Appropriation Accounts (Civil) was received within
‘the stipulated time-limit of two months. It is hardly necessary to
‘point out that such delays not only disturb the programme of work
of the Committee but also result in avoidable delay in the regulari-
sation of excesses by Parliament.*

14. The Committee would also like to observe that although
they have been repeatedly urging upon Ministries/Departments to
make every effort to avoid excesses, there has been no improve.
ment in the matter. During the year under report, Excesses over
Voted Grants and Charged Appropriations as disclosed in the Appre-
priation Accounts (Civil) aggregated Rs. 5.09 crores and Rs. 4.34
<rores respectively as against Rs. 2.95 crores and Rs. 1.99 crores res-
pectively during the preceding year. The Committee would like
Ministries not to lose sight of the fact that an excess over the amount
voted by the Legislature represents an wunauthorised expenditure
‘which vitiates Parliamentary control. The Committee would like the
Ministry of Finance to take suitable measures to ensure that such
€Xcesses over expendifure are reduced to the bare minfmum.

—

® Pleats also see paras 3.1 10 3.10 of the Report (Chapter I11)
1869 (A”) LS-—2



¢
EXCESS GRANTS'APPROPRIATIONS

2.1 Daring the year ended 315t March, 1967. the cctual expenditure exceeded the Voted Grants Charged Appropriatioss
in the following cases : —

Actunl Excess Date of

—— S ———

Si. ‘Neo. & Name of Grant Ministry Department  FFinal Grant;
No. concarned Appropriation  Expemditure reczipt of
note {Jue
date 3-6-68)
1 2 3 4 s 6 v
] Appropriation Accounts (Cizli, 1966-67
A VOTED GRANTS
Rs. Rs. R«
1t . 1—Ministry of Commere: . Commerce 44.96,000 *45.61,740 *65,740 B-10-68
2 - 9 -—Ministry of Eduction . Educuion 7.23.000 *87,31,920 *R.920 12-6 6%

-

3. 19-Edugtiea - . Educiion 45,63,84.0¢Q s e (1-6-68



4 13—Sgrvey of India . Education - 4.23.,69,000 $:233:99.834 30,834 11-6-68
§ 13—Botanical Survey Education 32,24,000 32,777,517 53,517 22-6-68
6 14—Zoological Survey Education 24.95.000 24,99.434 4434 21-6-68
7 21—Taxes on Income including Finance 10.62,51,200  10,66.86.138 435,138 24-6-68
Cerporation tax, etc.
8 121—Other capital Qutlay of the Finance 2.56,82,00,000 *358,61,07,352 1,79,07,352 24-6-68
Ministry of Finance
9  45—Cabinet . Home Affairs 62,11,000 63,19,748 1,08,748 16-6-68
10 s8—Ministry of Industry Industry 46,38,000 47,017,886 69,886 19-6-68
I1  62—Miristry of [nformation &  Informadon & 18,50,000 19.46.567 96,567 27-6-68
Broadcasting Broadcasting
12 63—Broadcasting Do 7,90,00,000 8.06,19,566 16,19,566 1-7-68
13 130—Capital Outlay of the Minis- Do. 2,24.46,000 2,27,71,978 3,25,978 29-6-68
try of Information & Broad-
. casting--
14 71—Chief Inspector ¢f Mines Labour, Employment 41,42,000 41,67,052 25,052 7-10-68
o & Rehabilitation
1s  77—Other Revenye Expenditure Industrial Develop- 48,79.000 49,59:344 80,344 13-6-68
‘of the Ministry of Law ment & Company s S BN e
Affairs. .
16  78—Ministry of Mines &Metals  Mines & M..etafa ST ‘18,89,0007 o i;,i’s.issi"""'" . "5?45;“5‘*'!'5-?-6}3”

cnnllinnd BTSN TN PR . - S— T —c S— -~ -




1 3 3 4 s 6 7
Rs. Rs. Rs.
17 8s—Other Revenpe Expenditure Works, Housing & ,80,000 61~ - 668
of the Ministry of Supply &  Supply. 58 58,968,607 16,617 u
Technical Development.
18 86—mestry of Transport and Transport and 1,38,85,000 *1 0,840 e} .
Aviation,, Shipping 145,30,84 *6.45,84 2-7-68
19  92—Aviation . . . Tourism & [Civil 9,31,68,000 9,37,84,166 6,16,166 7-968
: , Aviation
20 94—Ministry of Works, Housing Works, Housing and 24.60,000 88,677 8.677
& Urban Development,. Supply .. s #AT 14-6-68 N
21 144—Capital Outlay of the Deptt. Aromic Energy 7,08,50,000 17, N
of Atomic Energy. SRS STATSH4 1903244 468
22 104—Other Revenue Expenditure Communications 30,59,000 0,72,61 61 20-6-68
of the Deptt. of Communica- 303 g 13,015
tions.
23 128—Capital Outlay of the Min. Home Affairs 5,39,70,000 - *s 27-768
of Home Aflairs.

24 89—CMnicatiom (includirg Transpon& Shipping 11,49,32,000 ®12,15,15,202 *85,83,2 10-10:68
National Highways). 513 5:83,292

2s 137—Capital Outlay on Roads Deo. 48,12,60,000 %49,26,31,206  *1,13,62,206 10-1068



26
27

28

29

31

19—Customs .

CHARGED APPROPRIATIONS

42,579

*1,34,197

57,57:23,395

Finance 40,000
Interest on Debt and other obli- Finance 4,62,85,67,000 4,63.50,33,605
gations and Reduction or avoid-
ance of Debt.
123—Loans and Advances by the Finance 9,16,15,37,000 9,19,84,24,917
Central Government
137—Capital Outlay cn Roads- . Transport & Shipping 9,000
Appropriation Accowmits (P&T), 1966-67
4 VOTED GRANT
145—Capital Outlay on Posts & Communications 5.4,59,00,000
Telegraphs (Not met from P.&T)
Revenue)
Appropriation Accounts (Railways), 1966 67
VOTED GRANT
2—Miscellaneous Railway Railways 3,89,15,000

Expenditure

3:96,83,074

2,579
64,66,605

3,68,87,917

*1,25,197

2,98,23,39¢

768,074

26-6-68
17-6-68
17-6-68

10-10-6¢

24-8-68
(Due dar

13-5-68
(Due date
13-5-68)




e, D et e, bt i~ 2 e Te———

' , 2 3 4 5 6 .7
T ‘ o R, R, Re T

' - -7 CHARGED APPROPRIATION - - SR
32 13—Open Line Works {(Revenue} Railwavs 26.000 26,479 479 13-4-68
Due  dare
13-5-68)

Appropriation Accounis (Deferice Servives . 1966-6=
VOTED GRANT

33 R —Defence Services— Defence 24.47.40.00C  24.5R80.22% 9.40.225 2-7-68
Non-effective {Due date
6-7-68)

*These ﬁguréa rébrcécnr the finally verified scruals md vary somewhat trom those published in the Audit Report (Civil),
1968 due to mis-classifications subsequently detected

*»This does not require regularisation in terms of para 2- 52 of the Report,
s»*This does not require regularisation in verms of para ~ of the 16th Report of the PAC First Lok Sabha),
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22 The Committee find from the notes furnished by the Minis-
dries that defective estimation at the time of framing the Budget and
revised estimates and that failure to anticipate properly the receipt of
stores and debits relating thereto, absence of adequate provision
for the adjustment of past liabilities, erroneous adjustments and lack
of proper control over expenditure continued to be the main causes
for excesses during the year under report. Another factor which
contributed to heavy excesses this vear was lack of coordination
between the Central Ministries of Finance and Irrigation and
Power and between the Centra] Ministries of Finance and Transport
on the one hand and State Governments on the other,

2.3. The Committee will now proceed to deal with some individual
<ases ot excesses.

APPROPRIATION ACCOUNTS (CIVIL), 1966-67

MINISTRY OF HOME AFFAIRS

1) Grant No. 45— Cabinet (FExcess Rs. 1.08.748)

24 The excess was mainly under the sub-head ‘A3-Tour Ex-
penses’ (under the Group-head ‘A Cabinet’y wherein there was an
excess of Rs. 1.77,129.

25 In a note furnished by the Ministry of Home Affairs, it has
been stated:

"This item of expenditure is of an extiremely fluctuating
nature and depends on the naturg and number of tours
undertaken by Ministries/Deputy  Ministers which are
necessitated by the exigencies of work and internal and ex-
ternal situation. The circumstances vary from year to
year and again from time to time in the same year. Thus,
it is neither possihle to assess with any exactitude the
requirement for the purpose before the commencement of
the year nor does the trend of the expenditure during a
part of the vear give a correct indication of the expén,di-
ture during the remaining part of the year. In the absence
wf any other methods, the budget provision for the purpose



is made on the basis of the trend of actuals during the-
pBSL years... ......... Accordingly, during the year 1966
67, a provision of Rs. 9,25,000 was made in the original bud-
get unaer the sub-head A.3—Tour Expenses. When the
positior. of the grant was reviewed in the month of
December, 1966, in the light of actuals for the first 8.
months and estimated expenditure for the remaining 4
months, it was estimated that the requirement under
“Tour Expenses” during the year would be Rs. 12,00,000.
After taking into account the savings under other
group heads in the Grant, the net additional requirement
nnder this head came to Rs. 220,000, A supplementary
grant for this amount was, accordingly obtained in March,
1967 to cover this additional requirement”,

2.6 *'The fina) review of the grant on the basis of the actuals for
the first 10 months and estimated expenditure during the remain-
ing 2 months revealed in March, 1967 that the requirement for
“Tour Expenses” of the Ministers/Deputy Ministers would amount
to Rs. 1230,500. Thus, an amount of Rs. 85500 was provided by
reapprcpriation from the savings under other sub-heads in this
grant over and above the supplementary grant of Rs. 220,000 ob-
tained carlier so as to enhance the grant under sub-head A3 Tour
Expenses to Rs. 12,30,500".

2.7. “The Appropriation Account for 1966-67. however, revealed
that, against the final grant of Rs. 12,30,500, the actua] expenditure
during the year under “Tour Expenses” came to Rs. 14.07.629 re-
sulting in an excess of Rs. 1,77,129. This was due to more tours
undertaken by the Ministers/Deputy Ministers towards the later
part of the year for which the debits were raised and adjustments
made after the close of the financial year. It was not possible to
anticipate this expenditure at the time of applying for supplemen-
tary grant. It may be mentioned that upto March (Prel) the
expenditure under this sub-head was only Rs. 12,12,900 which was
within the amount provided. An adjustment of Rs. 194729 on
account of “Tour Expenses” was made in March (Final) and March .
(Suppl.) accounts. ‘Tt was not possible to anticipate this addi-
tional expenditure even in the month of March, 1967, and to pro-
vide additional funds by obtaining an advance from the Contin-
gency Fund of India® ‘

28. The Committee note that excess occurred uwder the sub-
head ‘A3-Tour Expenses’, where the actual expenditure amounted
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to Rs. 14,07,629, aguinst the original provision of Rs. 9,25,000 and
the finally revised provision of Rs. 12,30,500. They are not con-
vinced by the argument that the debits in respect of tours from the
other Ministries could not have been anticipated. As the Com-
mittee understand the position, the debits are periodically raised:
by the Railway and Defence Departments. Since these debits arise-
out ot requisitions issued by the Ministry of Home Affairs for rail-
way accommodation and security arrangements for tours under-
taken by Ministers, it is not clear why it was not possible for the-
Ministrv of Home Affairs before they came up with a demand for
Supplementary Grant in March 1967, to review the position ef
outstan:ding requisitions on which debits had not been received
and to tnake suitable provision for the expenditure on that

account,

MINISTRY OF INFORMATION AND BROADCASTING

(ii) Grant No. 62—Ministry of Information and Broadcusting
(Excess Rs. 96.567)

29. The excess occurred mainly under sub-heads ‘A3-Allowances,
Honoraria, ete” (Rs. 7.679) and ‘A4-Other Charges’ (Rs. 87,911).

2.10. In a note furnished to the Committee, the Ministry have
explained the main reasons for the excess as under;

(1) Allowances, Honoraria etc. (-+) Rs. 7.679

The excess is mainly due to—

{a) more tours undertaken by officers and staff than anti-
cipated in the original Budget Grant; there was a pro-
vision of Rs. 47,000 for Travelling Allowance in the origi-
nal Budget Grant which was enhanced to Rs. 56,000 by
a Supplementary Grant, against which the actual expen-
diture amounted to Rs. 59,656 leading to an excess of
Rs. 3,656. The tours were unavoidable and necessary in
the public interest.

(b) payment of more overtime allowance to the staff than
anticipated. A provision of Rs. 21,000 was included’ in
: the Budget Grant for 1966-67 for “Overtime Allowance”.
This provision was enhanced to Rs. 34,543 by supplemen-
tation, against which the actual expenditure amounted to
Rs. 43,896 resulting in an excess of Rs. 9,353, part of
which was off-set by savings under other detailed heads,.

an excess of about Rs. 4,000 still remaining uncovered.
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{2) Other Charges (-+) Rs. 87911
The excess under the following heads had to be incurred in spite

.of enforcing the maximum economy:— )
{Figyres round -

ed 1o ‘000")
{a; Kent on telephone lines . {(-) 43.c00
1ty Purchase and maintenance « 1 staff cars - 26,000
{¢; Cart hire and Mazdoor charges { 4,000
‘d: Entertainment and hospitahity charges .oyt .000
f¢ ¢ Service Postage stamps and Telegram Charges (- 8,cc0
Towal , 88,000

(a) Reunt on trelephone lines () Rs. 43.000

The original Budget grant amounted to Rs. 50.000. By supple-
mentation, the provision was raised to Rs. 87,000 against which the
actual expenditure amounted to Rs. 130875 resulting in excess of
Rs. 43875 The excess expenditure had to be incurred on the basis

of actual reqguirements,

(h) Purchase and mawmtenance of staff cars ( .y Rs 26000

The excess is partly due to the purchase of an additional staff
car (Rs. 14,891) and partlv due to the increase in maintenance costs
of the three vehicles as against the two provided for in the Budget.

(¢) Cart hire and Mazdoor charges (:) Rs. 4.000
(d) Entertamment and hospitality charges () s 7.000
(¢) Service Postage stamps and Telegram charges () Rs. 8,000

The following table will indicate the budget provision originally
made and the actual expenditure incurred during the year 1968-

er:— |

 ltem of Expenditure  Budget  Actusl | Fxcess
Grant Expenditure

Rs. Rs Rs. )

C&msc‘ . . : . , 3,000 7,333 4,333

 Entertpinment . . ) 1,500 9,061 2,561

.Seryice . postage stamps . . 15,000 24,338 9,338°¢

. ‘ *(oft-st by

s. 1000

by saving

under other

m)_-‘



The excess expenditure had to be incurred on the basis of actual
requirements.

It is regretted that an advance from the Contingency Fund of
India was not taken to cover the excess.

During the year 1865-66 also, there was an excess of Rs. 35318
in this grant, which was not covered by an advance from the Conti-
gency Fund.”

2.11. The Committee note that there has been an excess in this
Grant for the second year in succession. Dwuring both the years,
the Ministry had failed to obtain funds through Supplementary
Grants 1o meet the excess expenditure. ‘

2.12. The Committee understand from Audit that in one of the
files of Ministry, the Ministry of Finance had observed as {ollows:—

“That there is no adequate budgetary control in the Ministry
of Information & Broadcasting and that the Ministry
are incurring expenditure without regard to the sanc-
tioned Grant and general instructions issued by Govern-
ment from time to time. Ministry of Information &
Broadcasting purchased a Staff Car when it was really
not needed.”

213. The Committee find it difficult to comprehend how the
Ministry failed even to make provision for a staff car which, in any
case, the Ministry ef Finance appear to have considered unneces-
sary. Even if the staff car had been purchased towards the close
of the year, the proposal for its purchase should have heen moeted
and finalised well in advance and it should have been possible to
have provided funds at the stage the proposal was being finalised.

2.14. The Commiittee deprecate the tendency on the part of the
Ministry of Information and Broadcasting to incur expenditure
without regard to the samctioned Grant and the financia} instruc-
tions issued by Government. If Ministries start exceeding the
. sanctioned allotments in this manner, Parliamentary contrel evpr
expenditure loses its meaning. The Committee trust that the
Ministry will henceforth strictly comply with financial instructieps
and keep their expenditure within the allotment.
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(iti) Grant No. 63—Broadcasting (Excess ..s. 16,19.566) "

2.15. According to & note furnished by the Ministry, the follow-
ing are the main reasons for the excess:

Final Actual Excess{-+) -
Grant Expenditure
1966-67 1966-67

Rs. Rs. Rs.
B—-Broadcasting station . 4,77,62.000 4.86.76.943 () 9,14,943.

Othe.r Charges:
Rs.

(a) Payment  of Dbills 2,94,000
relatipg 1o previous
year in respect  of
papers, printing char-
ges, increase in prin-
ting charges dost of
white paper instead
of news print relating

_ to Betar Jagat, Akashi

" and Vanoli and Voani.
(It is certified that
the Liability Register
is being maintained
by the respective umits

" of  AIR).

(&) Purchase and ad- 2,87,000
justment of cost of

" ¢afs at Jaipur, Jabal-

! par, Delhi and Cal-

. curta (Rs. 71,600) in-
creascin the rental of
trunk  call charges
relating to telephones
purchase of typewrit-

" ‘ers, more expenditure

* on .power + consump-
tion, levy of surch-

. rges on power supply

Tat 15% (Jaipur), ad-

“justment- “of debim

e.ifelating to mainten-

. gaecof buildings and

nds, paymént of
subsidy tp Canteens,
increase in the rental
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-of building and com-
‘missioning of new
50 kwmw T ransmitter
at Hyderabad. The
amount in respect of
cars (Rs. 71,600) main-
ly relate to expenditure
on replacement of
duty cars for which
orders were placed
in previous  years,
with the sanction of
the competent autho-
rity. This was an
inescapable expendi-
ture and could not
be foreseen at the
time of budget. The
bulk amount being
debits,

1{c) Central Storcs Issue 3,25,400
of stores to new
stations/centres,  in-
creasc in the require-
ments of stations and
particularly those of
border stations in-
crcase in the price due
to increase in customs
duty and devaluation

of Rupee.
Mihor excess - under
remaining heads . 8,543
C—Research Dcpartment: 8,89,100 9,20,324 31,224

This excess was due to assessment of Customs Duty which could not
be anticipated. This excess is accounted . for under ‘Other Charges’

News Services Division 46,85,700  48,49,328  (4)1,63,628

Allowances Honoraria.

Due to payment of un- 9,075
foreseen air-fare char-
ges to Air lines.
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Other Charges .

Payment on accountof  1,46,115
unforescen press bearing
charges (Rs. 21,000)
revision of rates  of
P11 (Rs. 30,400} pay-
ment of unforeseen
telephone  call char-
ges (Rs. 32,00c) ad-
justment of cbst of
tyres and tubes (Rs.

§,400) adjustment
relaung to cost of
Stationery(Rs. 34,100)
hiring of taxis (Rs.
21,800) and minor
excess (Rs. 1,415)

Other minor excesses 8,799
uvnder ‘Pay of Cflicers

{Rs.  3,276) and
Allowances to Artis-

s !(Rs. 5, 523)
Total excess . 1,63,967
Partly-off-set by saving 359
under ‘Pav of Esta-
blishments' .
Net Excess . 1,63,628
External Seryices Division * 21,29,000 22,47,636 ( +)1,18,636

This excess is maml) under ‘Other Charges’ which is ~due to rental
payment of A Hi-Fi-Line in advance to P&T Department.

Telcvision Cenire 22,54,500  25,96:239 (+) 3.41,739
Allowances to Artists  (+)40,653

‘This excess was due to

(1)payment of arrears
fees etc. to Staff Arti-

sts due to fixation of

their pay in the fee

scales: (ii) introduc-

tion of (Kr'shi Dar-

shan’ programmes and
inad quacy of the

grant, due to cover-
age of Geaeral Elect-
ions.
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O ther Charges - -3,77,184

This excess was due
tos) increased expen-
diture on purchase of
raw stock of films : nd
utility of films tor
coverage of news items
ports and also cover-
age of pYOgrimmes of
foreign VIPS visiting
India, (:i) Prime Minis-
ster's Press conferen-
ces and (i) adjustme nt
of debits rela ing 1o
.previous year(s).

Ferd  Foundanucn  Eidu-
cartonal T.V. Prcject +24,667
This excess was due
to un-anticipated uid
received from Ford
Fou.ndation.
Totsl Excess Rs. 3.42,504
Party-off-set by savings

und: r other heads 765
Nit Excess . 3,41,739
D-Susp.ns: 61,52.000 62,37.766 + 85,766

This excess is due to receipt of more debits from Accountant Gene-
ral Central Revenues than anticipated.”

2.16. The Ministry have further stated that most of the items of
expenditure on account of which the excess resulted could not be
anticipated and were of unavaidable nature. At that time of the
year, it was too late to restrict the expenditure to the desired ex-
tent. It was also not possible to make an application for advance
from the Contingency Fund of India as the exact picture of the
excess expenditure particularly due to adjustment of bills, was not
available.

2.17. The Committee are not impressed by most of the reasens
given by the Ministry for the cxcess. It is not clear why the Min-
istry failed to provide for payment of bills relating to the previous
year, as it would have been hardly reasonable to suppose that
debits would remain unadjusted for two years. Nor is it clear
Whether the increase in printing charges occurred so unpredictably
# to iake provision for it impracticable. As regards the purchase
of staff cars, the Commiittee find from the explasiation of the Min-
istry that the orders were placed in the previous year. In the cir--
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wmum,ithndcmhwmemiufotlmu&h
account escaped the motice of the Minisiry. Mention has been made
in the explanation of the incresse in the price of stores due to
devaluation and increase in customs duty. Devaluation occurred
in June, 1966 and no increases in customs duty also were made
towards the close of the financial yesr. The explanation of the
Ministry in this regard can, therefore, be hardly regurded as tem-

able.

2.18. The Committee also notice that the excess under the Tele-
vision Centre is substantial. Here even the liability for payment
of arrears of fees to staff artistes seems to have been ignored while
provision of funds was made. The bulk of the excess was due te
purchase of film which accounts for more than two-thirds of the
excess under this head. The Committee would like the Ministry
to examine, in consultation with the Ministry of Finance, whether
‘adequate and satisfactory arrangements for control of expenditure
on the Television Centre exist, as the excess amounts to as much
as 14 per cent of the original grant.

2.19. The Committee observe that during the previous year also,
there was an excess under this Grant to the tune of Rs. 43 lakhs.
Commenting upon the excess, the Public Accounts Committee
(1967-68) had desired the Ministry to tighten the procedure of con-
trol ove- expenditure so that such excesses did not recur.

2.20. In a note furnished by the Ministry pursuant to the above
recommendation of the Public Accounts Committee (1967-68) it has
been stated as follows:—

“In order to tighten up the procedure of control over expendi-
ture,- the Directorate General, A.ILR. have issued instruc-
tions to the various Units of the A.LR. that no vacant
posts for which no provision exist in the sanctioned budget
should be filled in; that all tours should be restricted to
the absolyte minimum; that all avoidable purchases should
be given up and the strictest control exercised over the
purchase of stationery, furniture, musical instruments ete,;
that trunk calls should be eliminated unless absolutely
essential; that even local calls should be restricted; that
strictest economy in the use of electricity and power
should be observed; that strict economy in the consump-
tion of petrol and other motor ofl should be achieved by
reducing the number of trips of vehicles to the minimum;

L]
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that hiring of taxis should be discontinued except in
unavoidable circumstances and that programmes should
be repeated on tape to the maximum extent possible.”

221. The Committee feel that these instructions have value only
if the field organisations in fact act on them in letter and spirit
and ensure that the sanctioned budget allotment is not exceeded.
The Committee would like to watch this through the future Appro-
priation Accounts relating to this grant of the Ministry of Infor-
mation & Broadcasting.

MINISTRY OF TRANSPORT & SHIPPING
(Roaps WING)

(iv) (8) Grant No. 89—Communications (including National High-
ways)—Excess Rs. 65,32,227.

(b) Grant No. 137—Capital Outlay on Roads
Excess over Charged Appropriation (Rs. 73,002).
Excess over Voted Grant (Rs. 114,10,827).

2.22. Out of the total excess of Rs. 65,32,227 in Grant No. 89—
Communications (including National Highways), the bulk
(Rs. 63,12,344) relates to sub-head B-1-Maintenance of National
Highways; During the year 1965-66 also, there was an excess under
this sub-head to the tune of Rs. 19,12,945.

2.23. In a note furnished by the Ministry of Transport & shipping
(Road Wings) it has been stated that the budget estimate under
this sub-head amounted to Rs. 725 lakhs. But in view of the economy
ve, a provision of Rs. 700 lakhs was accepted for inclusion in
the Revised Estimates. According to the Ministry, “the inadequacy
of the provision was felt even when the hudget was finalised but
it was not found possible to obtain a larger allocation in view of

the continuing constraint on the general resources position of the
country.”

2.24, The Ministry have further stated:

“The road works are executed through the agencies of the
- State Public Works Departments and the Central Public
Works Department. Provision in the burget is made on
the basis of estimates received from the various executive
agencies. They in turn are guided by their subsidiary
establishments such as the Chief Engineer, Superintending
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Engineer, Divisional Engineer etc. who are in charge of
actusl execution of the works. The Government of India
invariably impress upon the States the need for restirct-
ing the expenditure to the amount of the allotment and
this stipulation is also made in the various letters sanc-
tioning the allotment of funds. In view of these instruc-
tjons, it was not expected that the grant would be exceed-
ed. In the absence of any firm indication from the States
about the likelihood of additional expenditure being incur-
red by them upto the end of January 1967, the question of
obtaining any supplementary demand did not arise, par-
ticularly since the budget provision was reduced at the
revised estimate stage as a result of financial stringency.
For the same reason no steps could be taken to obtain an
advance from the Contingency Fund of India. But some
of the States failed to restrict the expenditure to the allot-
ment made to them.”

2.25. As regards Grant No. 137—-Capital Outlay on Roads it has
been stated, in a note furnished by the Ministry, that there was an
excess of Rs. 120,298,983 under sub-head A-1 of the Voted Grant—
Construction of National Highways. This excess was mainly made
up as under:—

(i) Accelerated progress on certain works (Rs. 14.70,962);

(i) Belated adjustments carried out in the A.G., U.P's Office
in December 1966 Accounts (Rs. 193,767); and

(iii) Variations not explained till June; Madhya Pradesh
(Rs. 2,57,662); Maharashtra (Rs. 2,85118); Assam
(Rs. 14,05,408); West Bengal (Rs. 32,93.869): Punjab
(Rs. 19,07,385) and Delhi (Rs. 61,08,742) — (These exces-
ses were partly counter balanced by saving from other
States and Union Territories).

2.26. It has been further stated that against the budget Grant of
Rs. 18.50 crores, the States had asked for a sum of Rs. 27.86 crores
in the Revised Estimates, 1966-67. In view of the need for effecting
the maximum possible economy in civil expenditure, a final allot-
ment of Rs. 1889.55 lakhs only could be ultimately made to the States
for the year 1966-87 for covering expenditure on the construction of
National Highways in the various States. It was not anticipated
even towards the close of the year 1966-67 that the expenditure orr
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works would attain such a momentum as to exceed the allotments by
any appreciable margin. Some of the State Governments however
failed to restrict their expenditure to the amount of allotments and
an overall excess of exenditure over sanctioned grant became
unavoidable. In the absence of intimataion from any of the States
about the likelihood of expenditure exceeding the allotment, prior
action could not be taken for obtaining a supplementary grant or an
advance from the Contingency Fund of India to avoid an excess of
expenditure over the sanctioned grant.

227. The Committee mote that in the case of both the Grants
under consideration—Nos. 88 snd 137—the estimated requirements
were purposely reduced in view of the constraint on the general
resources position of the country. The purpose had, however, been
partly defeated by heavy excesses in both the grants. It is evident
that the Ministry’s instructions to State Governments to restrict
expenditure to the sanctioned allotments had no visible effect and
that the latter exceeded the allotments at will. The lack of coordi-
nation between the Ministry of Transport and Shipping and State
Governments revealed in these cases is distressing. It has been
stated in the Ministry's note on Grant No. 137 that the Ministry had
not received intimataion from any of the State Governments about
the likelihood of their expenditure exceeding the allotments. In the
case of the same Grant, variations in respect of excesses amounting
to over Rs. 1.30 crores had not been explained by the State agencies
to the Ministry even three months after the close of the financial
year. The Committee would like the Ministry of Transport and
Shipping /Finance to exaniine this aspect forther in consultation with
the State Governments concerned so that the agencies undertaking
the work on behalf of the Central Government do not excced the
allotment without prior approval.

The Committee further observe that out of the said Rs. 1,30 crores
incurred as excess expenditure, Rs, 61 lakhs related to the Union
Territory of Delhi. The Committee are surprised that evem in the
case of road develapment works being caried out in the capita] and
its vicinity, it should net have been possible for the executive agency
—the CP.W.D in this case-to explain variations. The Committee
need hardly emphasise the imperative need of close co-ordjnation

between the Ministry and State Governments|Union Territory
Administrations.
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2.28. The Committee have been informed by the Ministry that in
pursuance of the recommendation of the P.A.C. (1967-68) made in
para 2.35 of their Twelfth Report (Fourth Lok Sabha), necessary
instructions have been issued to all the State Governments and
Union Territories to furnish monthly expenditure returns by speci-

fied dates in respect of road development works financed from the
Central Funds.

2.29. The Committee would like to walch the implementation of
these instructions through future Audit Reports.

MINISTRY OF INDUSTRIAL DEVELOPMENT & COMPANY
AFFAIRS

(DepARTMENT OF COMPANY AFFAIRS)

(v) Grant No. 7T7—Other Revenue Expenditure of the Mimstry of
Law (Excess Rs. 80,344).

2.30. The excess related to the year 1966-67. when the Depart-
ment of Company Affairs was under the Ministry of Law.

231. In a note furnished by the Ministry of Industrial Deve-
lopment & Company Alffairs (Department of Company Affairs), the
following main reasons {ur the excess have been given:

< Registrar, Foimt Stock Companies.

Rs,

{(-F)29,277 D.A_ at enhanced rates sanctioned by Government to the
Officials in the oftics of the Registrar of Companies,
Kanpur. Calcutta. Dethi, Bombay. Madrss and Ernakulam.

(+)3.247 More expenditere on postage stamps by Registrar of Com-
. b g .
panies. Bombay uas the procedure to issue default notices
was revised.

Official Liguidator wunder Companics Act.
Rs

(+)7.059 Filling up of cerrain non-gazetted vacant posts from 1st
August, 1966 at Official Liquidator, Bombay for which

less grant was sanctioned than asked for due to paucity of
funds. )

(+)19,092 Payment of arrears of honorarium from 22-3-58 to 30-11-66

to Official Liquidator, Hyderabad for which no pro-
vision was made.
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Rs.
(4)8.854 D.A. at enhanced rates to the Officials of the Offices of the
Official Liquidators, Jodhpur. Ernakulam. Bombay and
Calcutta.
Company Latw & Irvestment  Admimistrarion.
Rs.
{(4+)1.599 Arrears of pay ot officers on account of refixation of pay in

Company Law Board Services in the Office of the Regional
Director, Madras.

r-+=Y605 Pavment ot D.A. at enhanced rates to the Officers and staft
of the Regional Director,  Calcurte,

7 =12,604 Increased expeinditure duc to installation of new telephones
tor Joint Director. Inspection, Calcurta and in the Office
of the Regional Director, Kanpur.

{+)3.977 Purchase of Roneo Signature machines by Regional Director,
Bombay for supplying to Registrar ot Companies Offices
in his region tor which orders were alreudy pluced and the
payment could not be deferred.

{41566 Lsscatial repairs to staft car of Regional Dircctor, Caleurta”
Public Trustee

The excess of Rs. 2,367 is mainly due to encashment of the pay
bill of the Public Trustee for the month of March, 1966 on Ist
April, 1966 amounting to Rs. 2,242 for which no provision could
be included in the final grant for 1966-67 as this came to notice
later.”

232, The Ministry have further stated that with a view to
determining the quantum of the Supplementary Grant, the budget-
ary position was reviewed in January, 1967 on the basis of the actual
expenditure incurred during the first nine months and the expendi-
ture likely to be incurred during the remaining three months of
the financial year. The review revealed that additional funds to
the tune of Rs. 3,53,100 would be required. The Ministry of
Finance, however, agreed to provide only Rs. 144,000 by way of Sup-
plementary Grant after taking into account the saving of Rs. 75,000
located under one of the sub-heads of the grant. At the time of
fixing the final requirements, the grant as a whole was again review-
ed on the basis of actual expenditure incurred during the first eleven
months and the expenditure likely to be incurred during the remain-
ing one month of the year 1966-67. This review revealed an addi-

tional requirement of Rs. 1,19,000 as against the earlier estimated
requirement of Rs. 2,09,000.
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The additional requirement, according to a note sent by the Minis-
try of Min. of Finance, was due to expenditure through payment
of enhanced rate of D.A., additional posts created in the Office of
the Official Liquidator, Bombay and Madras, inevitable liability relat-
ing to payment of rent for the building occupied by the Registrar of
Company and Regional Director Madras”. The Ministry have added
that “the matter was again taken up with the Ministry of Finance
in March, 1967 and on their advice telegraphic instructions were
issued to the field offices to defer the expenditure to the next finan-
cial year.” It has becn further stated that concerted efforts were
also made to exercise utmost cconomy in expenditure, with the
result that the gap was narrowed down to Rs. 80,344 only.

2.33. The Ministry have stated that no advance was taken from
the Contingency Fund, as it would have been very difficult to assess
the exact requirements of funds within the short period of ten days.
The information had to be collected from organisations outside the

Headquarters.

2.34. The Committee are not convinced by the explanation given.
It is clear from the facts of the case that had the Department of
Company Aflairs exercised a close watch over the progress of expen-
diture during the course of the vear, it would have been possible
for them to cover the excess and that sufficient care was not taken
while making a review of their requirements for additional funds.

2.35. The Committee also notice that out of the total excess of
Rs. 80,344, a little over one-fourth (Rs. 29,277) was due to payment
of Dearness Allowance at enhanced rates to employees at Kanpur,
Calcutta, Delhi, Bombay, Madras and Ermmakulam. The Committee
find that the orders for enhancement of Dearness Allowance with
retrospective effect were issued by the Ministry of Finance well
before the close of the financial year, ie.. on 19th October, 1966. It is
not, thercfore, clear why the Department of Company Aftairs had
any difficulty in estimating their expenditure for Dearness Allow-
anee and in making provision therefor. The Committee would like
to know whether the Department did estimate their requirements
and, if this was done, why the excess occurred.

2.36. The Committee are surprised to learn that the Ministry of
Finance, who are expected to give a lead to other Mimistries in the
matter of financial discipline, should have advised the Ministry to
issue telegraphic instructions to field offices to defer the expenditure
to the next financial year which was not only in contravention of
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Ruls 75 of the General Financial Rules but also against the repeated
observations made by the Public Accounts Committee in their suc-
cessive Reports on Excesses. The Committee take a serious view of
this.

2.37. While examining a similar case, the Public Accounts Com-
mittee (1966-67), in para 3.8 of their 69th Report (Third Lok Sabha),
had expressed surprise that instructions to pestpome payments to
avoid the excess should have been issued. Pursuant to the abeve
recommendation, the Committee have been informed by the Minis-
try of Finance that, to obviate such cases, necessary instructions
had already been issucd by them on 10th August, 1966, The Com-
mittee regret to observe that the advice given by the Ministry of
Finance to the Department of Company Affairs in this case was in
direct contravention of their own earlier instructions. The Com-
mittee trust that such contraventions of the Financial Rules by
Ministries will not occur in future.

MINISTRY OF FINANCE

(DEPARTMENT OF ECONOMIC AFFAIRS)

{vi) Grant No. 123—Loans and advances by the Centrul Government
(Excess over Charged Appropriation Rs. 3,68,87,917).

2.38. In a note furnished to the Committee, the Ministry of
Finance Department of Economic Affairs) have stated:

“The excess occurred mainly because certain payments made
at the instance of the Ministry of Irrigation & Power
during the year were overlooked at the time of the regu-
larisation of the Grant at the end of the year and because
the ways and means advances made to certain States
during the year for Plan schemes exceeded the amounts
finally sanctioned by the Ministry|Departments by way
of loans/Grants to those States, as explained below:

2.39. (a). The Ministry of Irrigation and Power did not arrange
necessary funds for the adjustment of an equipment locan of
Rs. 1,17,22,081 received by the Government of composite Punjab/
Haryana for Delhi ‘C’ Thermal Power Station during the year 1966-
67 under the ALD. Programme. The Accounting procedure in
respect of equipment received under the A.LD. programme provides
that the rupee equivalent of the dollar cost of the equipment will
be treated as a loan from A.LD. this being adiusted as a credit
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under “Public Debt—Debt raised outside India”, and that an equi-
valent amount will be advanced as a loan to the receiving authority
i.e., the State Government, this being adjusted as a debit under the
Loan head. In accordance with the Accounting procedure, the
adjustments are carried out by the Accounts Officers concerned on
the strength of advices issued by the Ministry of Finance regard-
ing drawal from A.LD. funds and not on the basis of the forma} loan
sanctions to be issucd by the Ministry of Irrigation and Power in
favour of the recipient authorities. Consolidated sanctions covering
the disbursements made during a year are later issued by the
Ministry of Irrigation and Power, indicating also the terms and con-
ditions for the repayment of the loans. The Ministry of Irrigation
and Power issued the necessory sanction in this case in the next
financial vear on 29th January. 1968 but action was not taken to
provide necessary funds in the financial year 1966-67."

2.40. (b) The Ministry of Lrrigation and Power did not aiso pro-
vide funds amounting to Rs. 46:49 lakhs for the adjustment of two
loans sanctioned to the Government of UP. as arrear assistance. It
has heen stated that “In bhoth these cases, the Ministry of Irrigation
and Power omitted, through oversight, the arrear assistance releas-
ed by the then Department of Coordination te the Government of
U.P.. while intimating the final requirement for the regularisation
of the srant.”

2.41. (c) “Centra] assistance for State Plan and Centrally Spon-
sored schemes (exciuding assistance for Irrigation and Power Pro-
jects and assistance released through the National Cooperative
Development Corporation) is released in the form of monthly ways
and means advances to the State Governments on the basis of the
ceilings of assistance communicated to them at the commencement
of each year. These advances are initially debited entirelv to the
Loan Head but are written back before the close of the vear to the
relevant Heads (Loan or Grant-in-aid to States as the case may be)
on the basis of formal sanctions issued by the Ministries/Departments
concerned. To the extent these Ways and Means advances remain
uncleared. they are treated as loans to the State Governments and
recovered immediately as in the case of other over-payments.”

3.42. “Until 1965-66, 3|4th of the total Central assistance used to
be released in 9 equal monthly instalments commencing from May
each year. As some of the State Governments were facing ways
and means difficulties, it was decided in April, 1966 to release 10/12th
of the total Central assistance in 10 equal monthly instalments com-
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mencing from April 1966. In the course of the vear, certain further
allocations were made to the States for additional Plan schemes and
the additional assistance was either released in cash by the adminis-
trative Ministries or the ways and means advances were revised to
take these additional allocations into account. Later in that year, in
response to requests received from scveral State Governments, it was
decided to release onc additional instalment on the 1st February, 1967
and thus in all 11/12th of the committed total Central assistances
was released in advance to the State Governments in that year.”

2.43. “The allocation of Central assistance to States are deter-
mined on the basis of the outlays approved for the various sectors
in the State Plans. If the approved outlays materialise, the entire
Central assistance allocated to the States has to be paid to them.
It was on this basis that Plan advances were released to the State
Governments with reference to the ceilings of Central assistance
communicated to them. However, due to shortfalls in performance
in some of the States under certain sectors e.g. village and Small
Scale Industries. Medical and Public Health, Housing, etc. ways
and means advances to the extent of Rs. 2,8539,264 sanctioned to
them remained unclearcd after adjustments on the basis of formal
sanctions issued by the administrative Ministries|Departments had
been carried out by the Accounts Officers. Immediate action was,
however, initiated in the following vear to effect recovery of the
uncleared advances and interest thercon, as soon as these were

brought to the notice of the Ministry of Finance by the State Ac-
countants General”.

2.44. The Committec observe from the note that the adjustment
of the equipment loan under the A.LD. programme is done by
Accounts Officers on the strength of advice issued by the Ministry
of Finance. QOut of the total excess of Rs. 3,68,87,917 the adjust-
ment of the equipment loan (Rs. 1,17,22,081) accounts for the bulk.
It is not clear to the Committee why the Ministry of Finance, having
issued the advice for adjustment, failed to ask the Ministry of
Irrigation and Power to provide the requisite funds.

245. The Committee also observe from the note that there was
delay on the part of Government in recovering ways & means

advances given to certain States. They desire that the Centra] Gov-

ernment should invariably initiate immediate steps for the recovery
of h}mcleared advances, together with interest, after these come to-
notice.



26

2.46. Commenting upon excess of Rs. 1,98,38,131 in the same Grant
‘which occurred during the preceding year (1965-66), the P.A.C.
(1967-88) had expressed surprise that payments sanctioned by Gov-
ernment should have escaped the notice of Ministries of Irrigation
and Power and Health while estimating their final requirements.

2.47. The Committee observe that the excess in this Grant during
the vear 1866-67 was caused by the same factors which were res-
ponsible for the excess during the prereding vear. This indicates
that even after the initial error had come to notice, no remedial
steps were taken and the lack of coordination between the Minis-
tries of Finance and Irrigation and Power persisted. This the Com-
mittee consider highly regrettable. They would therefore desire
that the present procedure may be reviewed and lacuna, if any,
removed, so that requisite funds, if necessary, are provided in time.

MINISTRY OF INFORMATION & BROADCASTING

(vii) Grant No. 130—Capital Outlay of the Ministry of Information
and Broadcasting (Excess Rs. 3,25978).

2.48. The excess mainly occurred under A-3-Suspense.

From a note furnished by the Ministry of Information and Broad-
casting, the Committee obscerve that while there was an excess of
Rs. 3.56,539 on account of receipt of more debits than anticipated in
respect of equipment under Suspense, there was at the same time
a saving of Rs 2,75,047 on account of delay in receipt of debts from
and acceptance of debits by other Departments'offices concerned
under the same Group-Head.

2.49. This indicates the need for closer liaison between the pur-
chase and budget wings. The Committec trust that necessary
remedial steps will be taken in the matter.

MINISTRY OF HOME AFFAIRS
(viii) Grant No. 128—Capital Outlay of the Ministry of Home Affairs

2.50. The Appropriation Accounts show an excess of Rs. 58,444,447
in the Grant as a whole.

2.51. In a note furnished to the Committee, the Ministry of Home
Affairs have explained the circumstances leading to this excess as
follows.
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After the creation of the Union Territory of Chandigarh on the
1st November, 1966 as a result of the reorganisation of the erstwhile
Punjab State, provision under the group-head “Chandigarh Capital
Outlay” was made through a Supplementary Demand obtained in
November, 1966. Under the sub-head “D-6-Suspense”. the Chandi-
garh Administration did not propose any provision, because, prior
to reorganisation of Punjab, the Chief Engineer, Chandigrrh who
was operating this sub-head, used to make only net provision under
the minor head “Suspense”. After the reorganisation of Punjab,
the same system of accounting of net provision under the head
“Suspense” continued to be followed by the Administration, in the
absence of anv orders for changing the accounting procedure in re-
gard to these transactions. The Accountant General. however, ex-
hibited the gross expenditure under this head without taking into
aceount the recoveries which should have been taken in reduction
of expenditure in the Appropriation Accounts. The value of stores
which had been accounted for under the head “Suspense” during the
vear 1966-67 amounted to Rs. 114.15 lakhs. This whole expenditure
was shown as an excess under the head in question in the Appropria-
tion Accounts in the absence of provision to cover the debits pertain-
ing to the cost of stores. The Ministry of Finance who were con-
sulted in the matter opined that the excess in the Appropriation
Aeccounts was the result of the compilation of the Appropriation Ac-
counts in a manner which was neither usual nor contemplated, and
that therefore, it was not necessary to obtain a formal excess Grant
to regularise the excess. Credits which have been exhibited by the
Accountant (General, Punjab, Haryana and Himachal Pradesh in the
Appendix to the Grant. amount to Rs. 105.44 lakhs. But for the
elimination of these credits under “Suspense” from Column 3 of the
Appropriation Account, the figure of actual expenditure against
“Nil” provision under the group-head “Suspense” (D.6) in the grant
would work out to Rs. 8.71 lakhs only, and consequently, the net
excess of Rs. 58.44 lakhs in the voted portion of the Grant as a whole
would also have been converted into a net saving of Rs. 47.00 lakhs.
The C & A G to whom the matter was referred agreed with the view
of the Finance Ministry.

2.52. The Committee concur in the views of the Ministry of Fin-
ance and the C. & A.C, that the excess in the present case sheuld be
treated as a misclassifieation. They, accordingly, recommend that,
in comsonance with the principle enunciated in para 7 of their 16th
lfelmrt (First Lok Sabha), the excess in this case should not be con-
sidered as requiring a fresh vote of Parliament for regularisation
under Article 115 of the Constitution.
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DEPARTMENT OF ATOMIC ENERGY

(ix) Grant No. 144—Capital Qutlay of the Department of Atomic
Energy.

(Excess Rs. 9,03,244)

2.53. The excess was mainly due to larger expenditure under the
Group-Head ‘A.1(7)--Nuclear Power Stations’.

2.54. From a note furnished by the Department of Atomic Energy.
the Committee obscrve that there was an excess of Rs. 81,447,265
under the Rajasthan Atomic Power Station (First Unit) and an ex-
cess of Rs. 3,58636 under the Tarapur Atomic Power Station. The
excesses under these sub-hecads were to a large extent counter-bal-
anced by savings under other Group-heads and other sub-heads of
this Group-Head, leaving a net excess of Rs. 903,244 over the t-‘al
Voted Grant.

2.55. The Department of Atomic Energy have given the following
item -wise break-up of the excess of Rs. 81.47* lakhs under the Rajas-
than Atomic Power Station (First Unit): (i) Machinery and equip-
ment (Rs. 48.37 lakhs); (ii) Consultancy Charges (Rs. 21.08 lakhs);
and Customs duty (Rs. 15.81 lakhs).

2.56. As regards the excess of Rs. 48.37 lakhs under ‘Machinery
and equipment’, the Department have stated that this excess was
caused mainly by the difficulties in estimating the actual payments
which would be made by the Export Credit and Insurance Corpora-
tion of Canada during the closing months of the financial year to the
suppliers in Canada from the ECICt loan for the Project. During
1966-67, as against an estimated payment of Rs. 424.26 lakhs, for
which necessary provision was made in the final estimates, the actual
payments amounted to Rs. 493.06 lakhs i.e. Rs, 68.80% lakhs more
than estimated by the Project authorities. The Department have in
this connection explained that under the procedure laid down for
disbursement out of the 1Loan for supplies procured in
Canada, the suppliers’ claims are initially scrutinised by the Depart-
ment’s Consultants in Canada-—Messrs. Montreal Engineering Co.
Ltd., Canada and approved by the Department’s Liaison Officer at

*This figure has been arrived at after deducting a saving of Rs. 3.79 lakhs
under other items.

1The foreign exchange expenditure of the Rajasthan Atomic Power
Station is met out of Loan of Canadian $43.5 million provideq by Canada
through Export Credit and Insurance Corporation of Canada.

.. 1This excess was set off to the extent of Rs. 20.43 lakhs-in the pro-
vision made for the procurement of indigenous machinery and equipment,

resulting in a net excess of Rs. 48.37 lakhs,
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Montreal. The approved invoices are then presented to the Export
Credit and Insurance Corporation of Canada (ECIC) for effecting
payments. Since there is always a time-lag between the presenta-
tion of invoices and their actual settlement by ECIC, the Depart-
ment's Liaison Officer is not in a position to assess accurately the
extent of the pavments that would be made by the ECIC against
invoices presented by him. Provision to cover the pavments effected
by ECIC is, therefore. made in the final grant only on an estimated
basis and consequently some variation between the final provision
made by the Departiacnt and the actual payments disbursed by
ECIC is inevitable.

2.57. As regards the excess of Rs. 21.08 lakhs under consultancy
charges, it has been stated that the procedure for payment to the
Atomic Energy of Canada Limited (AECL) for technical services
rendered in Canada is similar to that followed in the case of ‘Machi-
nerv and Equipment’. As the amount of actual payments that would
be effected by ECIC during a financial vear cannot be known in ad-
vance. provision to cover such expenditure can be made in the final
grant only on estimation. Against the provision of Rs. 118.52 lakhs
included in the final grant to defray the expenditure on consultancy
charges, the actual expenditure amounted to Rs. 130.60 lakhs.

2.58. The Committee feel that the variations between the final
estimates approved by the Department’s Liaison Officer in Montreal
and the actual payments made by ECIC on account of Machinery and
Equipment (Rs. 68.80 lakhs) and Consultancy Charges (Rs. 21.08
lakhs) are too wide. even after making due allowance for the time-
lag between the presentation of invoices and their final settlement by
the Export Credit and Insurance Corporation of Canada. The Com-
mittee would like to know whether the Department maintains close
liaison for purpose of budgeting with its Liaison Officer in Montreal
and whether the latter furnishes periodical reports to the Department
about the progress of payments by the ECIC.

2.59. As to the excess on account of customs duty (Rs. 15.81 lakhs)
the Department have stated that two items of equipment viz. Tubes
for the Steam Condenser and Tubes for Calandria, which were ex-
pected to be received from Canada during 1967-68, were received
ahead of schedule, i.e., in March 1967 and had to be cleared imme-
diately after payment of customs duty. Arrangements were not
made to cover the excess by drawal from the Contingency Fund as

it was then anticipated that it would be met from savings in the
grant,
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2.60, The Committee understand from Audit that the bulk of the
goods were shipped in the months of January and early February
(Vide bills of lading dated 21st January, 1967, 11th January, 1987
and the February, 1967). These were received and cleared from the
Customs in the first and second weeks of March, 1967. Customs duty
payments were made on the 7th and 9th March, 1967.

2.61. The Committee feel that the Department could have, after
receiving the bills of lading, provided for their liability on account of

customs duty.
2.62. As regards the Tarapur Project. the Department have stated:

“The net excess of Rs. 3.59 lakhs in Tarapur Project was main-
ly due to the debit of about Rs. 2.80 lakhs for departmental
charges raised by the Ministry of Works, Housing and
Supply during 1966-87 on the payments made to General
Flectric of USA through United States Banks under the
Letters of Credit arranged by the India Supply Mission,
Washington. This debit was not anticipated as no such
charges were levied in the past. The debit appears to
have been raised on the assumption that services of the
India Supply Mission, Washington have been utilised for
the procurement of Stores for the Project from General
Electric of US.A. As stores for the project have been
supplied by the General Electric of U.S A. directly as per
the contract with them and as no services have been ren-
dered by the India Supply Mission, Washington in this re-
gard. except opening of the letters of credit with United
States Banks for foreign exchange payments out of the
AID Loan, it has been suggested by the Department of
Atomic Energy to the Ministry of Works, Housing and
Supply that these charges should not be levied and should
be withdrawn. Final reply of the Ministry of Works,
Housing and Supply is awaited.”

2.63. The Committee understand from Audit that according to the
orders contained in the Ministry of Works, Housing and Supply
letter No. P-1I/21 (2) /58 (i) dated 17th February, 1968, the departmen-
tal charges @0.1 per cent of the contract value of stores leviable
from non-commercial civil Departments of Central Government are
meant to cover expenditure in connection with bank charges. Since
no bank charges have been incurred by I1.SM. in the present case,
departmental charges do not appear to be leviable.
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2.64. The Committee would like the Ministry of Works, Housing
and Supply and the Department of Atomic Energy to look into the
matter and resolve it at an early date. They would also like Gov-
ernment to issue switable instructions to prevent the recurrence of
such cases.

APPROPRIATION ACCOUNTS (P & T), 1966-67
DEPARTMENT OF COMMUNICATIONS
(P & T Boarp)

Graent No. 145-—Capital Outlay on Posts and Telegraphs (Not met
from Revenue) Excess Rs. 2,98,23,395.

2.65. According to a note furnished by the Department of Com-
munications, the final excess of Rs. 298.23 lakhs was made up of: —

Rs. in lakhs
(i) Stores and Manufacture Suspense 186.64
(i) Works portion 111.59

ToraL 298.23

2.66. The Department have given the following explanation for
the excess under the head ‘Stores and Manufacture Suspense’:

“The original grant under this head was Rs. 13,62 lakhs
(Rs. 12,26 lakhs under Stores Suspense and Rs. 1,26 lakhs
under manufacture Suspense). A review of this position
was made while fixing the revised estimates based on
likely supplies and devaluation of the rupee from 6th
June, 1966. A supplementary grant of Rs. 82 lakhs was
obtained and accommodated under (i) Stores Suspense
Rs. 48 lakhs towards procurement of Mild Steel sheets, dry
core cables and larger quantity of zince; partly off-set by
larger issues of stores to works; (ii) Manufacture Suspense
Account Rs. 34 lakhs to achieve higher production targets.
The revised estimates as well as the Fina] grant under
‘Stores and Manufacture Suspense’ was fixed at Rs. 14,34
lakhs. The actuals, however, stood at Rs. 16,20.64 lakhs
resulting in an excess of Rs. 186.64 lakhs.”

2.67. The Committee fee] that at the time of making a review of
their requirements for additional funds under this head, the Depart--
ment had not been realistic in their assessment.
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2.68. As regards the excess under the Works portion, the explana-
tion of the Department is as follows: —

“(a) Capital Outlay on New Assets: (+) Rs. 359.56 lakhs.

(i) The original grant of Rs. 25.55 crores under this head was
increased by Rs. 6.65 crores by obtaining a supplementary grant in
March, 1967 based on the value of the materials supplied/likely to be
supplied by the three state-owned factories, viz., ITI, HCL and HTL
and the stores and workshops organisation and taking into account
the consequential increase due to the devaluation of the Indian
currency with effect from 6th June, 1966.

(ii) The additional requirement on the above accounts was esti-
mated at Rs. 9.45 crores. The supplementary grant was, however,
restricted to Rs. 6.65 crores as expenditure relating to Railway
'Electrification Scheme booked under this head under the rules for
allocation of expenditure prior to 1st April, 1960 then estimated at
Rs. 280 lakhs was to be transferred to the head 134-B Renewals Re-
serve Fund. While fixing the Final grant a sum of Rs. 1.30 lakhs
was reappropriated from 134-B Renewals Reserve Fund to this head.
Thus against a Final Grant of Rs. 32,20 lakhs, the actuals stood at
Rs. 3579.56 lakhs resulting in an excess of Rs. 359.56 lakhs. This
-excess was mainly the net result of variations under the following
heads, included in the Appropriation Accounts.

“(b) 134 A II Telegraphs General Projects (-) Rs. 64.42 lakhs.

The excess was mainly on account of increased supply of stores
by the stores organisation on lines and wires and Trunk works. This
position was anticipated and a reappropriation of Rs. 24.78 lakhs
was made in the Final Grant which was held as not in order by
AGP. & T. in February, 1968. '

“(c) 134 A-1V Telephones General Projects: (<) Rs. 460.45 lakhs.

The excess has been on account of (i) increased supplies from ITI
as well as payment of escalation charges due to devaluation of the
rupee from 6th June, 1966 (ii) adjustment of customs duty on import-
ed cross-bar equipment received in 1965-66, and (iii) more receipt
of Stores from Stores Organisations. These factors were taken into
account while framing the Revised Estimates. Though a supple-
mentary grant of Rs. 685 lakhs was justified it was reduced to Rs. 401
lakhs in view of the savings of Rs. 284 lakhs on account of transfer
of expenditure relating to Railway Electrification Scheme as well as

‘Radios and Microwave projects. This saving was to be reappro-
-priated to 134-A-IV Telephones-A-General projects at the Final Grant
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stage. In gdditign 3 gum of Rs. 200 lakhs wys reappropriated
augment mﬂmﬁdomder this head thus mukmm " total re-

appeoprigtion to Ba. 444 lakhs. In February, 1968 not anly the dgluc-
tion expenditure under Railyay Flectrification Scheme was cancelle
hus the appropriation optler was also beld void on technical grounds

“The total excess an the works portion was partly counter balanc-
d by savings as below: — ”

{d) 134-A-14 Radios: (—) Rs. 8.04 lakhs.

The savings are on account of non-recei?,; of Stores from ITI;
Bharat Electronics and Stores Organisation.

(e) 134-A-IV-Microwave Projects: (—) Rs. 99.51 lakhs.

Mainly on account of short supply of equipment by ITI, non-
materialisation of land acquisition cases as well as lesser execution
of building works. These were anticipated and provisions were

reduced in the revised estimates and further by reappropriation.

The non-acceptance of the reappropriation orders resulted in the
savings.

(f) 134-AA-I-Postal: (—) Rs. 11-00 lakhs.

Mainly on account of non-finalisation of acquisition proceedings
and non-execution of buildings works.

(g8) 134-AA-IV Telephones: (—) Rs. 11' 90 lakhs.

Mainly on account of non-finalisation of acquisition proceedings
and non-execution of buildings works.

(h) 134-B-RR Fund I Postal: (—) Rs. 4.82 lakhs.
Due to less execution of replacement works.

(i) 134-B-II Telegraphs A. General Projects: (—) Rs. 105.9? lakhs.

Due to non-receipt of anticipated Stores and less supply of ITI
equipment.

(j) 134-B-IV Telephones. A. general projects: (—) Rs. 62'84 lakhs.

Due to slow progress in building works due to short supply of
stores and ITI equipment.

(=) Rs. 12-39 lakhs.
1869 (Aii) LS—4.

(k) 134-B-IV Telephones C. Coaxial Trunk Cable Scheme:.
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" Due to lesser supply of cables by M|s. Hindustan Cables Ltd.”

‘z.u.mCommitteemfromthocxphnationMﬂ:eueau
that one of the contributory factors was the supply of stores by
organisations like the Indian Telephone Industries in excess of the
original anticipations of the Department. However, the Department
have also simultaneously explained savings under the grant as due
inter-alia to mon-receipt of stores from the Indian Telephone Indus-
tries and other sources. This would appear to suggest that the
existing procedure for watching receipt of stores ordered by the
Department and assessing the requirements of funds for such pur-
chases needs to be improved.

2.70. Incidentally, the Committee note from the Department'’s
explanation that they were unable to cover the excess under the
head “134-A.IV-Telephones” inter-alia, because an order for re-
appropriating funds to this head from the head “134-All-B"” was held
to be invalid by Audit. On this point Audit have made the follow-
ing observations:

“The reappropriation orders were held invalid by Audit as a
minus reappropriation of Rs. 245 lakhs under the head
‘134-A-11-B’' was made when the original provision avail-
able was only Rs. 40 lakhs.”

2.71. The Committee are surprised to note that the Department
passed a reappropriation order under the head for a sum in excess
of the provision made in the Budget.

2.72. During the course of their examination of excesses, the Com-
mittee came across a number of cases in which more expenditure on
account of pay and allowances to the staff was adduced as one of the
main reasons for excesses. In one such case (Grant No. 13—Botani-
cal Survey of India), wages paid to the labour force in the Indian
Botanic Garden, Calcutta, which had been in employment even
before the Garden had been taken over by the Central Government,
was stated to be principal reason for excess in that Grant. In another
cases [Grant No. 21—Taxes on Income (including Corporation tax,
etc.) a part of the excess was stated to have been caused by pay-
ment of arrears of pay and allowances to the probationary I1.T.Os.
In a particular circle for which no provision was made. Additional
expenditure on account of filling up of vacant posts was also stated
to have contributed to the excess. In yet another case relating to
Department of Company Affairs (Grant No. T7—Other Revenue
Expenditure of Ministry of Law) payment of arrears of pay to officers
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in Company Law Board Services amd filling up of certain vacant
posts in the Office of the Official Liquidator, were cited inter-alia as
reasons for excess.

2.73. The Committee would in this connection like to absarve
that, as there is usually no element of uncertsinty or unforesceabl-
lity in expenditure on pay and allowances, there should normally
be no excoss-on this account.

2.74. Subject to these observations, the Committee recommend
that the excesses referred to in para 2.1 above be regularized in
the manner prescribed in Article 115 of the Constitution.
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DELAYS IN REGULARISATION OF EXCESSES OVER VOTED
GRANTS AND CHARGED APPROPRIATIONS

31. The question of delay in the regularisation of Excessep over
Voted Grants|Charged Appropriations has come up before Parlia-
ment from time to time. During the 13th Session of the Lok Sabha
(July to September, 1956) which Government approached Parlia-
ment for regularisation Excesses relating to the year 1951-52, some
Members drew pointed attention to the delay and desired that a pro-
cedure should be devised whereby the excesses could be expedi-
tiously regularised and the time-lag between the disclosure of the

excesses and their regularisation by Parliament reduced to the
minimum.

| 3.2. The Public Accounts Committee (1956-57), who considered
the matter, laid down a revised procedure for regularisation of
Excesses (vide paras 8 and 9 of their 91st Repo: t—November, 1956).

3.3. According to the revised procedure, which is now in force,
after the Appropriation Accounts disclosing Excesses are laid on the
Table of the House, the Ministries concerned are required to furnish
Notes explaining the circumstances leading to Excesses to the Com-
mittee within a period of two months. Thereafter, the Public
Accounts Committee examine the Excesses, in the light of the Notes
furnished by the Ministries, and recommend regularisation, subject
to such observations as they may like to make.

Thereafter, the Demands for Excess Grants are brought before
the House by the Minister of Finance|Minister of Railways for re-
gularisation under Article 115, either in the same Session in which
the Committee present the Report or in the subsequent Session.

3.4. Experience, however, has shown that there is delay on the
part of the Ministries in furnishing the requisite Notes. Successive
Reports of Public Accounts Committees have commented upon the
delay and urged the Ministries to furnish the Notes within, the pres-
cribed time-limit. In para 1.5 of their 45th Report (Third Lok
Sabha), the P.A.C. (1965-66) urged the Ministry of Finance to devise
ways and means to avoid such chronic delays on the part of the

36
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Miititiies. THefe Nhs however, Bévh no Improveifient and the
delays in the sitbinisiion of Notes persitst. The tesult is that the
consideration of Excesses by the Public Accounts Committee is

delayed and this, in turn, delays the regularisation of Excesses by
Parliament.

35. The question again came up before the House on the 20th
and 26th August, 1988 during the coutse of discussions on the
Demands for Excess Grants relating to the year 1965-66, when the
Members expressed concern over the delay in regularisation of
Excesses by Parliament.

3.6. The attention of the Mifistry of Finance was invited to the
concern expressed by Members in the House on the 20th and 26th
August, 1968. They were asked to re-examine the whole matter, in
consultation with the Comptroller amd Auditor General of India, and
to suggest concrete steps to be taken to ensure that Excesses were
not only brought before Parliament at the earliest possible oppor-
tunity but also that the explanations of the Ministries in respect of

Excesses, duly vetted by Audit, were furnished to the Committee
within the minimum time possible.

3.7. In a note furnished to the Committee, the Ministry of Finance

have stated-as follows: .« Cs cee g e M

kZhe éuestlon of minimising the delays in the submission of
" Notes on Excesses by the concerned Ministries has-been
Lxamiged in consultation with the Comptroller and

Auditor General gnduuus proposed to lay down the fol-
lowmg prowdure mr-future:

N - LN R SN S
(i) As soon as the Approprmuon Accnunté are  finalised
by Audit and sent to the Press for the first proof, Audit
will inform the Ministries concerned of the cases in

" which Excesses have occurred, under intimstion to the
Budget Division of the Ministry of Finance. It is ex-~

pected that this will be done by the end of Deccmber«‘
each year,

(ii) The concerned Ministries will be required to take steps
to ensure that the Notes for submission to the Committee

are furnished to the Budget Division latest by the 1st
of March.

{ili) The Noted will be éxatfiined in thé Badget Division as
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and when received and will be forwarded to Audit for
vetting within 15 days of their receipt.

(iv) Audit will return the Notes duly vetted within a fort-
night of their receipt, to the concerned Ministries direct,
under intimation to the Budget Division after which the
Ministries will be required to submit the Notes to the
Committec immediately after the presentat.on of the
Appropriation Accounts to Parliament or by the 10th
April whichever is later.

(v) After the Committee have examined the Notes submit-
ted by the Ministries and prosented their Reports on the
Excesses relating to Civil, Defence and P & T Grantsj
Appropriations, which presumably will be possible
before the end of the Budget Session, the Demands for
Excess Grants will be presented by the Ministry of
Finance in the Budget Session, i possible or in the next
following Session of Parliament. Similar action will,
it is hoped, be taken by the Ministry of Railways also.

(vi) The Ministries will be required to reconcile their depart-
mental figures of expenditure with those booked in the
Accounts Offices throughout the year so that all dis-
crepancies are reconciled in time, in turn making it
possible for them to furnish the Notes explaining the
Excesses within the period indicated in (ii) above.”

3.8. The Ministry have further stated:

“If the above time schedule is approved by the Public Accounts
Committee, every effort will be made to implement it with
effect from the Excesses relating to 1967-68. If however,
for any reason, it is not found possible to adhere to the
above time schedule a further submission will be made
to the Committee for revising the proposed time schedule.”

2.9. The Committee are in broad agreement with the suggestions
of the Ministry of Finance contained. in. and 3.8 above.
Jn regard to the n cnnhmd'tu"wb:pha {iv)/however,

:I‘l:irnnlﬂh ~observe/ that their experience of the receipt of
Notes on Excesses from the individual Ministries has not
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‘been very happy. They, therefore, desire that the submission of
Notes on Excesses, duly vetied by Audit, should be centralised in
the Budget Division of the Ministry of Finance, who should be res-
ponsible for furnishing them to the Committee immediately after
the presentation of the Appropriation. Accounts to Parliament or
by the 10th of April, whichever is later. Subject to this modifica-
tion, the Committee desire that the procedure suggested by the
Ministry of Finance in paras 3.7 and 3.8 above may be introduced
with effect from the Excesses relating to the year 1967-68.

3.10. The Committee also desire that the new procedure, as set
forth in paras 3.7-3.8 of this Chapter, should also be followed with _
hecessary modifications by the Ministry of Railways in respect of x
‘Grants relating to that Ministry.



v
ACTION TAKEN ON OUTSTANDING RECOMMENDATIONS OF
THE PUBLIC ACCOUNTS COMMITTEE CONTAINED IN THEIR

69TH REPORT (THIRD LOK SABHA) AND 12TH REPORT
(FOURTH LOK SABHA)

4.1. The 69th Report (Third Lok Sabha) on Excesses over Voted
Grants and Charged Appropriations Wisclosed in the Appropriation
Accounts’ (Civil), 1964-65 was presented to the House on the 28th
March, 1967. Replies of Government have been received in respect
of all the 14 recommendations. These are reproduced in Appendix
XXXIL

The replies of Government have been categorised under the fol-
lowing heads: —

(1) Recommendations/Observations that have been accepted
by Government—.
S Nos. 1,235, 6,8, 10, 12, 13 & 14.

(2) Recommendations/Observations which the Committee do

not desire to pursue in view of the replies of Govern-
ment—

S. Nos. 4,9, 7 & 11.

The 12th Report (Fourth Lok Sabha) on Excesses over Grants
and Charged Appropriations disclosed in the Appropriation Accounts
(Civil), 1965-66 was presented to the House on 12th December, 1967.
Replies of Government have been received in respect 17 out of 18
recommendations. These are reproduced in Appendix XXXIII.

The replics of Government have been categorised under the fol-
lowing heads:—

(1)Recommendations/Observations that have been accepted
by Government—
S. Nos. 1, 2, 34,5, 7,8, 10, 11, 12, 13, 14, 15 16, 17 & 18.

(2) Recommendation/Observation in respect of which Gov-
ernment have furnished an interim reply.

NEw DevLnr;
October 12, 1968.
Asvina 20, 1890 (Saka).

M. R. MASANI,
Chatrman,
Public Accounts Committee.
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APPENDIX 1
MINISTRY OF COMMERCE

Note for the Public Accounts Committee for Regularisation of Excess
over Voted Grant in respect of Grant No. 1—Ministry of Commerce
as disclosed in the Appropriation Accounts (Civil) 1966--67.

Rs.
Original . . . . . . . . 40,46,000
Supplemcentary . . . . . . . . 4,50,000
44,96,000
Acrual Expenditure . . . . . . . 46,32,660
Excess (+) . . . . . . . . 1,36,660

The total excess under Grant No. 1 which relates to expenditure
of the Secretariat of the Ministry, as shown in the Appropriation
Accounts (Civil), 1966-67 was Rs. 1,36,660. This works out to 3-04
per cent of total sanctioned grant of Rs. 44.96 lakhs for the year.
The excess occurred due to the following reasons: —

Rs.
(a) Larger adjustment ot debits than that anticipated on
account of passage bills, advances of T.A. and cost of trans-
port of personal effects in respect of staff  transferred
from Commercial Sections abroad to the Ministry . 61,260

creascd expenditure under other Allowances mainly
due to larger payments of Overtime Allowance claims
during the closing months of the year . . . 8,128

(¢) Increased expenditure under Other Charges due to pass-
ing of some outstanding Telephone bills to avoid discon-
nection of Telephones . . . . . . 66,420

(d) Adjustment to this Ministry’s grants of debits similar to
(a) above pertaining to staft who joined the Ministry of
External Affairs (These debits should have been ad)ustcd
under Grant No. 16—External Affairs) . 45,880

{¢) Misclassification in March, 67 Final and Supplementary
accounts of certain items of debits pertaining to other
grant—Grant No. 2—Foreign Trade. . . . . 25,040

D

2,06,728
43
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The above excess of Rs. 2,086,728 is partly counterbalanced by sav>
ings under Pay of Officers/Establishment due to minor reasons
(Rs. 10,315) and under Delegations Going Abroad due to non-pay-
ment of bills for air pastdges of rmembers of Ttade Delegations and
less adjustment of debits for their Daily Allowance and Hotel
Accommodation charges than anticipated (Rs. 59,753) leaving a net
excess of Rs. 1,38,860.

2. Regarding (a) above, it may be stated that Ministry of Finance
reduced the provision under Travelling Allowance from a Budget
Grant of Rs. 2.25 lakhs to Rs. 1.90 lakhs in the Revised Estimates.
The progressive expenditure booked under the head during the
closing month of the year were as follows: —

Upto the end of December, 1966 . : . . 82,495
”» »  January, 1967 . . . . 1,22,342
- » February, 1967 . . . . 1,53,511
" » March, 1967 . . . . 1,75.249

From the trend of booked expenditure upto February. 1967, it
was felt that the provision in Revised Estimates will be sufficient.
Due to unanticipated heavy adjustment of debits received from
Missions abroad in March, 1967. Fina] and Supplementary accounts,
the total expenditure for the year came to Rs. 2.51 lakhs which ex-
ceeded the Revised Estimate and Final Grant by Rs. 0.61 lakhs.

Regarding (c) above, as a result of a special drive initiated by
P. & T. Department for realisation of outstanding telephone dues,
disconnection notices were received in respect of some telephones
in the Ministry. Hence telephone bills had to be passed and return-
&l to the P. & T. Department at the end of the year although the
funds earmarked for the purpose had been exhausted. It may be
stated that additional funds of Rs. 1.75 lakhs were obtained through
Supplementary Grant during the year 1967-68 to clear further out-
standing telephone bills relating to previous years.

3. The misclassifications at items (d) and (e) of para 1 above
couM not be noticed before the accounts of the year were finally
closed. Taking these into account and excluding them under para 7
of Public Accounts Committee’s Sixteenth Report Vol. I (First Lok
Sabha) the net excess requiring regularisation is Rs. 65,740. It is
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requested that the same may be recommended for regularisation by
Parliament in accordance with Article 115 of the Constitution.

4. This note has been vetted by Audit.

Sd. (H. K. KOCHAR),
Joint Secretary to the Govt. of India.

Apdi¢ Qbservation

The net excess of Rs. 65,740 under the grant, which is sought to
be regularised was mainly on account of adjustment of debits receiv-
ed from the Indian Missions abroad in March, 1967—Final and
Supplementary Accounts. The bulk of the excess could have been
avoided if discharge of these liabilities had heen properly watched

through the Liability Register required to be maintained under the
General Financial Rules of Government.

Sd. M. K. JAIN,
5-6-1968.
Accounts Officer.



APPENDIX 11
No. F. 15-8-68-Accounts—I
GOVERNMENT Or INDIA
MINISTRY OF EDUCATION

Susyecr: —Regularisation of ercess over the Voted Grant—Grant
No. 9—Ministry of Education—1966-87.

Final Grant Rs.

{1966-67; Onginal Giam : » . . : 82,74,000
Supplementary Grant - . . . . . 4.49,000
Torar GRANT . ' : - . : 87,23,000
Actual expenditure . . : . . . 87,609,102
Excess : ‘ . . . . : . 46,102

(In accordance with Article 115 of the Constitution of India, the
excess expenditure is required to be reglarised by the Parliament).

2. The above excess of Rs. 46,102 against the total grant of this
Ministry for the year 1966-67 works out after taking into account,
the savings under other primary Units. The details of Rs. 46,102
and the reasons for the excess are as follows: —

(a) The excess in the accounts of the Ministry for the year
1966-67 was mainly due to the adjustment of Rs. 42,087
by the Accountant General, Central Revenues, represent-
ing printed charges amounting to Rs. 37,182 for the work
done by the Government of India Press, Faridabad, and
charges for printing blocks amounting to Rs. 4905. The
debit of Rs. 37,182 was raised by the Government of India
Press, Faridabad against this Ministry treating it as a,
commercial/paying department, whereas this Ministry is
actually a non-commercial and non-paying Department.
The printing charges of Rs. 37,182 should not, therefore,
have been debited against the grant of this Ministry. The
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question for the withdrawal of the wrong booking of,
Rs. 37,182 in the accounts of this Ministry was taken up
with the Government of India Press, Faridabad vide this
Ministry letter No. F. 16-1/6T-Accounts—II, dated the 7th
September, 1967, endorsing a copy each thereof to the Pay
and Accounts Officers (W.H. & S.) and Accountant General
Central Revenues. The Government of India Press,
Faridabad ultimately agreed to withdraw the debit of
Rs. 37,182 from this Ministry’s Accounts vide their letter
No. 21-1}66-67 (Vol. 11/13763) dated 28-12-1967. The Ac-
countant General, Central Revenues, was duly intimated
vide this Ministry’s D.O. letter No. F. 16-1/67-Accounts—
II, dated 29th December, 1967, that the Government of ‘
India Press, Faridabad had agrced to withdraw the wrong
debits through their Pay and Accounts Officer (W.H. &
S.) but the debits could not be reversed in time due to.
non-receipt of advice from the Pay and Accounts Officer. ‘

(b) Some other unanticipated debits amounting to Rs. 8,367
and Rs. 562.50 relating to the indents placed by the Minis-
try in the previous year (1965-66) were adjusted by the
Accountant General, Central Revenues (vide his Vouchers
Nos. 4245 & 4107) in the accounts for March, 1867 (Final).

The Liability Register is maintained by the Ministry and is kept
upto-date, but through an oversight the debits of Rs. 8,367 and
Rs, 562.50 were left out.

After excluding the wrong adjustment of Rs. 37,182 from the total
excess, on the analogy of para 7 of the Public Accounts Committee’s
16th Report (1st Lok Sabha), the net excess works out to Rs. 8,920.
This may kindly be recommended for regularisation by Parliament
under Article 115 of the Constitution.

The ‘note’ has been seen by the Audit.

Sd]- (N. D. SUNDARAVADIVELU)
Joint Educational Adviser (A)-



APPENDIX I

Note on excess in Grant No. 10—Education as disclosed in
Appropriation Accounts, 1966-87.

R"
Total Grant 45:63,84,000
Actual Expendituse 45:66,36,433
Excess (4)2.52.433

The net excess of Rs. 2,52,433 in the grant occurred in the cir-
cumstances explained below: —

Appropriation Accounts, 1965-66, disclosed a saving of Rs. 27,28,845
under sub-head D2(3)-Grants for Technical Edycation in Maha-
rashtra Circle of accounts in Grant No. 16—Educanon, On receiving
the Appropriation Accounts, it was pointed out to the Accountant
General, Maharashtra that according to the records of the Ministry
of Education there was a saving of Rs. 75,045 only under the sub-
head. On 9-2-1967 the Accountant General, Maharashtra informed
this Ministry that vouchers for Rs. 24,02,000 relating to March, 1966
accounts had been misplaced in the office of the Pay and Accounts
Officer, Maharashtra, and had not been received in Accountant
‘General, Maharashtra's office in time and that this amount had been
adjusted in 1966-67 accounts on receiving certificates of payment in
respect of the missing credits. In the same communication this
Ministry was advised that in view of the Office Memo No. 8(3)-B}66,
dated 17-9-1966, of the Ministry of Finance (Deptt. of Economic
Affairs) (copy enclosed for ready reference) no fresh provision for
Rs. 24,02,000 so adjusted by the Accountant General, Maharashtra
would be necessary during 1966-67.

No provision for this amount was, therefore, made during the
year 1966-67. When this amount was adjusted during 1966-67, a
sum of Rs. 2,52,433 only remained to be set off by savings from other
heads. .

In terms of paragraph 4.26 of P.A.C’s 45th Report (1965-66) in
cases where payments against funds voted upon by Parliament
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have actually been made but the provision for that year appears in
the accounts as unutilised merely as a result of an accounting omis-
sion, the rectification of this omission in the subsequent year, if it
causes an excess in that year, need not be considered as requiring,
a fresh vote of Parliament. In view of this and on the analogy of
the provisions in paragraph 7 of the 16th Report of P.A.C. (1st Lok
Sabha), the excess in this case does not require regularisation.

Sd.- (N. D. SUNDARAVADIVELU)
Joint Educational Adviser,

(COPY)
No. F. 8(3)-B 66
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(Dmmnmnm or EcoNoMIC AFFAIRS)
New Delhi, the 17th September, 1966
OFFICE MEMORANDUM

Sussecr: —45th Report of the P.A.C. (Third Lok Sabha) Action on

The undersigned is directed to invite a reference to S. No. 14 of
Appendix XXIII (paragraph 4.26) of the 45th Report of the P.A.C.
which is reproduced below: —

“4.26. In the opinion of the Committee, in this and other rare
cases, where payments against funds specifically voted
upon by the Parliament have actually been made but the
budget provision for that year appears in the accounts as
unutilised merely as a result of an accounting omission,
it would be reasonable to treat the provision as actually
utilised in that year. They, therefore, recommend that the
rectification of the omission in the subsequent year, if it
causes an excess in that year, need not be considered as
requiring a fresh vote of Parliament on the analogy of
the provisions in para 7 of the Sixteenth Report of P.A.C.
(Fitst Lok Sabha), according to which the amount of

1488 (Ait) 154
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actual due to be regulated under Article 115 of the Consti-
tution, is to be worked out after taking into account mis-
classification in accounts which may have come to notice
after the closing of the annual accounts.”

2. The implications of this recommendation have been examined
in consultation with the C. & A.G. and are clarified below:—

The recommendation of the Public Accounts Committee is inten-
ded to apply to only rare cases where payments against funds
specifically voted by Parliament have been made and there has Leen
an actual outgo from the cash balance of the Government in the
vear in which the funds were provided but the Budget provision for
that year appears in the accounts as unutilised merely as a result of
an accounting omission. The expression “funds specifically voted
upon” will cover only those cases where the provision of funds is
traceable in the original of supplementary Grant!Appropriation and
not where funds have been provided by reappropriation. The ex-
pression “‘accounting omission” would cover all cases of non-adjust-
ment of debits except those on account of delay in deciding the
correct final head. In case where only a part of the excess can be
adjusted against the budget provision of the previous year which has
appeared in the accounts as unutilised because of an accounting
omission, regularisation through a vote of Parliament would be
necessary only for that portion of the excess which cannot be ad-
justed against the utilised provision of the previous year.

2. 1t is requested that the excesses, if any, arising in future may
be examined with reference to the above clarifications before sending
notes thereon for the P.A.C. to the Accounts Officers concerned for
vetting. This Ministry may be consulted in case of doubt.

Sd!- (MANJIT SINGH)
Under Secretary to the Government of India.

To
All Ministries elc.

Copy forwarded for information to the Comptrouer‘ and Auditor
General with reference to his U.O. No. 1682-Rep(179-66, dt. 9-8-1966.
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2. Copy forwarded to the Department of Expenditure Co-ordina-
tion and Revenue and Insurance and all Branches in the Department
of Economic Affairs.

Sd|- (MANJIT SINGH)
Under Secretary to the Government of India.



APPENDIX 1V
GOVERNMENT oF INDIA

MINISTRY OF EDUCATION

Note explaining the reasons for the ercess over voted Grant §n
respect of Grant No. 12—Survey of India during 1966-67.

Rs.
Original Grant . . . . . T 4,23.69.000
Actual Expenditure durning  1966-67 . . © o 4.23,99.834
Excess over the voted Gramt . . 30,834

The excess occurred mainly under the Group head ‘C-Survey
Parties—General’ and amounts to less than 0.1 per cent of the
original grant. The excess was mainly due to the adjustment of
certain Book Debit invoices on account of suppliers’ supplementary
claims etc. by the Accountant General, Uttar Pradesh in February—
March, 1967 (Final) accounts and reconciled by the Survey of Imdia
during the months of April—Julv, 1967. No provision was made for
these debits in 1966-67. The expenditure could not also be met out
of savings under other heads even though maximum possible
economy was effected by the department to restrict the expenditure
to the sanctioned grant.

2. In view of the position explained above, it is requested that
the excess of Rs. 30,834 over the voted Grant may be recommended
for regularisation.

3. This note has been vetted by Audit.

Sd!- (L. S. CHANDRAKANT)
Joint Educational Adviser.



APPENDIX V
{Ref. paras 2.72-2.73 of Report)
MINISTRY OF EDUCATION

Note explaining the reasons for the excess over Grant No. 13-Bota-
nical Survey of India, during 1966-67.

—Toml Actual N Excess +
Grrant Expenditure
Rs. Rs. Rs.
Original 30,76,000 '&
32,24.000 32,77.517 +53,517
Supplementary  1,48,000 |}
Amount surrendered
during the vear Nil

The reasons for the excess are explained below:—-
1. (a) Botanical Survey:

Out of the total excess of Rs. 53,517 an excess of Rs. 53,407
occurred under the sub-head ‘Other Charges’ in respect of the Indian
Botanical Garden, (Sibpur), Calcutta. The Garden was taken over
bv the Government of India from the Government of West Bengal
in January 1963, with the express aim of developing it into a premier
Botanical Research Centre in the country. The Garden is spread
over an area of 273 acres and is one of the biggest botanic gardens
in the East. After the Government of India over the administrative
control of the Garden, the expenditure on the Garden has been
gradually increasing with a view to its rapid development. At the
time of its taking over, the Government of West Bengal was spending
about Rs. 4} lakhs per year on the Garden. The expenditure under
the Government of India has been as follows: —

Rs. Lakhs.
1963-64 . . . . . . . . 4.85
1964-65 . . . . . . . . 7°24
]965.66 . . . . . . . . 8.02
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In 1966-67, the Ministry of Education, after taking into
account the maximum economy that could be effected, proposed a
provision of Rs. 7,76,800 for the Garden, but the Ministry of Finance
restricted the expenditure to Rs. 6,26,000. The overall budget of the
Botanical Survey of India was also restricted to Rs. 30.53 lakhs
(exculding Rs. 22,000 on account of Charges in England) against
the minimum demand of Rs. 32 lakhs. There was, therefore, no
scope for readjustment of funds from other heads to the Botanic
Garden. In the Revised Estimates. the Ministry of Finance only
agreed to a sum of Rs. 1.40 lakhs (excluding Rs. 8,000;- under
“*Charges in England”) to meet the additional expenditure on account
ot Increased rates of Dearness Allowance sanctioned after the
Budget Estimates of 1966-67 were voted by the Parliament,

The expenditure in the various units of the Botanical Survey of
India including the Indian Botanic Garden was kept under close
watch and restricted to the minimum. The only way to bring the
expenditure within the sanctioned grant was to retrench the labour
force in the Indian Botanic Garden which has been working there
even before the Garden was taken over by the Government of India
from the Government of West Bengal. Considering the palitical
conditions, particularly in respect of the labour class in Howrah,
where the Indian Botanic Garden is situated. it was not considered
advisable to resort to any large-scale retrenchment of the labour
force working in the Garden, with the result that expenditure
on the wages of the labour force became inevitable expenditure nf
the Garden. Efforts were also being made upto the last moment,
(viz. 31st March 1967) to restrict the expenditure within the sanc-
tioned grant (including the supplementary grant) with the result
that an advance could not be taken from the Contingency Fund of
India to cover the excess. Hence the excess.

(b) Charges in England:

The balance excess of Rs. 110 in this sub-head is negligible. It
occurred due to unanticipated additional expenditure on advance of
T.A. paid to the officer holding the post of Botanist (a post under
the B.S.I. located in U.K.) at the Kew Garden, UK. on his transfer
to India consequent on the abolition of the post.

2. The excess of Rs. 53,517 mayv kindly be recommended for
regularisation by Parliament under Art-115 of the Constitution.

Sd!- (L. S. CHANDRAKANT?
Deputy Educational Adviser.



APPENDIX VI

Note explaining the reasons for the excess over the Budget Grant
in respect of Grant No. 14—Zoological Survey of India, 1966-67,

"T"otal Actual tixcess -~
Grant Expenditure
Rs. Rs. Rs.
Voted - ' . . 2.4.95.000 2.4,99.434 +4.434
Amount surrendered Jduring
the vear . : Nil

The reasons for the excess are explained below:—

While framing the Budget Estimates for the year 1966-67, the
Ministry of Education proposed a sum of Rs. 30,07,000/- for the
Zoological Survey of India. The Ministry of Finance agreed to a
sum of Rs. 2495000 (Rs. 2453,000-42,000) only. In the Revised
Estimates for 1966-67, this amount was {urther reduced to Rs.
24,39,800. While considering the Revised Estimates, the details of
the additional amount required on account of the increased rates of
Dearness Allowance sanctioned during 1966-67 (vide Ministry of
Finance Office Memoranda Nos. 1(1)-EII(B)!66 dated 7-2-1966 and
1(36)-EII(B) |66 dated 19-10-1966), were not available.  However,
before the Revised Estimates were finalised, the Director, Z.S.I.
intimated that an additional sum of Rs. 1,13,900 would be required
cn account of the increased rates of Dearness Allowance. This was
brought to the notice of the Ministry of Finance, but that Ministry
did not agree to increase the provision of Rs. 24,39,800 accepted as
Revised Estimates and remarked that they were “quite hopeful that
the Organisation should be able to manage their affairs within the
sanctioned amount, if necessary by effecting some economy on
avoidable expenditure and that in any case, at that stage they were
unable to agree to any additional provision”.

In spite of every attempt by the Director, Zoological Survey of
India to effect economy in expenditure under ‘Other Charges’ T.A.
etc, a small excess of Rs. 4434 could not be avioded. This small
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excess was thus mainly caused by the expenditure on the increased
rates of Dearness Allowance sanctioned by Government, for which
no provision had been made, even though a major part of this ex-
penditure was off-set by savings under other sub-heads. Efforts
were being made upto the last moment, (viz. 31st March, 1867) to
adjust the expenditure from within the sanctioned grant, with the
result that the advance could not be taken from he Contingency
Fund of India to cover the excess.

The excess of Rs. 4,434 may kindly be recommended for re-
gularization,

Sd|- (L. S. CHANDRAKANT)
Joint Educational Adviser.



APPENDIX VII
(Ref. Paras 2.72-2.73 of Repert)
F. No. 22|2|68-Ad. VII
GOVERNMENT OF INDIA
MINISTRY OF FINANCE

(DEPARTMENT OF REVENUE AND INSURANCE)

Excess in the Voted section of Grant No. 21-—-Taxes on Income ine
cluding corporation Tax etc.

Actual Excess(+)
Original grant {including Supplementary grant)  Expenditure

1966-67 1966-67
Rs. Rs. Rs.
10,62,51,000 10,66,86,138 -{-4,35,138

The original budget provision in the grant was Rs. 9,83,36,000
which was subsequently raised to Rs. 10,62,51,000 by obtaining a
supplementary grant of Rs. 79,15,000 in March, 1967 for meeting the
additional expenditure on account of the upward revision of the
rates of Dearness Allowance with effect from 1.12.65 and 1.8.66, revi-
sion of rates of City Compensatory Allowance and House Rent Al-
lowance with effect from 1.12.65, and increased expenditure under
contingencies. The actual expenditure was, however, Rs. 10,66,86,138
which revealed an excess of Rs. 435,138 over the final grant. As
a percentage of the final grant, the excess works out to 0.41 per cent
only. The above excess is made up as under: —

Major head and Group-head Final Grant Actual Bxccss(+§

or Expenditure”™ Savinge(—
Appropriation

1 2 3 4
) Rs. Rs. Rs.
Major HFAD “4”
A (ypbrdarn - - - 3,24,200 3,25,526  (+)1,326
A. 1(2) D. I (Iav.) : - 5,43,800 5:39,041  (—)M,759

—
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! 2 3 4
A(3) D L (R\ & P) © 10,35,200  10,84,600  (4)49.40¢C
A. 2Collection of 1T . - 10,24,95,600 10,28,94,064 (+ 3,98,464
r
A3 LT AT - : - 18,52,200  18,42,907  (—)92,93C
ToraL . < 10,62,51,000 10,66,86,138 (44, 3s 13K

1 ot b s g en e e e S

The excess occurred mamly under the (,roup heads A 1(3) DI
(RS. & P.) and A. 2-Collection of Income-tax, and has been due to
the reasons explained below: —

A.1 (3) D.1. (RS. & P.): The excess of Rs. 49,400 occurred main-
ly due to the incurring of expenditure more than anticipated on the
purchase of Hollerith machines and Hollerith Cards ordered by the
Directorate. The book adjustments were carried out at the fag end
of the year as a result of which adequate funds could not be provid-
ed to meet the extra expenditure.

A. 2—Collection of Income tax:

»

The position of the final grant, actual expenditure and Excess/
Savings under the various sub-heads of this Group-head, is given
below: —

Final Grant Actual Excess{ -

Sub-head Appropriation Expenditure Savings(—)
Rs. Rs. Rs.

Pav of Officers . . + 1,88,85,600 1.90.33.707  (4)1,48,107
Pav of Establishment - . - 3,82,66,100 3,83,06,676 (+4)40,576

Allowances Hon. ctc. . - 3,44,06,854  3,46,74,110  (4)2,67,256
Other Charges (Voted) -+ '97,94,546 1,00,55,863 {(+)2,61,317

Estt. Charges paid 1o othcr GO\'I\

Deptts. . 10,11,300 7,47,281 (—)2,64,019
Secret Service Exp. - : . 76,000 14,529 (—)61,471
Grants-in-aid - . . . 55,200 61,898  (4)6,698

TOTAL - -+ - 10,24,95,600 10,28,94,064 (+)3,98,464
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The excess occurred mainly under the sub-heads “Pay of O#i-
cers”, “Allowances, Honoraria etc.,” and “Other Charges (Voted)”.
The factors leading to the excess under these sub-heads are briefly
explained below: — '

Pay of Officers.

Of the total excess expenditure of Rs. 148,107 under this
sub-head, the excess of as much as Rs. 58,134 occurred in
the Nagpur charge (Maharashtra Circle of account) which was
due to the payment of arrears of pay of the Probationery 1.T.Os
which was not expected to be drawn during 1966-67 and for which
no provision was made. The rest of the excess under this sub-head
occurred mostly in the charges of Bombay City, Assam, U.P., Madras
and Nagpur (Madhya Pradesh Circle of account) and the amount
involved in each case came to Rs. 10-12 thousand only. The Com-
missioners of Income-tax had been told to keep the expenditure down
to the minimum possible except where filling up of some of the
vacant posts became necessary in the interest of assessment work.

The same factor led to a small excess under the sub-head “Pav
of Establishments” also.

Allowances, Honoraria etc.

The excess occurred mainly in the Maharashtra, Madras, Assam
Gujarat, West Bengal, Mysore and Punjab Circles of account and
has been due to the following factors:

(i) Payment of arrears of allowances to the probationery
ITOs for which no provision was made (Maharshtra
Circle of account).

(ii) Additional expenditure on account of filling up of vacant
posts in the interests of assessment work.

(iii) The actual expenditure under “Medical Charges” and
“Children Education Allowance” was much more than
anticipated. Expenditure under these items are of a
fluctuating nature and hence not amendable to very ac-
curate estimation which is generally based on the previous
year's figures. The actual expediture under these items
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Auring 1965-6¢ and 1966-87 was as under:

198¢-66 1966-67 Incresse in
|

966-67
over that of
the previ-
ous year

Rs. Es. Rs.
Medical Charges . . . 17,93,327 19,33,814 (+)1,40,487
Children Education gllowance ' 7,87,238 8,78,732 (491,494

[ RO S — - -~

(her Charges (Voted).

This sub-head consists of various items of contingent expenditure
such as rent, rates and taxes: scrvice postage and telegrams; Tele-
phones; Water and Electricity Charges; Law Charges; Railway
freight; Stationerv: Reward to informers; etc. Most of these items of
expenditure are of an inevitable character and hence inescapable;
vet they are also of a fluctuating nature and, therefore, it sometimes
becomes difficult to estimate the expenditure accurately. The rising
cost of commodities and services also tend to increase the expen-
diture under these items bevond the amount anticipated on the basis
of previous years' figures. During the year 1966-67, the actual ex-
penditure under some items exceeded the actuals for the previous
vear, as shown below:

S

Actual Increase
Expenditure during
uring 1966-67
over that of
1965-66 1966-67 19065-66
Rs. Rs. Rs.
Rent, rates, & taxes ‘- . . "9,71,201  10,95,617 {+)1,24,416

Telephonee - - - - 875163 ¥12,27,453 (+)3,52,29¢
Water & Electricity Charges . 2,78,104 5,06,160 (+)2,28,056
Reward to Informers . . " 1,74,688 3,23,069 (+)1,48,381
Railway Freight o 39914 3,54:390  (+)1,55,176
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Every effort was made to effect the utmost economy under the
various items and necessary instructions were issued
in August and November, 1966 to all Heads of Department accord.
ingly. It was expected that with the Supplementary grant asked
for, it would be possible to keep the expenditure within the final
sanctioned grant, and, therefore, no advance from the contingency
fund of India was applied for. The actual! expenditure, however,
exceeded the expected limits, thus resulting in an overall excess of
Rs. 435,138, which as a percentage of the final grant works out to
0.41 percentage only. The excess requires regularisation.

Sd. (R. N. MUTTOO)
Joint Secy. to the Gorernment of India.



APPENDIX V11
(FOVERNMENT OF INDIA

MINISTRY OF FINANCE
(DEPARTMENT OF ECONOMIC AFFAIRS)

SusJdect: —Note for regulamnsation of excess over voted Grant

No. 121-—Other Captal Qutlay of the Ministry of
Finance of as disclosed i Appropriation Accounts (C)

1866-67
Original Grant  Supplemen-  Total Grant Actual  Excess
1ary Grant Expendi-
ture
Rs. Rs. Rs. Rs. Rs,

3.31.32.00,000  2§,50,00,000  3.56,82,00.000 3.58,96,65,276 2,14.65,276

This excess has occurred in respect of material and equipment
received from Canada under the Colombo Plan. In consonance with
the existing procedure, raw materials and newsprint procured from
Canada under the Colombo Plan are arranged by the Consuming
units themsclves who are mostly in private sector from the Cana-
dian suppliers. The Canadian Government pays the F.A'S. price in
Canada to the Canadian suppliers against the shipping documents
which are then transmitted to the Government of India who hand
them over to the Indian consumers on their payment of the
rupee equivalent of the dollar cost. The accounting arrangement
in respect of the import of raw materials and newsprint is that on
receipt of the shipping documents from the Canadian Government,
the value of the materials is credited to the Special Development
Fund by per-contra debit to the Capital head *124-Capital Outlay on
schemes of Government Trading”, the amount recovered from the
Indian manufacturers being adjusted in reduction of expenditure
under the capital head. The Accounting of the value of imports
made under the grants is thus only a notional adjustment and does
not constitute any real expenditure (outgo from the Consolidated
Fund of India) as far as making of budget provision is concerned.
Any increase in figures under these two items in any one vear
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only indicates that the value of the materials imported from Canada
under the grant has increased.

2. The excess expenditure under “Grant No. 121-Other Capital
Outlay of the Ministry of Finance” for 1966-67 has been as under.
‘The position in respect of Group-head ‘B.2(i) (1) & B.2(i) (2)’ in
which the excess occurred is an under; —

Final Grant  Actual Expendi- Excesst
wre as reported
by  Audit (in

Rs. lakhs)
Raw materials . 46700 637°34 +170.34
Newsprint. . 20000 258-30 5830
Total +228-64

3. The figures of actual expenditure booked by the A. G. C. R.
however include a sum of Rs. 35,57,924 on account of wrong adjust-
ments and double counting. The actual expenditure according to
our records is (a) Raw Material—Rs, 601.76 lakhs and (b) News-
print—Rs, 25830 lakhs, Taking these two figures as the base, the
-excess is explained as under:—

‘a) Raw Materials . . (1) Expenditure in
1966-67 . Rs. 48173 lakhs

(i1) Expenditure  per-
taining to Account
year 1965-66 but
adjusted  during
the account for
the year 1966-67 Rs. 120-03 lakhs

Rs. 601-76  lakhs

(b) Newsprint (i) Expenditure in 1966-67 Rs. 258.30 lakhs. It
will, therefore, be observed that the major reason for the excess'
has been due to the fact that the expenditure pertaining to the
account year 1965-66 was adjusted in the account year 1966-67 ‘and
<due to larger imports than expected. The liability of 1965-66 could
mot be properly provided for in the 1966-67 Budget Estimates.
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4 For raw materisls expected to be imported from Canada the
original provision in the budget for the year 1968-67 was Rs. 476
lakhs. As a result of the devaluation of the rupee, normally this pro-
vision would have been enhanced to Rs. 854 lakhs. However, at the
time of formulation of the revised budget estimates for the year
1986-67 the imports indicated a downward trend and based on the
then expected imports the revised estimates were placed at Rs. 467
lakhs. In the case of Newsprint import the provision in the original
budget estimate was Rs. 44 lakhs. As larger imports were clearly in-
dicated subsequently, the provision was increased to Rs. 200 lakhs in
the revised estimates. There had, however. actually been a further
increase 1n the import of newsprint than what was anticipated at the
time of revised Budget estimates resulting in an excess of Rs 58.30
lakhs over the revised estimates.

5. It will thus be seen that the excess in fact represents only an
excess in the value of Canadian Aid which we have received and
utilised and that no “real expenditure” in the common parlance has
taken place.

6. Excluding the amount of Rs. 3557,92¢ on account of wrong/
double adjustment, on the analogy of Paragraph 7 of the PAC's 16th
Report (1st Lok Sabha). the net excess works out to Rs. 1,79,07,352.
This may kindly be recommended for regularisation under Article
115 of the Constitution,

7. This note has been seen and vetted by Audit.

Sd/- N. R. REDDY
Joint Secretary.



APPENDIX IX
(Ref. paras 2.4—2.8 of Report)
MINISTRY OF HOME AFFAIRS

Note regarding the regularisation of excess of Rs. 108,748 in Grant
No. 45-Cabinet—as disclosed in the Appropriation Accounts

for 1966-67.
Finul grant Actual  Expendi- Tixcess
ture

0-59.91,000 i B2.11,000 63,190,748 4 1.OR T8
S. 2,20.000 J

The excess was mainly under the sub-head A.3-Hour Expenses
(under the group head "A. Cabinet’) wherein there was an excess of
Rs. 1,77.129. The circumstances in which the excess occurred are
explained in the paragraphs 2 to 6 below: —

2. This item of expenditure is of an extremely fluctuating na-
ture and depends on the nature and number of tours undertaken by
Ministers Dy. Ministers which are necessitated by the exigencies of
work and internal and external situation. The circumstances vary
from year to vear and again from time to time in the same year.
Thus, it is neither, possible to assess with any exactitude the require-
ment for the purpose bhefore the commencement of the year nor
does the trend of the expenditure during a part of the vear give a
correct indication of the expenditure during the remaining part of
the year. In the absence of any other method. the budget provision
for the purpose is made on the basis of the trend of actuals during
the past vears. The following table will show the actual expendi-
ture on Tour Expenses including payments to Railways and Defence
Departments during the past few years:--

7Year | N Ekpr:nliiturc on
“Tour Expenses’
1961-62 . A . . . . 9,09,322
1322:‘653 . . . . . ) 8.26,522
1963-64 . . . . . . 7.72,362
1964-65 . : - : . : 939,157
65

1869 (Aii) LS—6.
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Accordingly, during the year 19668-67, a provision of Rs. 9,25m
was made in the original budget under the sub-head A.3-Tour Ex-
penses.

3. When the pousition of the grant was reviewed in the month of
December, 1966, in the light of actuals for the first 8 months and
estimated expenditure for the remaining 4 months, it was estimated
that the requirement under “Tour Expenses” during the year would
be Rs. 12,00,000.  After taking into account the savings under other
groupheads in the Grant, the net additional requirement under this
head came to Rs. 220,000, A supplementary grant for this amount
was, accordingly, obtained 1n March, 1967 1o cover this additional
requirement.

4. The final review of the grant on the basis of the actuals  for
the first 10 months and estimated expenditure during the remain-
ing 2 months, revealed in March 1967 that the requirement for
“Tour Expenses” of the Ministers Dy, Ministers would amount to
Rs. 1230500, Thus, an amount of Rs. 83,500 was provided by re-
appropriation from the savings under other sub-heads in this grant
over and above the supplementary grant of Rs. 2,20.000 obtained
earlier s0 as to enhance the grant under sub-head A3 Tour Expenses
to Rs. 12,30,000.

5. The Appropriation Account for 1966-67. however. revealed that,
agamst the final grant of Rs. 12,30,500. the actual expenditure during
the year under “Tour Expenses™ came to Rs. 1407629 resulting in
an excess of Rs 1771290 This was duce to more tours undertaken
by the Ministers Dy, Ministers towards the later part of the year for
which the debits were raised and adjustments made after the close
of the financial vear. 1t was not possible to anticipate this expen-
diture at the time of applving {or suplementarv grant. 1t may be
mentioned that upto March (Prel) the expenditure under this sub-
head was only Rs. 12,12.900 which was within the amount provided.
An adjustment of Rs. 1.94,729 on account of “Tour Expenses” was
made in March (Final) and March (Suppl)) accounts. It was not
possible {1 anticipate this additional expenditure even in the month
of March 1967. and to provide additional funds by obtaining an ad-
vanee from the Contingency Fund of India. The excess of Rs. 1,77.129
was counter-balanced to some extent by savings under other sub-
heads bringing down the net excess under the Grant as a whole to

Rs. 1,08.748.

6. In accordance with Article 115 of the Constitution the excess
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expenditure of Rs. 1,08.748 is required to be regularised by the Par-
liament.

7. This note has been seen by Audit and the observation made by
them is given in the note appended (Annexure I).

ANNEXURE 1

Audit Observation

1t is noticed from the data given in the note that the expenditure
on tours of the Ministers Deputy Ministers, which was about Rs. 9
lakhs per annum during the years 1961-62 to 1964-65, has increased
by about 50 per cent to Rs. 14.08 lakhs in 1966-67.

PR




APPENDIX X

MINISTRY OF INDUSTRIAL DEVELOPMENT & COMPANY
AFFAIRS

(DEPARTMENT OF INDUSTRIAL DEVELOPMENT)

Note for the Public Accounts Commitee for reqularisation of Excess
over noted grant in respect of Grant No, 58-Ministry of In-
dustry as disclosed in the Appropriation Accounts (Civil)

1966-67.
Voted 1 —
Orivinal . . 42,83,000
Supplementary . , 3.85,000
Total Grant ‘ ‘ : ‘ 46.38,000
Actual Expenditure . . _ 47.07.886
69,586

Excess (+)

The total excess under Grant No. 58-Ministry of Industry as
shown in the Appropriation Accounts (Civil), 1966-67 was Rs. 69.886
under the following group-head: —

A-Sccrcmrinf Final Actunl Excess
Grant Yxpenditure

@) 42,74,000 46.24.000 46.95.802 --71,802
S 3.55,00C

R(—) §,000

B—Charges in England.

O 9,00¢ 14,000 12,084 (—11.916
R §.000

46,38,000 47,07.886 469,886

The e};cess ofcurred under the sub-headmA-4 other. charges aﬁd
was mainly due to increased expenditure on telephones and other
uffice contingencies than anticipated.—00.944.

The total excess was offsel by saving under other Sub-heads leav-
ing a net excess of Rs. 69,886.

This has been vetted by Audit vide A G.CW. & M, U. O. Note
No. REP. 1-9(242) /Excess/66-67/301, dated 17th June, 1968.

Sd. (K. J. GEORGE),
Joint Secretary to the
Govt. of India.
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APPENDIX XI

(Ref. Paras 2.9--2.14 of Report)
MINISTRY OF INFORMATION AND BROADCASTING

‘SusJECT: —Regularisation of excess over voted Grant No. 62— Minis-
try of Information and Broadcasting for the year 1966-67

Original  Supplementa- Total Actual Excess
Grant tary Grant Grant Expenditure

Rs. Rs Rs. Rs. Rs.

1662000 H%-' 18, 50.000 19, 46 s6 9656'7

The details of actual expendxture under dnﬂ'erent heads in res-
peet of Grant No. 62—Ministry of Information and Broadcasting for
the vear 1966-67 are as follows: —

SN\ Sub-hcad - Final Auuql Exa ss (+)
Grant Expenditure Savmgs(-——)
! 2 3 4 5
Rs. Rs, Rs.
1 A-—Sccretariat
2 AL 1—Pay of Officars . ' §,13,900 5.16,257 (-+)2,357
3 A. 2—DPay ot Establichments  §,96,500 ' 5.95,120 (—)1,380
4  A.a—Allowunces, Hono-
raria ctc. ) . ' 5,52,200 5,59.87Y { 197,679
5  A.4—Other Charges. . 1,87,400 2,75.311 (+) 87,911
TOTAL . 18 50,000 19. 46 567 ( H 96 567

. The reasons for the variations shown in column (5) with re-
ference te column (3) above, are as follows: —

(1) Pay of Officers . . . . (4) Rs. 2,357

(2) Pay of Establishments . . . (=) Rs. 1,380
The variations are negligible.

'3y Allowances , Honoraria erc. . . (+) Rs. 7,679

The excess i3 mainly due to—
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(a) more tours undertaken by officers and staff than anticipated
in the original Budget Grant, there was a provision of Rs. 47,000 for
Travelling Allowance in the original Budget Grant which was en-
hanced to Rs. 56,000.- by a Supplementary Grant, against which :he
actual expenditure amounted to Rs. §9.656 - leading to an excess of
Rs. 3,656 -. The tours were unavoidable and necessarv in the Public
interest.

(b) payment of more overtime allowance to the staff *han anti-
cipated. A provision of Rs 21000 was included in the Budget
Grant for 1966-67 for “Overtime Allowance” This provision was
enhanced to Rs. 34543'- by sunplementation. against which the ac-
tual expenditure amounted to Rs. 43.896'- resulting in an excess of
Rs. 9353 -, part of which was off-set by savings under other detailed
heads. an excess of about Rs. 4.000 still remaining uncovered.

(4) Other Charges ) Rs 87911,

The excess under the follnwing heads to be incurred in spite of
enforeing the maximum economy: —

(Figures rounded ro ‘000’ )

Rs

(a) Rent on relephone lines ’ 42070
(6) Puarchase and maintenanc: of statt cars | : {4+ 26.000
(¢) Cart hire and Mazdoor charges . . . (-+ .r.ococ
() Enrertainusent and hospitality charges . . { ~« ¢
{1 Service Postage stamps and Telegram Charges { - IR.000

ToraL - 88coc

W) Rent on relephone iines (-7 Rs. 43,000

The original Budget grant amounted to Rs. 50.000. By supple-
mentation, the provision was raised to Rs. 87.000 against which the
actual expenditure amounted to Rs. 130875 resulting in
excess of Rs. 43.875'-. The excess expenditure had to be incurred on
the basis of actual requirements.

(b)Y Purchase and maintenance of staff cars (+) Rs. 26,000

The excess is partly due to the purchase of an additional staff
car (Rs. 14,891) and partly due to the increase in maintenance costs
of the three vehicles as against the two provided for in the Budget.



1
(¢" Cart htre and Masdeor charges (1) Rs. 4 .000
{0 Emerrammmens and bosprealiy charges () Rso oo

(e Serpace Postage stamps and Telegram charges (+) Rs. Neeo

The following table will indicate the budget provision originally
made and the actual expenditure incurring during the vear 1966-67:

Ttem ot Expenditare Budget Actuals Excess
Grant Expenditure
- ‘ o - o R R_ o Wl-b B
Cartage 3000 333 4333
Earertninmen? 186 Y001 7.561
NCTVICC puntdge stmps L00U 24338 U338

(fott-sot by Rs 1000 - by savings under
other heads ).

The excess expenditure had to be incurred on the basis of actual
requirements.

It is regretled that an advance from the Contingency Fund of
India was not taken to cover the excess.

3. During the vear 1965-66 also, there was an excess of Rs. 35,318
in this grant, which was not covered by an advance from the Con-
tingency Fund.

4. The overall excess of Rs. 96,567, which remained uncovered
in the Budget Grant for 1966-67, may please be recommended for
regularisation under Article 115 of the Constitution of India.



APPENDIX XII
(Ref: paras 2.15—2.21 of Report)
MINISTRY OF INFORMATION & BROADCASTING

Note explaining reasons for excess disclused under grant No. 63—
Broadcasting for the ycar 1966-67.

Grant No 63-—DBroad Total Actuul Lixcess{ --)

casting Grant  expenditute
o -—_Rs Rs. Re.
Origiona) Grant . . . 6,69,33,000
Supplementary Grant . . 1,20.67.,200
Vordd . . . . . 79,000,000 B06,19.506 (2 16,19,566

Against the final grant of Rs. 7,90,00,000 for 1966-67, the actual
expenditure incurred durng the vear was Rs. 8,06,19,566 resulting in
an excess of Rs. 16,190566 -, The percentage of this excess is about
2.5. The reasons for this excess are as follows: —

“B — —Broadcasting Stations Final Aucrals
Grant Expenditure  Exezss (+)
1966-67 1966-6~
1 2 3 4
Rs. Rs. Rs.
Other Charges ! . . . 4.77.62.000  4.86,76.943 (+)9.14,943

(a) Payment of bills  relating
to previous year in respect of
papers, printing  chirgss, 2.94,000
increase in printing charges
cost of white paper instead of
news print relaring to Betar
Jagat, Akashi and Vanoli and
Vani. (It is certified that
the Liability Register is being
maintained by the respectives
units of AIR) . .

S o e —
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(b} Purchase aad adjustment of
cast of cirs at Jeipur. Jabal-
pur. Dcthi and Calcurra {Rs. 2.87,000
=1,600) Increase in the rental
of trunk cul. charges relating
to telephones, purchase ot type-
writers. more expenditure on
power consumption, levy of

surchirges o1 power supply
ar 15¢,, {Jaipuri adisument
of debits reluring to mainten-
anc>  of buildings and lands.
payment of  subsidy 1o Cane
teens inerease in the renarad of
buildings and  commissioning
of new 22 kwmwe Transmitter
at Hyderabad. The amount in
respect of cars (Rs. 71.600)
mainly relate to exponditure
on replacement of duly cars
for which orders were placed
in previous vears. with the
sanction  of  the com-
petent aurhority. This was
an inescapable  cxpenditure
and could not be forescen at
the time of budget. The bulk
amount being debirs,

() Cemtral Srores . . : 325,400

Issue of srores to new stations/
¢:atres, Laciease in the re-
quitements of swations and
particularly those ot border
stations, increase in the price
duc 1o increase in customs
duty and evaluation of Rupee.

Minor excess under remaining 8,543
heads
C- Research D:partment . 8,29,100 9,20,324 31,224

This exc:ss was due to assessment of Customs Duty which could not
be anticipated. This exc:ss is accounted for under ‘Other Charges’.

e e Cw—



News Sorvices Division
Allowances, Hone. erc.

Dus to pavment of unforescen
air-fare charges to Air Lines

Other Charges .

Payment on accorunt of unforeseen
Press  bearing  charges (Rs
21,0003 rovision of rates  of
PTI (Rs. 30.400) pavment  of
unfo-eseen  telzphone call
charges (Re. 32,000)  adiust-
ment of ¢ost of tyres and  tubes
(Rs. 5.t07 adjustment  relat-
ing to cost of Stationery  (Rs.
34.100) hiring of taxis (Rs.

21.800" and minor  ¢XCss
(Rs. 1.418)
Other minor excasses  under

‘Pay of Officers® "Rs. 3,276)

and Allow to  Artists
(Rs. 5,523 . .
Total cxcess . . .

Partly off-szt by savings under
‘Pay of Estebhishments’

Naot Excoss

External Services Division

This excess is manly under
‘Other Charges’ vhich is due
to rental pavment ot Hi-Fi-
Line in advanc: t P&T
D:zpartment.

Television Centre
Allowances to Artists . .

This exc2ss was due to (1) pay-
ment of arrears of fecs etc. to

e e s b g St S e e 4

2 3 4

46.85.700 " 4R.49.228 ([ +)1,63.628

9.078

1,46,115

8.799
41.63,067

359

1.63.628

21.29,000 22.47,636 (+)1,18,636

22,54,500 25.96,239 (+4)3,41,739

+40,653

— —
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.

Sraff Arcisrs due to fixation
of their pay in the fee scales ;
() ineroduction of  Krishi

Darshan’ programmes  and
ina 1:quicv of the grant. due to
crverag: ot General Elections

Oiher Charges .

This excoss was due to {1 in-
creased expenditure o pus-
chase of raw srock ot films
and utilisv of ilme for coverage
ot news items. sports and also
covarage of programmes o
forcign \ViPS visiting India
() Prime Minctar’s Pross
crrterences and (urh adjusi-
ment al debits relating o
previous vear’st,

Ford PFoundition Educitional T}

This excrss was due ro un-anti-
cipated aid secrived from
Ford Fouadition

ToraL ExCess

Partly-off-s2t by
other h:ads

savings under

NET EXCEss

D—Suspense

4277 8

oproject  --2,667

3.42,504

765

3.41,739

Final Aciual Excess (4
Grant Lxpenditure

1966-67 1966-67

61,52,000 62,37,766 (+) 85,766

This excess is due to receipt of more debits from Accountant
General Central Kevenues than anticipated.

Excess explained under “B-Broadcasting Stations’”;
Department”, “New Services Division”; “External

“Research
Services Divi-
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sion”; “Television Centre” and “D-Suspense” works out te
Rs. 16,55,936 which was partly off-set by savings of Rs. 36,370 under
other Group heads, Thus the net excess remained at Rs. 16,19,566.

Mostly the items of expenditure on account of which the excess
resulted could not be anticipated and were of unavoidable nature.
At that time of the year it was too late to restrict the expenditure
to the desired extent. It was also not possible to make an applica-
tion for advance from the Contingency Fund of India as the exact
picture of the excess expenditure particularly due to adjustment of
bills was not available.

All possible efforts have been taken to control and watch the ex-
penditure. Instructions have been issued to the Stations|Units in
this regard, such as non-filling of vacant posts, restriction on tour,
strictest control over purchase of stationery etc., moreover trunk
calls economy in the use of electricity etc. Steps have been taken
to avoid recurrence of excess in the Grant in future.

In view of this the net excess of Rs. 16,19,566 may kindly be re-
«ommended for regularisation.



APPENDIX XIII
(Ref. paras 2.48-249 of Report)

MINISTRY OF INFORMATION AND BROADCASTING
No. 4(7)68-BD

SusJecT: Regularisation of ercess of Rs. 3,25978 over Voted Grant
No. 130—Capital Outlay of the Ministry of Information
and Broadcasting for the year 1966-67.

Original Grant Supplementary  Total Actual Excess
Grrant Grant Expenditure
Rs. Rs. Rs. Rs. Rs.

1,87.81,000 36.65.000 2,24.46,000  2.27,71.978 3.25.978

2. The excess is mainly under A-5 Suspense. The dtails for the
excess expenditure are given below:—

Group Head A-5 Suspense

The excess under A-5 Suspense is mainly due to:—

Rs.

(#) Receipt ot debits for the works undertakcn under Industrial

Security Scheme. . . . ) . . 2,97,000
(11) Receipt of more debits than anticipated in rcqpcct ot epuip-

ment. . . . . . . . . 3,56,539
(1) Cost of surplus stores diverted to suspense stock from

Emergency Projects. . . . . . . . 17,871

ToTtaL EXCEss: . 6,71,410

Partly counter-balanced by Savings due to :-—
(:) Receipt of less stores than anticipated. . . . 16,306
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1), Delay in receipt of debits trom and acceprance of debits by Rs

other d+partments/offices conczrned. . . . 2,75,047
ToTAL SAVINGS:— 2,91,35?

Total excess under A-g Suspense . . ) . . ..;:'/T,;:
Total savings under A-s Suspensc . . . . . 2,061,353

Net Excess: . _-3—:“!0,0_57~

Or say Rs. 3-80 lakh

3. The cxcess on account of expenditure on the works under-
taken under the Industrial Security Scheme (Rs. 2.97 lakhs) was
due to the cxpenditure having been initially booked under A-5
Suspense, pending decision on its correct classification. This was
subsequently decided to be adjusted against Major Head “36-
Broadcasting”.

4. The excess on account ol receipt of more equipment than
anticipated i.c.. Rs. 356539 was mostly counter-balanced by sav-
ings due to, (i) receipt of less stores than anticipated; and (ii) delay
in receipt of debits from and uscceptance of debits by other depart-
ments/offices concerned under the same sub-head. The net excess
on account of receipt of more vcquipment than anticipated was
Rs. 28,978.

5. The adjustment of book debits is watched through the
Liability Register which is maintained as prescribed under the rules.
However, as the debits for the equipment (Rs. 3,56,539) were not
anticipated to be adjusted hofore the close of the financial year,
no provision therefor was mude. These debits were adjusted in
the Seccand Supplementary Accounts only.

6. In the circumstances, excess of Rs. 3,25.978 over the Voted

Grant may kindly be recommended for regularisation under Article
115 of the Constitution.



APPENDIX XIV
MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION

(DEPARTMENT OF LABOUR & EMPLOYMENT)
NOTE

SusJECT: —Regularisation of excess over voted Grant disclosed in
the Appropriation Accounts (Civil) 1966-87—Grant No.
71—Chief Inspectar of Mines (now Director General of
Mines Sajety).

Rs.

Voted Grant 41.42,000

Actual expenditure 41.67.0%2

Net Excess 25,082
1. The actual excess of Rs, 25052 occurred in the following sub-

heads:---

Rs.

(a) A-T— Esrublishment Charges (-4) . . . 22,930
(b3 -2 - Lixaminations - 564
(¢} A-3.= Barrier Survey Scheme in Coal Mines (Plany (+) 1,354

Torar . L-F)25.082

The excess of Rs. 22930 is due to:-

(i) Payment of arrears of Pay/aliowances of officers towards
the end of March, 1967 as their pay slips for deputation
period abroad were received late (Rs. 13,100) and adjust-
ment of telephone bills (Rs. 9.800)

(ii) Drawal of Travelling Allowance bills towards the end of
March 1967, payment of which could not be held up under
the heads “A.2-ExaminationsiA.3-Barrier Survey Scheme

in Coal! Mines (Rs. 564+Rs. 1.558).

79
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2. Since the excess of Rs. 25,052 could not be anticipated earlier
and came to the notice of the Department only after the close of the
financial year (1966-67) no supplementary grant or advance from
the Contingency Fund of India could be obtained. The excess niay
be recommended for regularisation by parliament under Article of
the Constitution of India.

Dated New Delhi Sd./- (N. N. CHATTERJEE)
the 28th Sept. 1968. Joint Secy. to the Govt. of India.

(Voted vide A.G.C.R. U.O. No. RR 12-1|68-69{541 dated 27-9-1968)



APPENDIX XV
(Ref. para’s 2.30-2.37 of Report)

MINISTRY OF INDUSTRIAL DEVELOPMENT AND COMPANY
AFFAIRS

DrepaRTMENT OF COMPANY AFFAIRS

SUBJECT: —Appropriation Accounts (Civil) 1988-67 in respect of
Grant No. 77—Other Revenue Expenditure of the Minist-
try of Law—A 'note’ for the Public Accounts Committee
for regularisation of excess.

During the vear 1966-67 the Department of Company Affairs
was under the Ministry of Law. The Appropriation Accounts (Civil)
1966-67 show an excess of Rs. 80344 under Grant No. 77—Other
Revenue Expenditure of the Ministry of Law.—

Oripinal Grant Final Actual Excess
Grant Expenditure

Mujor Head 267

0 Rs. 39,60.000  42,03.700 42.82.315  (--)78,615§
R 9 90,700
S 1.44.000

Major Heuad 717
0 Rs.  7.66.00% 6,75,300 6,77.029  (-)1.729
R - 90.70C

48,79,000  49,59,344  (+)80,344

2. The following factors which were the post-budget decisions
rontributed to the excess expenditure in the grant as a whole: —

(i) The rates of Dearness Allowance admissible to Central
Government employees were enhanced from 1st Decem-
ber 1965, as per the orders of the Ministry of Finance
issued on the 7th February, 1966, by which time the
Budget Estimates had already been finalised. Dearness

1
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Allowance at a flat rate of Rs. 100 p.m. was also grm@
to officers in the salary range of Rs. 1,000 to Rs. 2,250 with
effect from 1st March, 1966, the orders in respect of
which were issued on 8th May, 1966. The financial effect
of the above increased rates in Dearness Allowance was
1,44,400.

(ii) In conncction with the reorganisation of the office of the
Official Liquidator, Bombay, the Ministry of Finance,
after lengthy discussions ultimately agreed on the 3rd
May, 1966, to the creation of requisite additional posts to
implement the recommendations of the Staff Inspection
Unit. The Ministry of Finance, stated that the sdminis-
trative Department should take effective steps for eco-
nomy and, if possible, meet the additional expenditure by
re-appropriation from the sanctioned budget grant for
1966-67. If this could not be met from the Budget pro-
vision for 66-67 thev mav come up for supplementary
grant as the expenditure involved seemed to be ines-
capable.

(iii) A portion of the building of the Institute of  Chartered
Accountants at Madras was let out to accommodate the
offices of the Regional Director and the Registrar of Com-
panies Madras, from 13th December, 1962. The rent of
the space occupied by these offices was fixed at Rs. 2,750
p-m. by the CP.W.D. and the Institute accepted the above
fixation of rent by the C.P.W.D. after a protracted cor-
respondence in February 1966. Budget provision was not
made all these years under an impression that the rent
would be paid by the C.P.W.D. as was practice before
these offices moved to this building. But the Ministry of
W. & H. stated on 8th June, 1966 that the provision for
such purposes should be made by the Ministry cencerned
in their own Demand. The Ministry of Finance agreed
on 6th July, 1866 to a Supplementary Grant of Rs. 1,41,800
for the payment of rent from 13th December 1962 to 3lst
March 1967 subject to the condition that the savings, if
any, that may be located in the grant as a whole may be
utilised towards reducing the quantum of the additional
funds and that the case of Supplementary Grant may be
examined towards the later part of the year.

(iv) The other significant factor which disturbed the Revised
Estimates for 1966-67 was the orders issued on 19th
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October, 1966 for the slightly upward revision of the
Dearness Allowance with retrospective effect from 1st
December, 1965 and the grant of further increased rates
of Dearness Allowance with effect from 1st August, 1966
to the Central Government Employees. The financial
effect of this item was Rs. 1,11.300.

3. The financial effect of the above factors was as follows:—

Rs.
{1) Dearness Allowance . . . . . . I,44,400
(if; Re-organisation of the Office ot the Official Liquidator,
Bombay : . . . ‘ . . 1,40,000
{ury Rent ot Office premises of the Office of the Regional
Director and the Registrar of Comparies, Madras 1.41.800
{iv) Dearness Allowance not included in the Revised Estimates
(as per item iv in the preceeding para) . 1,111,300
ToTal .5 37,;00

4. With a view to determining the quantum of the Supplement-
ary Grant the budgetary position was reviewed in January, 1967
on the basis of the actual expenditure incurred during the first nine
months and the expenditure likely to be incurred during the remain-
ing three months of the financial vear 1966-67. The review revealed
that additional- funds to the tune of Rs. 3.53.100 as per details given
below, would be required:—

Excess(4-)  Savings(—)

1. Registrar of Companics . . {+4)1,65.500

2. Official Liquidators . . F)94.900

3. Regional Directors . . (4)2.33.600 o

4. Public Trustee . . . : (—)s1,000
5. Companies Tribunal . . .. (—)14,900

6. Grants-in-aid Contributions, etc.
(Controlled by the Dcpartmcnt of
Legal Affairs . . . . (—)75,000

(+)4,94,000  (—)1,40,900

Net addmonal requirement Rs. (+)3,53,xoo
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5 The Ministry of Finance agreed to provide only Rs. 1,44,000
by way of Supplementary Grant after taking into consideration the
savings of Rs. 75,000 which was located under sub-head “B.2-Grants-
in-Aid, Contributions etc. B.2(2)-Other Grants”. A Supplementary
Grant'Rs. 1,44,000 was therefore, obtained in the March session of
the Parliament with the expectation that it would be possible to
keep the expenditure within the provision accepted in Revised Esti-
mates 1966-67. But it will be seen from the following paragraphs
that the expenditure could not be kept within that provision as some
expenditure had to be incurred on inescapable items.

6. At the time of fixing the final requirements, this Grant as a
whole was again reviewed on the basis of actual expenditure incur-
red during the first cleven months and the expenditure likely to be
incurred during the remaining one month of the vear 1966-67. This
review revealed a net deficit of Rs. 119,000 as against the earlier
estimated deficit of Rs. 2,09.000. The matter was again taken up
with the Ministry of Finance in March, 1967 and on their advice
telegraphic instructions were issued to the field offices to defer the
expenditure to the next financial vear

7. Concerted efforts were also made to exercise utmost economy
in expenditure by way of filling onlvy those posts which were
absolutely essential, non-filling of the short term vacancies, curtail-
ment of expenditure on tours, rigorous check on office expenses, etc.
Our efforts did vield the desired effect in as much as the gap was
narrowed down to Rs. 80,344 only,

8. The reasons for the excess are broadly given below :—
Registrar,  Foint Stock Companies
(+)Rs. 29,277 D.A. at enhanced rates sanctioned by Government to the
Officials in the offices of the Registrar of Companies,

Kanpur, Calcutta, Dethi, Bombay, Madras and
Ernakulam.

(4+)3.247 More expenditure on postage stamps by Registrar ot
Companies, Bombay as the procedure to issue default
. Tnotices was revised.

O fficial Liquidator under Companies Act.

(+-)Rs. 7,059 Filling up of certain non-gazerted vacaut posts from Ist
August, 1966, at Official Lipuidator Bombay for which
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less grant was sanctioned than asked for due to paucity
of funds.

Rs. 19,092 Paymentof arrears of honorarium from 22-3-58 to
0 509 30-11-66 to Official Liquidator Hyderabad for
which no provision was made.

(+)Rs. 8,854 D.A. at enhanced rates to the Officials of the Offices of
the Official Liquidators, Jodhpur, Ernakulam, Bombay
and Clacutta.

Company Law and Investment Admin stration

7

{4 1.599 Arrears of pay of officers on account of refixation of pay
in Company Law Bcard Services in the Office of the
Regional Director, Madras.

{4+ 605 Payment of D. A, at enhanced rates to the officer and
staff of the Regional Director. Calcurta.

{4 2.604 Incieased expenditure due to installation of [new  tele~
phones tor Joint Director, Inspection,  Calcutta and
in the Office of the Regonal Director, Kanpur,

(4 4,977 Purchase of Roneo Signuure machines by Regional
Director. Bombay for supplving 1o Registrar of
Companies Offices m his regon for which orders
were alreadv placed and the pavment could not
be deferred .

(+) 566 Essential repairs to swaft car off  Regional

Director
Calcutta.

Public Trustee

The excess of Rs. 2,367 is mainly due to encashment of the pay
bill of the Public Trustee for the month of March, 1966 on 1st April,
1966 amounting to Rs. 2,242 for which no provision could be included
in the final grant for 1966-67 as this came to notice late.

9. It will be observed from the foregoing paragraphs that con-
certed efforts were made all along to effect economy in expenditure
as is evidenced from the fact that the gap was narrowed down to
Rs. 80,344 only. The excess works out only to about less than 2 per
cent of the total Budget provision (Rs. 48,79,000). It is however,
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regretted that no advance was taken from the Contingency Fund
of India to meet the above excess, as it would have been very diffi-
cult to assess exact requirements of funds within that short period
of ten days. The information had to be collected from organisa-

tions outside the headquarters.

10. 1t is requested that the excess of Rs. 80,344 over the sanction-
ed grant may kindly be recommended for regularisation.

11. This has been vetted by the Accountant General Central
Revenues, New Delhi, vide his U.O. No. RR18-1'68-69131 dated 11th
June, 1968,

Sd./- (A. C. BOSE),
Joint Secretary to the Government of India.

F. 12(5) BGTI68,



APPENDIX XVI

MINISTRY OF STEEL. MINES & METALS
(DEPARTMENT OF MINES AND METALS)

Notes for Public Accounts Committee explaining the reasons for
the excess over the Voted Grants and Charged Appropriations
disclosed in the Appropriation Accounts (Civil), 1966-67—Grant

No. 78, Ministry of Mines and metals.

Origing! prov.sion 17,20,000
Supplementary piovision . 1,609,000
Towal Gran . 18,89,0c0

19,16,653

Actual Expenditure
Excess H) 27,653
A provision of Rs. 17.20 lakhs was made in the Budget Estimates
for the vear 1966-67 under Grant No. 78 relating to the Major Head
19-A. Secretariat (of the Ministry of Mines & Metals). Subse-
quently this provision was augmented by a Supplementary Grant of
Rs. 1.69 lakhs to Rs. 18.89 lakhs. However, the actual expenditure
under the Grant No. 78 for the year 1966-67 was Rs. 19,16,653. Thus
the Voted Grant was exceeded by Rs. 27,653

The detailed position of Final Grants, actual expenditure and
excess or savings under each Sub-head in respect of the Grant No, 78
is given below:—

Major Head and Sub- IFinal Grant Acrual Ex- Dxcess4-
head Appropriation  penditure  Savings—
1 2 3 4

M ajor Head 19.

A. Secretariat.
A.1-Pay of Officers. 5,75,000 5,70,365 (—), 4,635

87
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! 2 3 4
A. 2-Pay of Establishment. 4,709,027 467,429 {= 2,871
A. 3-Allowances Hons.  etc. 5,12,000 508,697 = 2,331
A. 4-Other Charges. 2,72,000 3.10,268 '+ 38,263
A. s-Payment of fees 1o a firm 3,956,000 3,550 — s0

of consulignts.

A, 6-Lump Provision {or increas: Nl
in Dearness allowance

A. 7-Payment to National ¢al 18.000 18000 Nil
Development Corporation,
S-Hospnality & Entertamment 2,400 2.345 (= $3
Expenses.
Toral : Secrerara’ 1K8.89.000 10,16.653 =, 27,653
Tota) Grant No, 7% 18,890,000 1916653 27,683

1t will be observed from the above statement that excess expendi-
ture over the Voted Grants was incurred only under the Sub-head
“Other Charges”. This is mainly due to the reason that during the
financial year the erstwhile Department of Mines & Metals was
converted into a full-fledged Ministry and the additional expenditure
on items of furniture, weather comforts, stationery & other contin-
gent items, which was inevitable owing to the joining of more staff/
officers, could not be correctly assessed while going in for a Supple-
mentary Grant. In addition, certain debits were received towards
the close of the financial vear which unfortunately could not be
foreseen. Other Voted items on which the expenditure exceeded
the provision made thereof were; (i) telephones-owing to increase
of telephone rents and rates of telephone calls; (ii) postage-extra
expenditure was also incurred on postage. The general increase in

the price of contingent items during the vear. which could not be
foreseen also contributed to the excess.

As soon as it was observed that the provision made under the
Sub-head “Other Charges” was likely to be exceeded, all out efforts
were made to effect savings under other Sub-heads so as to minimise
the net excess expenditure for the Grant as a whole. It will thus
be seen that the Department succeeded in effecting some savings
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(even marginal savings) under all the other Sub-heads included
under the Major Head 19 of the Grant No. 78. Thus while the gross
excess under the Sub-head “Other Charges" was Rs. 38265, the
Department succeeded by effecting savings, in reducing the net
overall excess to Rs. 27.653.

The revised estimate for the year 1966-67 relating to Grant No. 78
was Rs. 18,89,000. The excess of only Rs. 27653 which as explain-
ed above, was for reasons beyond the control of the erstwhile Min-
istry of Mines & Metals is not substantial and may be regularised.
Every effort will be made in future to ensure that the actual expendi-
ture for the Secretariat of the Department of Mines & Metals does
not exceed the Voted Grant or Charged Appropriation.

This note has been vetted by the Accountant General, Commerce.
Works & Miscellaneous, New Delhi, vide their u.o. No. Rep-1-9(242) |
Excess/66-61 /223, dated 1st June. 1968.

New DevLHi;

Sd. -(N. D GUPTA),
June 3, 1968.

Joint Secretary to the Goverament of India.



APPENDIX XVl
MINISTRY OF WORKS, HOUSING AND SUPPLY

(DEPARTMENT OF SuPPLY)

Note for the Public Accounts Committee regarding regularisation
©of excess over the Voted Grant No. 85—Other Revenue Expenditure
of the Ministry of Supply and Technical Development, disclosed in
the Appropriation Accounts (Civil), 1966-67.

Rs.
Orginal Grant . . . ) . ) 54.90,000
Supplementary  Grant . . . . . X 3,90,000
Actual Expenditure . . . . . . 58,906,617
Excess . . . . ) . ‘+) 16,657

The Grant No. 85—Other Revenue Expenditure of the Ministry of
Supply and Technical Development comprises of two separate Major
Heads viz. “35—Industries” and "71—Miscellaneous™. Break up of
the final grants under these Major Heads is as unde;:—

Major Head 35— Industrics o Rs.
AlL-D.G'T.D. . . . . . . §2,77,000
Major Head 71— Miscellan ous
B.1==Miscelluneous and Untoreseen Charges . 15,000
B.2::1.oss or Gain by Exchange . . . . 14,000
B.3=Miscellaneous Charges on Supply of Stores to India  5,74,000

58,80,000

"The total Grant of Rs. 58,80,000 is for both the above-mentioned
Major Heads. The minor excess of Rs. 16,617 which requires regu-
larisation represents 0.28%, of the total sanctioned grant. This ex-
cess has resulted on account of expenditure under sub-head “B. 3-
Miscellaneous Charges on Supply of Stores to India” exceeding the
final grant by Rs. 18482 offset by a saving of Rs. 1,865 under other

90
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primary units in the Grant. The net excess is due mainly to the mis-
cellaneous payments such as payment of advertising charges (Rs.
7.245), adjustment of debits in respect of parcels lost (Rs. 2,667)
and spare parts (Rs. 273), etc., which became due and were made
after the finalisation of the estimates. As this sub-head
covers a multiple of claims from various sources such as adver-
tising of tenders, dock and harbour dues, clearance and agency char-
ges, road transport charges, cost and shipping charges of freight
cases, solicitor’s fees and general average etc. which cannot be pre-

dicted in advance, final estimates could not be framed with greater
accuracy.

In the circumstances explained above the minor excess of
Rs. 16,617 in Grant No. 85 as a whole, may please be recommended
for regularisation under Article 115 of the Constitution.

Dated 21st June, 1968. B. R. PATEL,
Secretary to the Government of India.



APPENDIX XVIII
GOVERNMENT OF INDIA

MINISTRY OF TRANSPORT & SHIPPING

(TRANSPORT WING)

Note regarding the regularisation of the exrcess over voted grant
No. 86—Ministry of Transport and Aviation, as disclosed in the Ap-

propriation Accounts (Civil), 1966-67.

— e e e

Original Grant
Supplementary Grant

‘Total Voted Grant
Actual Expenditure
Excesss

Rs.
1.36,60,00C
2,256,000

1,38,85,000

1.45.34,414
6,49.414

I'he net Excess of Rs. 6,49,414/- is made up of variations under the

following Group Heads, as shown below

Major Head  and Group Head

Actual
Expenditure <-—3 Saving

7Y Excess

Rs. Rs.

35,25.197 (+) 4,52,197
94,38,217 (4)1,53,217
"1.27.052 (+) 25,052

8,84,450 (+) 24,950
5,47,479 (—) 13,021

12,019 (+) 7,019

Final
Grant
Major Head “19™
Ao Deparmment  of Transpors,
Shipping and Tourism.,
Rs.
1. Secretariat 30,73,000
2. Roads Wing 92,845,000
3. Suaff Car Pool 1,02,C00
B. Depariment of Aviation
1. Secretariat 8,59,500
2. Railway Inspection 5,60,500
C. Charges in Bngland
1. Other Charges 5,000
Total 138,85,000

145,34,414 (+) 6,49,414
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The reasons for the excess of expenditure over the Final Grant
are as detajled below:

A. L. Secretariat: The excess of expenditure of Rs. 4.52,197 is
under the following heads:

Final Excess
Grant
Rs, Rs,
1. DPay of Officers . . . . 9,065,000 18,751 ()
2. Payv of Estabbshnents | . . 861,000 12,256 (a)
3. Allowagnees & Honorarin . . 9.53,000 Rs.q00 (b)
4 Other Charges . . . . 3.54.000 3,335,790 (i)
Toral . . . . . 30,73.000 { -14.5§2,197

(a) The excess of expenditure under the “Pay of Officers and
Pay of Establishments”, in relation to the final Grant is not very
much and mayv not require an explanation. (b) The excess under
the “Allowances and Honoraria” is mainly due to Travelling Allo-
wances and was unavoidable due to rapid expansion in the activities
of this Ministry, necessitating more tours to be undertaken by the
officers.  (¢) The excess under the head “Other Charges” is due
to partly on account of shifting of the office from North Block to
Transport Bhavan. necessitating huge expenditure on the purchase
of Air Conditioners, Room Coolers. Heaters, Water Coolers etc., and
partly due to more expenditure incurred on postage, Telephones and
Telex. The nature of the Chartering Organisation of this Ministry
is such that frequent use of Telephones and Telex is unavoidable,

2. Roads Wing—The excess relates to (1) Roads Wing (Main)
and (2) Border Roads Development Board.

(1) Roads Wing (Main) —The overall excess of Rs. 95930 - s
under the sub-Heads:

Tinal Excess’

CGrrant Savings
Rs. Rs.
Pay of Officers . . . . 22,929,000 (—) 74,813

Pay of Estatlishments

11,18,000 (—) 14,053




Fiaal Excrss’
grant savings

Rs. Rs.
3. Allowances & Henoraria | . . 15,21,000 [4) 47,127
4. Other Charges . . . 6.00,000 {41 137,669
Yonal . . . . . £5.20,000 ‘4 95,930

The overall excess of Rs. 95,930/- under the Roads Wing (Main)
is due to the increased rates of Dearness Allowance and House Rent
Allowance due to Officers drawing pay upto Rs. 500/- p.m. being
allowed to draw HRA without production of rent receipts. (ii) Pur-
chase of Jeeps and Trailors for Lateral Road Project, provision for
which was not included in the Budget Estimate 1966-67 and (iii) the
payments of rents for accommodations hired by the Regional Offices.

The actual figures of expenditure of the Roads Wing include the
expenditure incurred by the nine Regional Offices, located all over
the country. The firm final requirements for 1966-67 of these offices
were not available in March 1967, when the estimates of the fina!l
requirements were framed. The actual expenditure of these offices
exceeded the amounts provided for them due to greater expenditure
on travelling allowance and contingencies such as rent for office
accommodation maintenance and operation of jeeps and purchase
of furniture etc. Since the excess expenditure was not anticipated
at the time of framing final estimates. a supplementary grant to cover
the excess could not be obtained. It may be added that the net ex-
cess works out to Rs. 95930/- and is less than 297, of the final grant

of Rs. 55.29,000/-.
(2) Border Roads Development Board
The overall excess of Rs. 57,287 is as detailed below:

Final Excess '’
Grant Savings.

(in Jakh of Rupecs)

[V

1. Pay of Officers . . - . 11:70 () 0-40{a)

2. Pay of Establishments . . . 1283 (—) o0-09

3. Allowances & Honoraria . . . 11.30 (4) o©0-05(h))

4. Other Charges - . . . . 1-73 (4+) o0:31(c)
Total . . . . - 37756 (+) o057

—— T —_—
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(@) & (b) The excess under pay of Officers and allowances &
Honoraria is due to adjustment of pay and allowances
of the officers pertaining to the year 1965-66 in the ac-
counts of the year 1966-67.

(¢) (i) An amount of Rs. 3,574 - pertaining to postal equipment
and forms supplied to Border Roads Organisation was
debited to Major Head “19” of this Grant, instead of the
Major Head “103" of Grant No. 137. The discrepancy
came to notice after the close of accounts when it was
not possible to rectify it.

(ii) Provision f{or the debits on account of Hot & Cold Wea-
ther amenties, service, postage, repairs to typewriters,
duplicators etc. adjusted by the DCDA (Pay) in the
accounts for March final, 1967 could not be made as these
adjustments were not expected initially and were inti-
mated after the middle of March, 1967 only.

(1i1) Payment of certain telephone bills were not expected
to be made in the vear 1966-67; but the same actually
materialized.

A. 3. Staff Car Pool:

The excess of Rs. 25,052 occurred due to unanticipated major re-
pairs to the Staff cars damaged during the disturbances on 7th Nov-
ember, 1966.

B. Department of Ariation

Toral vated  Actual ‘) Tixcess

CGrrant Expenditare £--) Savines
Rs. Rs. Rs,
B. 1—Secrerariar . . . 8,572,000 8,543,452 (-5 34,450
B. 2—Railwav Inspcrion . 5,69,900 5,147,479 (=) 22 421
Total (B.—Deptt. of Avi- - -___—__._- B
ation) . . 14.19.920 14,31.929 7Y 12,029

2. It will be seen that there is an overall excess of Rs. 12,029 on-
the voted grant for the Group head “B” Department of Aviation, The
excess is mainly on the Secretariat side which was on account of’
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‘the appomtment of the personal staff of the Minister of State, for

which no Budget Provision was made in the Budget Estimate 1966-
67.

3. At the time of the framing of Budget Estimates 1966-67, the
Ministry of Transport and Aviation was under the charge of a Minis-
ter of State and his personal staff was provided by the Department
of Transport. Consequently, no budget provision was made on this
account. The council of Ministers was reconstituted in February,
1966 when the Ministry of Transport and Aviation was placed under
the charge of a Cabinet Minister assisted by a Minister of State and
Deputy Minister. It was accordingly arranged that personal staff
for Minister and Dy. Minister would be provided by the Department
of Transport while the Staff for the Minister of State would be pro-
vided by the Department of Aviation. In these circumstances the
excess expenditure on this account could not be anticipated and con-
sequently no provision was made in the Budget Estimates 1966-67.

4. The excess expenditure was dulv noticed during the course of
the yvear when a review of expenditure under the grant was made
in January. 1967, It was noticed that a saving of Rs. 32,900 was anti-
cipated in group head *B.2-Railway Inspection” which counterbalan-
ced the excess under “B. 1-Secrctariat”. As a result, no supplemen-
tarv grant was applied for.

5. It was later found in the month of March. 1967 that due to
certain unforeseen expenditure coupled with slight increase in ex-
the year when a review of expenditure under the grant was made
‘B-2-Railway Inspection’ could not be achieved. Since the informa-
tion was received only in the month of March, 1967, no supplemen-
tary grant could be applied for and consequently there was an ex-
cess of Rs. 12,029 under the Group head “B. Department of Aviation.”

C. Charges England

Final Grant Excess
Rs. Rs.,
5,000 7,01y

—

The excess is based on actuals as intimated by the High Com-

mission of India, London and was due to more expenditure i1n

March, 1967 than the expenditure anticipated by him at the time ox
finalising the estimate.
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In the circumstances explained above, the excess of Rs, 6,45,840/-
[Rs. 6,49,414/-(—) Rs. 3,574/-] after excluding the misclassification of
Ra. 3,574/- in the Voted Grant miay be recommended in terms of para
7 of P.A.C's Sixteenth Regért (First Lok Sibha) for réghlarisation
under the Article 115 of the Constitution of India.

The note has been séen by Audit:

R. DORAISWAMY,
Joint Secretary to the Government of India.

Dated the 1st July, 1968.



APPENDIX XIX
MINISTRY OF TOURISM & CIVIL AVIATION

Sunsacr: —Regularisation of Excess over voted Grants and Charged
Appropriations disclosed by the Appropriation Accounts
(Civil) 1968-67 under Grant No. 92-Aviation—Mejor Head

“58-Aviation”.
Ras.

Original Grant . . . . . . . 7,19,64,000
Supplementary Grant . . . . . . 2,12,04,000
Final Grant . . . . . . . . 9,31,68,000
Actual Expenditure . . . . . . 9,37,84,166
Excess . . . . . 6,16,166

pereentage of excess over the Final Grant . 0-66%

2. The excess of Rs. 6,16,166 occurred mﬁinly under the following
group heads: —

Gr;up Head  Original Final Actual Excess
Grant Grant Expenditure

D—-Aeronautical
Communication &
Other Services . 1,31,76,100 1,43,19,600 1,44,57,092 1,37,492

G—Works . I,28,56,000 1,80,55,800 1,84,82,861 §,27,061

Total . 2,60,32,100 3,23,75,490 3,30,39,953  6,64,553
This excess was partly counter balanced by savings elsewhere in
the Grant leaving a net excess of Rs. 6,16,166 in the Grant.

3. The Excess under the Group-heads ‘D-Aeronautical Communi-
cation and other services’ and ‘G-Works' occurred due to the follow-

ing reasons:—

Rs.

(i) D. Aeronautical Communication and Other Services.

(a) More expenditure on overtime, T.A. and medical
charges towards the and of the year . 58,142




(®) more cxpendimre on telephones and othar miscelian-
eous contingencies at various Aeronautical Commu-
nication Stations which was not know at the time of

applying for the Supplementary Grant in Ianuary, 28
»353

.1967 or later in the year .
Total Excess . 1,46,493
-partly counterbalanced bv sivings dus to nov-irawal
of pay/leave salary by some officers . . . 9,000
Net Excess. 1,37,493
Lu) G—Works B
(a) execution of more essential minor works at various
staticns . . . . . . 91,914

-{(b) adjustment of excess expenditure in the Assam &
Nagaland Audit Circle which did not come to
notice at the time of reconciliation done by the C.P.

'W.D. authorities. In the absence of Division-wise
break up the details of expenditure are not knowa 29,333
“fc) change in classification of expenditure oa Lociater
Beacon at Port Blair from Capital to Raverna
‘Head . . . . . . ' 13,927
‘(d) vnanticipated increase in the consumption of
clectricity and water at various aerodromes and
incrcase in the rates of electricity chargcs by
some of the electric suppliers 2,49,943

(¢) rental bill for the period 14th June, 65to 13th Juns,
1966 for direct lines from P& T Dcpanmgxt

adjusted in 3/67 supplementary account 0

provision was made for this liability. . . 1,66.400
(g) unforeseen consumption of more repar stores

towards the end of the years . . . . 51,227

ToraL ExcEss 6,02 744

The above excess of Rs. 6,02,744 was partly counterbalanced by
:savings bringing down the net excess under this Group head to

‘Rs. 527,061
4. Due to acute financial stringency, an additional requiremens
-of funds to the extent of Rs. 2,09,04,000 was accepted by the Ministry -
«of Finance at the time of finalisation of the estimates towards the
end of December, 1966 to meet the inescapable requirement of the
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. Civil Avistion Department, mainly arising out of the enbanced rate
of the dearness allowance, special repairs, minor repairs, purchase
of additional equipment etc. The proposal for the supplementary
grant received from the Director General of Civil Aviation in Janu-
ary, 1967 involved an additional expenditure of Rs. 252,14,000 over
the original grant. In view of the fact that the revised estimates
had been examined closely and finalised in consultation with Minis-
try of Finance only a short time ago, keeping in view the need for
economy and the fact that a small variation in the budget of this
size was inevitable, it was decided to accept the demand for supple-
mentary grant for an amount of Rs. 2,12,04000. The Director Gene-
ral of Civil Aviation was requested on 25.1.67 to take suitable steps

to ensure that the expenditure was restricted to the ceilings already
fixed.

5. While the major portion of the excess of expenditure over the
original grant was anticipated and provided for, yet a small excess of
Rs. 6,16,166.00 which is only 0.669, has occurred over the final grant
which requires regularisation. Excess over voted grants had occur-
red also in 1963-64, 1964-65 and 1985-66 to the extent of Rs. 48,32,006,
Rs. 44,23,609 and Rs. 8,43,983 respectively. The amount of excess in
the year 1966-67 was the lowest of the excesses recorded in those
years. In view of the fact that excesses have occurred for the past
few years in succession, instructions have recently been issued on
6.6.1968 to the Director General of Civil Aviation (copy enclosed)
to tighten control over the expenditure.

6. In view of the above, the P.A.C. are requested to recommend
the regularisation of the excess of Rs, 6,16,166 under Article 115 of
the Constitution.

Sd/-(J. N. GOYAL)
Joint Secretary to the Government of India.
Dated: —4th September, 1968.



No. 1-VB(24) 487
GOVERNMENT OF INDIA

MINISTRY OF TOURISM & CIVIL AVIATION

New Delhi, 6th June, 1968.
To

The Director General of Civil Aviation,
New Delhij.

Sussect: —Control of exrpenditure under Major Head “56-Aviation”
and “112-Capital Outlay on Civil Aviation.”

Sir,

1 am directed to say that, as the Director General of Civil Avia-
tion is aware, expenditure in excess of final grants has been incurred
during the consecutive 3 years from 1963-64 onwards under the
Group-heads "“G-Works” and “L-Suspence” under the Major Head
“56-Aviation”. Again, there have been large savings for some years
under the Major Head “112-Capital Qutlay on Civil Aviation”. This
situation calls for remedial measures so as to avoid variations bet-
ween the final grant and the actual expenditure. It has, therefore,
been decided that in future the following requirements should be

strictly observed to exercise more effective control over expendi-
ture: —

(a) Liability Registers should be properly maintained and
checked so that the commitment made or to be made for
any particular work and the anticipated dates of liquida-
tion of liabilities are known in advance.

(b) Reconciliation of expenditure: The departmental figures
of expenditure should be reconciled timely with those
maintained by the Audit.

{c) Monthly returns of expenditure indicating the actuals as
dlso the estimated expenditure during the remaining

01
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period of the .nancial year, should be submitted in time-
by all your subordinate offices and by the CPWD in so far
as Aviation Works are concerned, and in tum to Govern-

ment by you, as required under para 65 of the General
Financial Rules (Revised and Enlarged, 1963).

(d) Periodical review of expenditure should be carried out at.
more frequent intervals, say, after two or three months,
as required in the late Ministry of Transport and Com-
munications (Departments of Communications and Civil
Aviation) letter No. 24-P (66) [61-pt., dated 13.9.1962 (copy-
enclosed). For this purpose the latest figures of expen-
diture and the liabilities already incurred or to be incurred:
during the remaining period of the financial year concern-
ed, should be taken into account. In the case of works
costing more than Rs, 5 lakhs, and equipment the progress.
made in delivery/execution should be kept in view.

2. A copy of the instructions issued in this regard by you may
also be forwarded to this Ministry for information and record.

Yours faithfully,

Sd/-(J. N. GOYAL)
Joint Secretary to the Government of Indis.

No. 1-VB (24) /61. dated 6-6-1968.

Copy forwarded to the Ministry of Works, Housing and Supply/
Engineer-in-Chief, CPWD/A.G.C.R.,, New Delhi.

Sd/-(P. PRASAD)
Under Secretary to the Government of India:.



APPENDIX XX
MINISTRY OF WORKS, HOUSING AND SUPPLY
(DzrARTMENT OFf WoRKs & Housing)

Note for the Public Accounts Committee relating to regularisation
of excess in Grant No. 94—Ministry of Works, Housing & Urban
Development, 1966-67.

Rs.

Oniginal grant . . . . . . 22,66,000
Supplementary grant . . . . . . 1,94,000
Actual Expcndxmrc . . . . ) . 24,88,677
Excess . . . . . . 28,677

The excess disclosed in the Appropriation Account of the above~
mentioned grant is as under:—

Excess” over the voted grant £ - . . . . Rs. 28,677

The excess is under A. 1(1)-Secretariat—Rs. 26,501 and A. 2
Housing Division—Rs. 2,176/- under the Major Head ‘19'—General

Admninistration-Department of Works & Housing and this requires
regularisation.

The budget for 1986-67 provided a sum of Rs. 22,66,000/- to meet
expenditure under Major Head ‘19° General Administration in Grant
No. 94—Ministry of Works, Housing and Urban Development. This
was increased by Supplementary Grant of Rs. 1,94,000/- to
Rs. 24,60,000/- to cover the excess requirements for various catego-
ries of posts not provided for in the budget, as they were expected
to be abolished by the end of 1965-66 but later had to be continued.
Against the final grant of Rs. 24,60,000/- the actual expenditure
amounted to Rs. 24,88,677/- resulting in an excess of Rs. 28,677/-.

The increase was mainly due to excess expenditure under dear-
ness allowance amounting to Rs. 22,200/- and purchase of staft car
of Rs. 16,185/-. The additional requirement under dearness allow-
ance was expected to be covered by savings accruing as a result of
reorganisation of Accommodation Section. Unfortunately, the sav-
ings did not materialise to the extent expected.

103



' 104

The provision for staff-cay was not made in the Supplementary
Grant, as some delay was expected in the allocation. However, this
was actually received and paid for before the end of the year,

As the excess could not be foreseen at the time of taking the Sup-
plementary Grant, an advance from the Contingency Fund was ap-
plied for on 31-3-67. It was, however, considered top late by the
Ministry of Finance to grant the advance as there was hardly any
time for completing the formalities of preparing Expenditure Finan-
ce Committee Memorandum and Statement of Supplementary Grant.
The excess expenditure, therefore, requires regularisation.

In the circumstances explained above, the excess of Rs. 28,677
(Voted) may now be recommended for r~gularisation by Parliament

Sd/- (P. K. SEN)
Joint Secretary to the Government of India



APPENDIX XXI

(Ref. paras 2.53-2.64 of Report)
DEPARTMENT OF ATOMIC ENERGY

Note on the ercess disclosed in the Appropriation Accounts
(civil) 1966-67 under grant No. 144—Capital Outlay of the De-
partment of Atomic Energy.

The Appropriation Accounts for 1966-67 relating to Grant No. 144—
Capital Qutlay of the Department of Atomic Energy disclosed a net
excess of Rs. 903,244 over the voted grant for the year, as indicated
below. which requires regularisation under article 115 of the consti-
tution: —

Rs.
Original Grant . . . . . . . 52,08,50,000
Supplementary Grant . . . . . §+,00,00,000
‘T'otal grant . 57,08,50,000
Actual Expenditure . . . : © §7,17.53,244

st e o et

Excess

2. Annexure 1 to this Note gives the Voted and Final Grants, actual
expenditure and Excess/savings with refercnce to final Grant under
the various Group Heads in the Grant. It will be seen from the An-
nexure that the Voted Grant has been exceeded mainly due to the
larger expenditure under the Group Head ‘A.1(7)-Nuclear Power Sta-
tions’. The voted grant under this Group Head was Rs. 3675.60 lakhs.
Soon after devaluation of the rupee in June 1966, the position regard-
ing the funds required to meet the additional expenditure on account
of devaluation was reviewed. After taking into account the possible
savings under the other Group Heads in the voted Grant and adjust-
ment of the cut imposed by the Economy Committee of Secretaries,
the additional requirements of funds were estimated at Rs. 791.50
lakhs; against which a supplementary grant of Rs. 500 lakhs, to meet
the additional requirements of Tarapur and Rajasthan Atomic Power
Stations under this Group Head, was obtained in November 1966. It
was then the intention to obtain the balance of requirements, after
taking into account any further savings that may accrue, through a
further supplementary demand in February-March 1967, if found
necessary. Out of the supplementary Grant of Rs. 500 lakhs obtained
in November 1966, Rs. 300 lakhs were for Tarapur Atomic Power

’gtation and Rs. 200 lakhs for Rajasthan Atomic Power Station (1st
- "Unit).

10$
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3. In March 1967, the Department reviewed the position regarding
final requirements of funds for the various projects for 1966-67. The
review indicated that the expenditure during the year was not likely
to exceed the voted Grant of Rs. 5708.50 lakhs (including Rs. 500 lakhg
obtained in November 1966) and consequently no further demand for
supplementary grant was sponsored.

4. The statement below gives the details of voted Grant, final
grant, actual expenditure and excess/savings with reference to final
grmt under the Gmup head ‘A.1(7)-Nuclear Power Stations:—

Sub-heads Voted Gramt Final Grant Actus! Excess’

expenditure Savings
w. r. to fina!
grant,
A. 1 (7) (1)—~Tarmpur  2$76,60,000 3612,85,000  3616,46,63¢ {4) 13,5R,616
Atomic Power Sta- (S) 300,00,000
tion.
A. 1(7) (2)—Rsjasthan (S) 875,00,000 1145,76,000  1227,25,265 (4) K1,47,2¢§

vmic Power Sta- (5 200,00,000
tion (18t Unit).

A. 1 (7) (3)—Rajasthan 50,£0,000 1,00,000 .. {(—) 10,00,00
tomic Power Sta-
tion (and Unit)
A. 1 (7) (¢).—Madras 158,00,000 25,00,000 22,%9,207 (—) 2,40,793
Atomic Power Sta-
tion,
(7) (58)=Prelimi- 16,00,000 35,00,000 26,58,027 (—) B,41,973

nary expendinure on
Other Power Sistion

4175,60,000 4819,66,000  4892,80,135 (+) 73,231,135

(S) denotes Supplementary Grant.

RN IVUS IS I

[P ———— [ S Y

The excess of Rs. 73.23 lakhs over the final grant under this Group
head was set off to the extent of Rs. 64.20 lakhs by savings {from the
other Groups heads, resulting in a net excess of Rs. 9,03 lakhs over

the total voted Grant.

4.1. The net excess of Rs. 3.59 lakhs in Tarapur Project was mainly
due to the debit of about Rs. 2.80 lakhs for departmental charges
raised by the Ministry of Works, Housing and Supply during 1966-67
on the payments made to General Electric of U.S.A. through United
States Banks under the Letters of Credit arranged by the India supply
Mission, Washington. This debit was not anticipated as no such charges
were levied in the past. The debit appears to have been raised on the
assumption that services of the India Supply Mission, Washington
have been utilised for the procurement of Stores for the Project from
General Electric of U.S.A. As stores for the project have been sup-
plied by the General Electric of U.S.A. directly as per the contract
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with them and as no services have been rendered by the India Sup--
ply Mission, Washington in this regard, except opening of the letters
of credit with United States Banks for foreign exchange payments
out of the AID Loan, it has been suggested by the Department of
Atomic Energy to the Ministry of Works, Housing and Supply that
these charges should not be levied and should be withdrawn. Final
reply of the Ministry of Works, Housing and Supply is awaited. The
balance amount of excess of Rs. 0.79 lakh is due to the net excesses
and savings under other items of expenditure,

4.2. The item-wise break-up of the excess of Rs. 81.47 lakhs under
the Rajasthan Atomic Power Station (I1st Unit) over the final grant
is as detailed below:—

Rs. lakhs
(i) Machinery and equipment . . . . 48+37
(1) Consultancy charges . . . . . 21-08
(iit) Customs duty 15-81

(iv) Cumulative effect of savmgs/cxccss under other items (—) 3.79

Rs. 81-47
The reasons for the above excess are explained below:-—

(i) Machinery and Equipment:

The excess under this item was caused mainly by the difficulties
in estimating the actual payments which would be made by ECIC
during the closing months of the financial year to the suppliers in
Canada from the ECIC loan for the Project. In this connection it may
be explained here that the foreign exchange expenditure of the Rajas-
than Atomic Power Station is met out of Loan of Canadian $43.5 mil-
lion provided by Canada through Export Credit and Insurance Corpo-
ration of Canada. During 1966-67, as against an estimated payment
of Rs. 424.26 lakhs, for which necessary provision was made in the
final estimates, the actual payments amounted to Rs. 493.06 lakhs i.e.
Rs. 68.80 lakhs more than estimated by the Project authorities. This
excess has been set off to the extent of Rs. 20.43 lakhg in the provi-
sion made for the procurement of indigenous machinery and equip-
ment, resulting in a net exces of Rs. 48.37 lakhs, Under the proce-
dure laid down for disbursement out of the Loan for supplies procur-
ed in Canada, the suppliers’ claims are initially scrutinised by the
Department’s Consultants in Canada—Messrs. Montreal Engineering.
Co. Ltd. Canada and approved by the Department’s Liaison Officer
at Montreal. The approved invoice are then presented to the Export
Credit and Insurance Corporation of Canada (ECIC) for effecting
payments. Since there is always a time lag between the presentation
of invoices and their actual settlement by ECIC, the Deptt's Officer
is not in a position to assess accurately the extent of the payments
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that would be made by the ECIC against invoices presented by him.
Proyjsion to cover the payments effected by ECIC is, therefore, made
in the final grant only on an estimated basis and corisequently some
variation between the final provision made by the Department and
the actual payments disbursed by ECIC is inevitable. During lm'}
the payments authorised by ECIC exceeded the provisions made by
Rs. 48.37 lakhs.

(ii) Consultancy charges:

Under the Consultancy agreement with the Atomic Energy of
Canada Limited (AECL), technical services provided by them both
in Canada and India are paid on a cost plus basis. Expenditure on
services rendered in Canada is met out of the ECIC Loan while for
the services rendered in India payment is made in rupees. The pro-
cedure for payment to AECL for technical services rendered in
Canada is similar to that followed in the case of ‘Machinery and
Equipment’. As the amount of actual payments that would be effect-
ed by ECIC during a financial year cannot be known in advance pro-
vision to cover such expenditure can be made in the final grant only
on estimation. Against the provision of Rs. 118.52 lakhs included in
the final grant to defray the expenditure on consultancy charges, the
actual expenditure amounted to Rs. 139.60 lakhs

(iif) Customs duty: .

Two items of equipment viz. Tubes for the Steam Condenser and
Tubes for Calandria, which were expected to be received from
‘Canada during 1967-68, were received ahead of schedule i.e. in March
1967 and had to be cleared immediately after payment of customs
duty, which was an inevitable payment. Arrangements were not
made to cover the excess by drawal from the Contingency Fund as
it was then anticipated that it would be met from savings in the
grant.

5. From the facts furnished above, it would be noted that the ex-
cess has mainly occurred on account of (a) payments in Canada from
ECIC Loan for Rajasthan Atomic Power Station (Ist Unit), the ex-
tent of which could not be assessed accurately for the reasons ex-
plained in para 4.2 (i) above and (b) due to unanticipated and inevit-
able payment of customs duty towards the close of the financial year.

6. In the circumstances set out above, it is requested that the Pub-
lic Accounts Committee may kindly recommend to Parliament the
regularisation of the excess.

Sd/- A. V. VENKATESWARAN
Joint Secretary.
Department of .Atomic Energy.



ANNEXURE 1

Actual Excess/savi

Group Head/Sub-head Voted Grant  Final Grant Expenditure  w.r. to Fi

1966-67 196667 1966-67 Grant

I 2 3 4 5
Rs. Rs. Rs. ° Rs.
Major Head ‘96’
A. 1—Atomic Energy Development
A. 1(x1)—Department of Atomic Energy 23,50,000 10,35,000 10,19,137 (—) 15,863
A. 1(2) —Atomic Energy Establishment 621,50,000 £29,30,000 501,54,558 (—) 27,75,442
A. 1(3)—Fuel Fabrication Facilities 290,00,000 40,42,000 35,38,976 (—) $,03,024
A. 1(4)—Heavy Water Plant 225,00,000 2,000 500 (=) 1,500
A. 1(5)—Atomic Minerals Division 7,§0,000 2,00,000 1,851,851 {(—) 18,149
A. 1(6)—Jaduguda Mines Project 106,00,000 112,77,000 105,99,088 (—) 6,77,912
A. 1(7)—Nuclear Power Stations - 3675,60,000  4819,66,000  48,92,89,135 (+)73,23,135
. (4 )500,00,000(S)

A. 1(8)—Cosmic Ray Research Laboratories : 2,02,000 4,000 4,256 (+) 2¢6

A. 1(9)—Uranium Ore Mill : 42,89,000 48,00,000 48,00,000 ..
A. 1(10}—Suspense . 26,50,000 26,50,000 24,88,988  (—)1,61,012
A. 1(11)—Tools and Plant £C,000 §5,000 18,181 (—) 36,819
A. 1(12)—Space Research Programmc 131,99.000 72,94,700 71,00,829 (—) 1,93,171

(S) Supplementar} Gram
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I 2 3 4 5
A. 1(13)—Inter University Centres 1,00,000 15,00,000 15,00,000 ..
A. 1{14)—Electronics Factory 40,00,000 16,45,000 10,57,745 (—) $,87,a88
Major Head ‘124’
B. 1(2)—New Projects . . 14,50,000 14,$0,000 (—) 14,50,000
Cost of materials, etc. under Colombo Plsn
(for Food Irradiation Processing Laboratory) 4 . i
ToraL §7,08,50,000 57,08 70,000  §7,17,53,244 () 903,244

L i [ —
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APPENDIX XXII
DEPARTMENT OF COMMUNICATIONS

Note explaining the reasons for the excess expenditure of Rs. 13,018
over the voted section under grant No. 104—Other Revenus Ex-
penditure of the Department of Communications . for the year
1966-87.

, Rs.
Total Grant . . . . . . . 30,59,000/-
Total Expenditure . . . . . . 30,72,618/-
Excess . . . . . . . . 13,618/

As against the total grant of Rs. 30,59,000 for the year 1966-67, the
total actual expenditure for the year was Rs. 30,72,615 resulting in an
-excess of Rs. 13,615. The excess occurred under the group head ‘A-1-
(1)-Monitoring Organisation’.

2. The excess expenditure was mainly due to the adjustment of
customs duty bills amounting to about Rs. 1,75,000 in respect of the
wireless equipment imported under U.S. Aid Programme, while the
provision of Rs. 1,00,000 only on this account was kept in the final
grant. No duty bill was debited till February, 1967 and it was anti-
cipated that the duty bills amounting to Rs. 75,000 which were under
dispute because of wrong assessment for customs duty, and for which
the appeals for reassessment at the concessional rate had been filed
with the Customs authorities, would not be adjusted in 1966-67. But
it turned out that all the duty bills were adjusted in 1966-87 towards
the close of the financial year notwithstanding the appeals for the re-
assessment of the customs duty pending with the Customs authori-
ties.

3. The excess expenditure, as explained above, was largely off-set
by the saving of about Rs. 62,000 which was mainly due to non-re-
‘ceipt of some wireless equipment, vans, etc., ordered through the
Directorate General, Supplies and Disposals.

4. The excess of Rs. 13,615 had thus occurred due to unavoidable
Teasons and may kindly be recommended for regularisation by Par-
liament under Article 115 of the Constitution.

Sdj- (L. C. JAIN)
Secretary to the Government of India.
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APPENDIX XXINI
(Ref. paras 2.52—2.53 of Report)
MINISTRY OF HOME AFFATRY

Note regarding the amount expended in excess of the Grant for the
year ended 31-3-1967 in respect of Grant No. 128—Capital Outlay
of Ministry of Home Affairs for 1966-67.

Voted Final Grant Actual Excess(+)
. Expenditure Saving(—)

Original 2,40,78,000 ‘;
Supplemcntary—
,98,92 ,000 J

5,39,70,000  5,98,14,447  {+)58,44,447

The appropfiation accounts show an excess of Rs. 58,44,447 in the
Grant as a whole. This has been occasioned mainly by an excess of
Rs. 114.15 lakhs shown in the Appropriation Account under the head
‘D-Chandigarh Capital Outlay—D.6-Suspense’.

The circumstances leading to this excess are explained below:—

The Union Territory of Chandigarh was created on the 1st Nov-
ember, 1966 a a result of the reorganisation of the erstwhile Punjab
State. Provision under the group-head “Chandigarh Capital Outlay”
was, therefore, made through a Supplementary Demand obtained in
November, 1966. Under the sub-head “D.6-Suspense”, the Chandi-
garh Administration did not propose any provision, because, prior to
réorganisation of Punjab, the Chief Engineer, Chandigarh who was
operating this sub-head, used to make only net provision under the
minor head “Suspense”. After the reorganisation of Punjab, the
same system of accounting of net provision under the head “Sus-
pense” continued to be followed by the Administration, in the ab-
sence of any orders for changing the accounting procedure in regard
to these transactions. The Accountant General, however, exhibited
the gross expenditure under this head without taking into account:
the recoveries which should have been taken in reduction of expen-
diture in the Appropriation Account. The value of stores which has:
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been accounted for under the head “Suspense” during the year
1966-67 amounted to Rs. 114.15 lakhs. This whole expenditure has
been shown as an excess under the head in question in the Appro-
‘priation Accounts in the absence of provision to cover the debits per-
taining to the cost of stores. The Ministry of Finance who were
consulted in the matter opined that the excess in the Appropriation
Accounts was the result of the compilation of the Appropriation Ac-
counts in a manner which was neither usual nor contemplated, and
‘that therefore, it was not necessary to obtain a formal excess Grant
‘to regularise the excess. Credits which have been exhibited by the
Accountant General, Punjab, Haryana and Himachal Pradesh in the
Appendix to the Grant, amount to Rs. 105.44 lakhs. But for the eli-
mination of these credits under “Suspense” from Column 3 of the Ap-
‘propriation Account, the figure of actual expenditure against “Nil"
provision under the group-head “Suspense” (D.8.) in the grant would
work out to Rs. 8.71 lakhs only, and consequently, the net excess of
Rs. 5844 lakhs in the voted portion of the Grant as a whole
would also have been converted into a-net saving of Rs. 47.00 lakhs.

The C. & A.C. to whom the matter was referred, has agreed with
the view of the Finance Ministry that the excess in this case may be
treated as misclassification and omitted for the purpose of regulari-
sation by Parliament under Act 115 of the Constitution of India in
terms of para 7 of sixteenth Report of P.A.C. (First Lok Sabha).

2. In view of the position stated.above no regularisation of excess
expenditure under this Grant is necessary.

3. The above has been seen by Audit.

Sd|- (A. D. PANDE)
Joint Secretary to the Government of India,



APPENDIX XXIV
(Ref. paras 2.22—-2.29 of Report)
MINISTRY OF TRANSPORT & SHIPPING
(Roaps WING)
Note regarding the Regularisation of Excess over Voted Grant

No. 88—Communications (including National Highways) in
Appropriation Accounts, 1966-67.

Total grant Actual Excess.
Expenditure
Rs. Rs. Rs.

1149,32,000/~ 1214,64,227/- (+)65,32,227/-

Amount surrendered during
the year 16,37,000/-

The excess of Rs. 656,32,227/- is made up of variations under the:
different sub-heads in Grant No: 8%—Communications (including

National Highways) as shown below:—

Sub-head Final Actual Excess(+4)
grant Expenditure  Saving(—)
1 2 3 4
Rs. : RS, Rs.
A. 1.—Minor Works . 3,00,00Q 797,304  (+)4,97,304
B. 1.—Maintenance of
. National Highways . 700,00,000 763,12,344  (+)63,12,344
B. 2.—Other Communica-
tons . . . 30,00,00 43,50,854 (+)13,50,854
B. 3.—Maintenance of
Border Roads . . 194,85,000 196,27;,636  (4-)1,42,636
C.—Tools and Plant . 50,000 3,244 (—)46,756
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I - 2 3 4
D. 1.—Original Works . 78,00,000 76,86,446 (—)1,13,554
D. 2.—Repairs . . 46,61,000 46,87.599 (-+)26.599
E.—Repayment of Capital
Expenditure . . 79,999,000 79,98,800 (—) 200
S urrenders or withdrawals
within Gram . . 16,37,000 (—)16,37,000
T o‘r.u. . 1 149,32,000 1214 64,227 (+)65,32,2z7

2. The excess of Rs 497 ,304/- under ‘A1’ occurred mainly due
to incurring of additional expenditure (Rs. 2,23,967/-) on urgent and
inescapable works in N.EF.A. where works were required to be
completed with the utmost expedition keeping in view the defence
needs of the eastern sector of the country. The other States where
the excess occurred are Andaman and Nicobar Islands (Rs. 95,504/-)
and Dadra and Nagar Haveli (Rs. 1,77,833/-). These are backward
areas and it was essential that the progress of works should not be
allowed to lag behind.

3. As regards the excess of Rs. 63,12,344/- under the sub-head
“B.1”, it may be stated that the Budget Estimate 1986-67 under this
sub-head amounted to Rs. 725 lakhs. The expenditure on the main-
tenance and repairs of National Highways in the States and Union
Territories, provision for which is made under this sub-head, is
characterised as non-plan expenditure. In view of the constant
drive to effect economy in this type of expenditure, a provision of
Rs. 700 lakhs only was accepted for inclusion in the Revised Estirnate
1966-67 and the allotments to States had, therefore, to be restricted
to that amount. The inadequacy of the provision was felt even
when the budget was finalised but it was not found possible to ob-
tain a larger allocation in the budget in view of the continuing
constraint on the general resources position of the country. The
. National Highways are the main arterial roads in the country and
it is imperative that these are kept in a fit state of repair. The posi-
tion gets worse when there occur extensive damages to these roads
by floods and other natural calamities and the States have to carry
out the restoration of such damages from within the allotment
placed at their disposal.

4. The total excess expenditure in States amounted to Rupees
81,68,012/- as shown below: —

Andhra Pradesh (Rs. 33,39,256]-), Assam (Rs. 5.80,699!-).
Manipur (Rs. 1,64,673(-), Bihar (Rs. 11,58,667(-),
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Maharashtra (Rs. 1,24,583{-), Madhya Pradesh (Rs. 3,49,861]-),
Madras (Rs. 40,885 -), Mysore (Rs. 1,61,261-),

Orissa (Rs. 10,643'-), Punjab (Rs. 16,225,721 -),

West Bengal (Rs. 5,10,069 -), and Delhi (Rs. 1,01,684 -).

With the savings in other States amounting to Rs. 18,55,668 - the
net excess under the sub-head in question got reduced to
Rs. 63,12,344.-. This excess was due to States incurring extra
expenditure in order to keep the lines of communications in tact.

In the case of grants for maintenance and repairs, a lump sum
allotment is made to the State Governments leaving it to them to
distribute the amount for expenditure on the various repair works
which are considered necessary. The actual adjustments of expen-
diture are made in the various States circles of account by the
field officers of the State Public Works Departments and the Minis-
try of Transport do not thus have any precise information about the
liabilities carried over from one financial year to the next. In the
circumstances, no liability registers are being maintained ond it is
not, therefore, possible to take into account the old liabilities, if any,
while making the budget provision unless the State Governments
specifically bring out the necessity for an additional provision on
this account.

5. The excess of Rs. 13,50,854/- under the sub-head “B.2" was due
to the following reasons:—

Andaman and Nicobar Islands.—Incurring of expenditure on
urgent and inescapable repair works (Rs. 3,97393-) and
petty excesses (Rs. 1,474]-).

Sikkim.—(Rs. 154143 .) and NEFA (Rs. 727103-): Incur-
ring of expenditure on urgent and inescapable repair
works on roads in these border areas.

Dadra and Nagar Haveli—Incurring of extra expenditure on
urgent repair works (Rs. 10,518).

6. It will be seen from the table given in para 1 above that the
grant under the sub-head “C.-Tools and Plan” remained unutilised
to the extent of Rs. 46,756/-. Actually an expenditure of Rs. 60,223!-
was incurred by the administration of Andaman and Nicobar Islands
under this group head but the expenditure was wrongly booked
under the group head ‘B.2—Other Communications’. If the adjust-
‘ments had been correctly carried out, there would have been an
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excess of Rs. 13,467 - under the group head ‘C.—Tools and Plant’
with a corresponding reduction in the amount of the expenditure
adjusted under the group head ‘B.2—Other Communijcations’, there-
by reducing the excess under this sub-head to Rs. 12.90,631'-. The
actual excess of Rs. 13,467!- under the sub-head “Tools and Plant”,

was due to increased expenditure on the running and maintenance
of trucks which was ot anticipated earlier.

7. The excess of Rs. 1,42,636!- uder the sub-head ‘B.3.—Mainte-
nance of Border Roads' was the net result of small cxcesses on
maintenance of strategic roads in the border areas.

8. The excess of Rs. 26,599|- under the sub-head ‘D.2. was duc to
the cumulative effect of small excesses on a number of repair works
and is negligible being less than one percent of the final grant.

9. The road works are executed through the agencies of the
State Public Works Departments and the Central’ Public Works
Department. Provision in the budget is made on the basis of esti-
mates received from the various executive agencies. They, in turn,
are guided by their subsidiary establishments such as the Chicf
Engineer, Superintending Engineer, Divisional Engineer, etc., who
are in charge of actual execution of the works. The Government
of India invariably impress upon the States the need for restricting
the expenditure to the amount of allotment and this stipulation is
also made in the various letters sanctioning the allotment of funds.
In view of these instructions, it was not expected that the grant
would be exceeded. In the absence of any firm indication from the
States about the likelihood of additional expenditure being incurred
by them upto the end of January 1967, the question of obtaining
any supplementary grant did not arise, particularly since the budget
provision was reduced at the Revised Estimate stage as a result
of financial stringency. For the same reason, no steps could be
taken to obtain an advance from the Contingency Fund of India.
But some of the States failed to restrict the expenditure to the
allotment made to them. It wil] be observed from the appropriation
accounts that the excess occurred mainly under the sub-heads ‘B.I’
and ‘B2’ which provide for expenditure on the maintenance and
repairs of “National Highways” and “roads other than National
Highways”.

10. In accordance with the existing instructions, the State Gov-
ernments are required to furnish monthly returns of expenditure
against the grants sanctioned by the Government of India These
returns are scheduled to be received by the 20th of the month
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following the one to which they relate. Experience has, however,
shown that the submission of these returns by the States is not
very regular. In pursuance of the recommendations of the Public
Accounts Committee (1967-68) in para 2.35 of their Twelfth Report
(Fourth Lok Sabha) necessary follow up instructions have been
issued to the States and the imperative need for the prompt sub-
mission of these returns has once again been impressed upon them.
A fresh attempt to restrict expenditure to the amount of the sanc-
tioned grant is also being exercised through the Regional Offices
set up in the various regions and it is hoped that the position
would improve in the following years. Certain further measures
to tighten the control further are also under the active considera-
tion of the Government of India.

11. An expenditure of Rs. 51,065/- incurred by the Delhi Admin-
istration which was correctly debitable to the sub-head ‘D.1.—
Original Works' in Grant No. 88—Communications (including
National Highways), was erroneously adjusted under the sub-head
‘A.3—Construction of Other Roads’ in Grant No. 137— Capital
Outlay on Roads. For purposes of regularisation, the amount of
the overall excess in “Grant No. 137—Capital Outlay on Roads”
has been reduced by a sum of Rs. 51,065'-. This sum, therefore.
requires to be added to the amount of excess under Grant Nc. 89
The net excess, which requires to be regularised by the Parliament
will thus amount to Rs. 65,83,292/- as shown below: —

Rs.

Total excess under the group heads ‘A",
‘B. ’, ‘B. 2* ‘D, 3’ and ‘D. 2* . . 83,29.737'-

Expenditure erroneously debited to
Grant No. 137 . . . . . . §1,065/-
83,8087 -

Total saving under the group head ‘C’,

‘D. r’,and ‘E . . . 1,60,510 - ‘

Amount surrendered . . 16,37,000 ~ 17,97,510 -
Net excess . . . 65,83,292 -

The excess of Rs. 6583,292,- which was due to the reasons
explained above, may be recommended for regularisation under
Article 115 of the Constitution.

12. This note has been seen and concurred in by Audit.

Sdj-
R. DORAISWAMY,
Joint Secretary to the Government of India,



APPENDIX XXV
(Ref. paras 2.22—2.29 of Report)
MINISTRY OF TRANSPORT & SHIPPING
(Roaps WING)

Note regarding excess over the Charged Appropriation and over
Voted Grant under Grant No. 137—Capital Outlay on Roads
in the Appropriation Accounts (Civil) 1966-67.

Total Grant' Actual Excess
Expenditure
Rs. Rs. Rs.
Charged . . . 9,000 82,002 73.002
Voted . . . 48,12,60,000  49,27.30,892 114.61,892

The excesses of Rs. ';1;002 ‘Charged’ and Rs. 11“4,81,892 Voted’
are made up of variations under the different sub-heads in Grant
No. 137—Capital Outlay on Roads of the following: —

Sub-head Final Actual Variation
grant Expenditure  Excess(+)
Saving(—)
Rs. Rs. Rs.
H 2 3 4

«Charged Appropriation

A. 1—Construction  of
National Highways.

Gujarat . . 67,742 (4)67.742
Kerala . . 5,357 ( +)§,357
Punjab . . 466 (+) 466
A . 2—Constructign  of
Border Roads . . 0,000 8,070 {(—) 930
A, 3—Construction  0f
Other Roads.
Delhi. . . 367 (+) 367
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.ot Grant.,

AL 1= Construction  of

National Highways 19,89,54,718  21,00,84,703 (4)120,29,985

A 2—Construction ¢! '

Border Roads . 19,60,97,00C  19.74,73:353 (+) 4,76,353
A. 3—Construction ol .

Other Roads’ ' 74,04,282 95,91,677 . -+) 21,87,395

A. 4—Tools and Plant 216,41,000 220,306,411 (+)3,89,411

B. 1—Construction  of
Border Roads™ . . 526.93,000 " 526,49,834 (—)43,166

1.oss o1 gain by Lxchange 914 i+) o914

Surrender within  the
grapt .. 35795000 e (735,579,000

TotaL:— Charged’, ' 9.000 * 82,002 (+) 73,002
Voted . 48,12,69,000  49,27,30,892 (+)114,61,892

Eaxcess over Charged Appropriation

2. Payments made in satisfaction of arbitral tribunal or court

decrees, are charged on the Consolidated Fund of India vide Article
112(3) (f) of the Constitution.

A supplementary grant of Rs. 9,000 (Rs, 1,000 in August, 1966 and
Rs. 8,000 in March, 1967) was obtained during 1966-67 for meeting
expenditure in satisfaction of a court decree against Government
under sub-head 8.2—Construction of Border Roads. However, an
expenditure amounting to Rs. 73,565 and Rs. 367 under ‘charged’
appropriation was booked by the Governments of Gujarat, Kerala
Punjab and Delhi under the sub-heads ‘Al—Construction of
National Highways and A. 3—Construction of Other Roads during
the year 1966-67 as per details below: —
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(i) Gujarat—There was no provision under charged Section in
Grant No. 137—Capital Outlay on Roads during 1966-67. An expen-
diture of Rs. 67,742 was however, booked under the ‘charged’ sub-
head in satisfaction of decretal payments in respect of four works
pertaining to National Highways in Gujarat State. Inadvertantly
uo funds were demanded by the State Government to cover this

expenditure and no provision could be made in the absence of any
imtimation from the State Government.

(ii) Kerala—The Government of Kerala booked an expenditure
of Rs. 5357 under charged during 1966-67 without asking for pro-
vision of funds. The State Chief Engineer who had earlier certified
to the correctness of adjustment of above expenditure later on inti-
mated in March, 1968 that a sum of Rs. 4,957 - does not represent
payment to the court in satisfaction of any court decree and is cor-
rectly chargeable to voted grant. As the accounts for 1966-67 were
finally closed, the Accountant-General, Kerala sent a note to the
office of the A.G.CR. explaining the position with regard to the
misclassification of expenditure under charged section. In view of
this an expenditure of Rs. 400 only remains to be treated as charged

and the balance of Rs. 4,957/~ is required to be added in voted grant
for the purpose of regularisation.

(iii) Punjab—The Public Works Department, Punjab had booked

a ‘Charged’ expenditure of Rs. 466 on National Highway work with-
out agking for provision of funds.

(iv) Delhi—An expenditure of Rs. 367 ‘Charged’ was incurred
by the Delhi Administration during 1966-67 on the wcerk ‘Extension
of Shantipath from South Moti Bagh to Gurgaon Road’ on account
of the enhanced compensation awarded by the Court. No provi-
sion under charged Section was made during the year 1966-67.

Excess over Voted Grant

3. Sub-head ‘A.1—Construction of National Highways—The

excess of Rs. 120.30 lakhs under this sub-head was mainly made
up as under:—

+

g

(i) Accelerated progress on certain works—Aundhra Pradesh
(Rs. 12,47,059); Orissa (Rs. 37,057); Mysore (Rs. 30,099)
and Uttar Pradesh (Rs. 1,22,117);

(ii) Payment of land compensation—Mysore (Rs. 8345);

(iii) (a) Execution of emergent works— (Rs. 8,409);
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(b) Inevitable payments for works let out on regular cen-
tract (Rs. 20,770);

(iv) Some adjustments carried out in A.G.'s office in Decem-
ber, 1988 accounts—Uttar Pradesh (Rs. 193767);

(v) Variations for which the reasons are awaited from the
State Governments (October, 1988)—Mauadhya Pradesh
(Rs. 257,662); Maharashtra (Rs. 235119); Assam
(Rs. 14,05408): West Benga! (Rs. 32,93,869); Punjab
(Rs. 19,07,385); Delhi (Rs. 61,09,742); and Uttar Pradesh
(Rs. 4,71,385):

‘These excesses were partly counter balanced by savings from other
executives agencies; Nagaland, Manipur, Bihar, Gujatat, Jammu &
Kashmir, Kerala, Madras, Haryana, Himachal Pradesh. Rajasthan
and CPW.D.{J.T).

4. It may be stated that against the budget grant of Rs. 18.50
crores, the States had asked for a sum of Rs. 26.25 crores in the
Revised Estimate, 1966-67. In view of the need for effecting the
maximum possible economy in civil expenditure, a final allotment
of Re. 1989.55 lakhs only could be ultimately made to the States for
the ycar 1988-87 for covering expenditure on the construction of
National Highways in the various States. It was not anticipated
even towards the close of the year 1966-67 that the expenditure on
works would attain such a momentum as to exceed the allotments by
any appreciable margin. Some of the State Governments however,
failed to restrict their expenditure to the amount of allotments and
an overall excess of expenditure over sanctioned grant became un-
avoidable. In the absence of intimation from any of the States
about the likelihood of expenditure exceeding the allotment, prior
action could not be taken for obtaining a supplementary grant or an
advance from the Contingency Fund of India to avoid an excess of
expenditure over the sanctioned grant.

5. In accordance with the existing instructions, the State Gov-
ernments are required to furnish monthly returns of expenditure
against the grants sanctioned by the Government of India. These
returns are scheduled to be received by the 20th of the month
following the one to which they relate. Experience has, however,
shown that the submission of these returns by the States is not
very regular. In pursuance of the recommendations of the P.AC.
(1967-68) in para 2.35 of their Twelfth Report (Fourth Lok Sabha)
necessary follow-up instructions have been issued to the States and
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the imperative need for the prompt submission of these returns has
once aguin been impressed upon them. A fresh attempt to restrict
expenditure to the amount of the sanctioned grant is also being
exercised through the Regional Offices set up in the various regions
and it is hoped that the position would improve in the following
years. Certain further measures to tighten the control further are
also under the active consideration of the Government of India.

6. Sub-head—A.2—Construction of Border Roads—Against the
final grant of Rs. 1969.97 lakhs during 1966-67, an expenditure of
Rs. 1974.73 lakhs was incurred by them resulting in an excess of
Rs. 4.76 lakhs over the final grant. The excess was due to non-
adjustment of anticipated credits from the Army as the basis of the
adjustment could not be decided during 1966-67. These credits may
be adjusted in 1967-68. The excess was partly offset by saving on_
certain other items mainly minus booking against suspense holdings
due 10 non receipt of debits for stores.

7. Sub-head A.3—Construction of Other Roads—Against a final
allotment of Rs. 74.04 lakhs for meeting expenditure on the cons-
truction of other roads in Union Territories, an expenditure of
Rs. 95.92 lakhs was however incurred thereby resulting in an excess
of Rs. 21.87 lakhs over the final allotments. The excess was due
to following reasons:

(i) incurring of expenditure on urgent and inescapable works
—Andaman and Nicobar Islands (Rs. 2,89,806): N.EF.A.
(Rs. 20,03,562);

(ii) erroneous adjustment of expenditure-—Delhi (Rs. 51,085).
This expenditure which was appropriately chargeable to
sub-head D.1—Original works—D. Grants-in-Aid Contri-
butions [Demand No. 88—Communications (including Na-
tional Highways)] has been booked under sub-head ‘A.3—
Construction of Othér Roads’—Demands No. 137—Capital
Outlay on Roads. But for this, the excess would have
been only Rs. 21,36,330; partly offset by saving due to post
budget decision regarding reclassification of expenditure
and slow progress of works—Dadra and Nagar Haveli
(Rs. 1,57,038).

8. Sub-head—A.4—Tools and Plant—It may be mentioned that
against the budget grant of Rs, 500.00 lakhs, the State Governments
had demanded a total grant of Rs. 588.94 lakhs in the Revised
Estimate 1966-67, but due to economy drive in civil expenditure a
final allotment of Rs. 21641 lakhs only was made to the varlous
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State Governments for the purchase of road making machinery for
the construction of road works in the various States during 1966-
67. An expenditure of Rs. 220.30 lakhs was incurred by them
resulting in an excess of Rs. 3.89 lakhs over the final allotment.
The excess was mainly due to the adjustment of cost of machinery
being slightly more than what was originally anticipated.

8. A sum of Rs. 3,574 representing expenditure incurred on
account of postal equipment amd forms supplied to Border Roads
Organisation was erroneously adjusted under Grant No. 86—
Ministry of Transport and Aviation instead of under Grant No. 137
—Capital Qutlay on Roads (Voted). For the purposes of regulari-
sation the amount of overall excess under Grant No. 86—Ministry
of Transport and Aviation has been reduced by a sum of Rs. 3.574.
This sum therefore requires to be added to the amount of excess
under Grant No. 137—Capital Outlay on Roads.

10. In terms of para 7 of the 16th Report of the P.A.C. (First
Lok Sabha), the misclassified amount of Rs. 51,065, which was cor-
rectly chargeable to Grant No. 89—Communications (including
National Highways) sub-head D.1—Original D.1—Grants-in-aid
Constributions but was erroneously booked under Grant No. 137—
Capital Outlay on Roads sub-head A.3—Construction of Other
Roads is required to be excluded from the scope of regularisation
and the amount of Rs. 3,574 which was correctly chargeable to
Grant No. 187—Capital Outlay on Roads but was erroneously ad-
justed under Grant No. 86—Ministry of Transport and Aviation has
to be added to the amount of excess under Grant No. 137—Capital
Outlay on Roads. The amount of Rs. 4,957/- which was correctlv
chargeable to the voted grant but was erroneously booked as charg-
ed expenditure in the Kerala Circle of Account vide para 2(ii)
above is also required to be added to the amount of the excess of
the voted portion of the grant in question. The net excess thus is
Rs. 11419358/~ (Voted) (Rs. 114.61,892 minus Rs. 51,065 and plus
Rs. 3,574 and Rs. 4,957) and Rs. 68,045 (Charged) (Rs. 73,002/- minus
Rs. 4,957/-) in the Grant may be recommended for regularisation
under Article 115 of the Constitution.

11. The note has been seen by Audit. Their observation is re-
produced below:—

“A sum of Rs. 57,152 on account of decretal payments made
by NEF.A. Administration to the courts was booked
"under Group Head ‘A.3—Construction of Other Roads
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under the Voted portion of the grant instead of as charg-
ed expenditure under charged Appropriation. This will
reduce the excess under voted portion from Rs. 114,19,358
to Rs. 113,62,206 and correspondingly increase the excess

under charged Appropriation from Rs. 68,045 to Rs.
1,25,197",

Sd./-
Joint Secretary to the Government of India,



GovErxMENT or INDIA

MINISTRY OF TRANSPORT AND SHIPPING
(RoAps WingG)

Telegrams ‘TRANSPORT BHAVAN"
*ROADING* No. 1, Parliament Street
No. B-29 (2) /68. New Delhi-1, the 19th April, 1968/

28th Chaitra, 1890.
To

All State Governments/Union Territories
(without legislature).

SuBJecT: —Excess over Voted Grants and Charged Appropriations
disclosed in the Appropriation Accounts (Civil) 1965-66—
Recommendation of the Public Accounts Committee
(1967-88) Twelfth Report (Fourth Lok Sabha).

Sir,

I am directed to reproduce hereunder the recommendations of the
Public Accounts Committee (1967-68) contained in para 2.35 of their
Twelfth Report (Fourth Lok Sabha) for information and necessarv
action: —

“2.35. The Committee are of the opinion that there should be
closer coordination between the Ministry of Transport and
State Governments concerned to avoid such excesses in
future. They suggest that the Ministry should ask the
State Governments to furnish a return on the likely liabi-
lities to be incurred by them monthly in the last quarter
of the year so that trends of expenditure are determined
more realistically and if necessary, adequate supplemen-
tary grant is taken in time”.

2. According to the procedure evolved in pursuance of the recom-
mendations of the Public Accounts Committee (1963-64) contained:
in para 7(vili) of their 16th Report, the State Governments are re~
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quired to forward to the Government of India monthly returns.
showing the expenditure incurred on National Highways (Original)
Works, Maintenance and Repairs of National Highways and other
Centrally Sponsored Schemes by the 20th of the month following the-
month to which the expenditure relates. In other words, the action
required to be taken in terms of the above recommendations is al-
ready required to be taken by the State Government/Union Terri-
tories Administration.

3. It has, however, come to the notice of the Government of India
during the past years that the desired regularity in the submission.
of the expenditure returns is not maintained by most of the State/
Union Territories with the result that at no stage are the Govern-
ment of India in a position to know with reasonable accuracy the
total expenditure incurred by all the States/Union Territories against
the sanctions grants for the year. This naturally leads to difficul-
ties in regard to proper regulation and control of expenditure to
avoid excesses/shortfalls against the sanctioned Grants.

4. Therefore in order to enable the Government of India to deter-
mine more realistically the trend of expenditure, it is imperative
that the expenditure returns in question should reach this Ministry
positively, by the due date. If this requirement is complied with, it
will be possible for the Government of India to get the State Gov-
ernment to reconcile in time any discrepancy between the depart-
menta] figures of the State Government/Local! Administration and:
the figures of expenditure booked by the Accountant General con-
cerned and reach a realistic decision as the additional funds to be
allotted to, or the amount that can be diverted from the Govern-
ment/Administration concerned so that the available funds are fully
spent and no appreciable excesses or savings occur. On comparison.
of the departmental figures of expenditure furnished by the State
authorities during the course of the last financial year, it was ob-
served that there were appreciable variations between both sets of
expenditure figures. These variations were brought to the notice of
the States concerned from time to time but no usefu] result. In
order to ensure that the situation does not recur, the State Govern-
ment/Local Administration are requested kindly to ensure that pro-
per reconciliation of the departmental figures of expenditure and’
those of Accountant General is effected.

5. According to the existing procedure, the State/Local Adminis-
tration authorities are furnishing consolidated figures of expenditure.
In case any charged expenditure is included in it, it may not be:
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,possible to detect it and take further follow up action. This will ob-
viously lead to the incurring of charged expenditure without appro-
priate provision therefor in the Budget. It is, therefore, necessary
that the monthly expenditure returns should show distinctly the
charged expenditure, if any, incurred during the course of the month
under report. In this connection 1 am to point out that expenditure
is “charged” on the Consolidated Fund of India only if a court dec-
ree is against the Union Government. In case the decree is against
the State Government the expenditure involved will be treated as
charged only so far as the State Government is concerned and will
be met in the first instance from the State's own funds. So far as
the centre is concerned, it is merely a case of reimbursement of ex-
penditure to the State Government and can therefore be reimbursed
by the Central Government from the “Voted Grant”.

6. It is requested that all concerned authorities under the State
Government/Loca] Administration may be advised suitably to en-
sure that the instructions contained in the preceding paragraphs are
complied with strictly.

7. The receipt of this communication may kindly be acknowledg-

Yours faithfully,

Sdi- D. AL R. WARRIAR,
Under Secy. to the Govt. of India.



APPENDIX XXV1

- GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE & INSURANCE) ’

Note regarding the regularisation of excess over the charged Appro-
priation Under Grant No. 19-Customs disclosed in the Appro-
priation Accounts (C) 1966-67.

Total Grant or Actual Excess
Appropriation Expenditure

Rs. Rs. Rs.
40,000 42,579 (+)2,579

Ag against the Budget provision of Rs. 40,000 in the charged sec-
tion of the grant the actual expenditure incurred amounted to
Rs. 42,579. The nominal excess of Rs. 2,579 was due to more pay-
ment on account of Courts’ decrees against the Department than
anticipated Yuring the year. ‘

2. Charged expenditure under this Grant relates to payments
which have necessarily to be made at short notice to honour the
Courts’ awards, decrees etc. In various cases filed by/against the
Department, judgments of the Courts cannot be anticipated and no
accurate forecast in regard to the opposite parties costs etc., that may
be decreed by various Courts, can be made. Thus the expenditure
is of an uncertain nature and entirely depends upon the Courts’ Hec-
rees against the Department.

3. In the circumstances the excess expenditure of Rs. 2,579 may
kindly be recommended for regularisation under Article 115 of the
Constitution of India.

M. G. ABROL,
Joint Secy. to the Govt. of India.
F. No. 11(6) /68-Adm. IV-A.
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APPENDIX XXVII
No. F.7(18)-B/68

MINISTRY OF FINANCE
(DrrArT™MENT OF EcoNoMIC AFFAIRS)
New Delhi, the 14th June, 1968.
Sussecr:—Regularisation of ercess in the Appropriation “Interest

on Debt and other obligations and Reduction or Avoid-
ance of debt” in Appropr.ation Accounts (Central) Civil,

1966-67.
Rs.
Original Appropriation : 1.14.85,67,000
S‘Jpplemcmury Appropriation 48,00.00,000
Final Appropriation , 4.62,8£5,67,000
Actual Expenditure : 4.03.50,33,605
Excess : : : 64.66,605

The Appropriation covers:—

(i) provision for interest charges on the entire debt of the
Government of India, whether internal or external, in-
cluding interest on the depreciation and other Reserved
Funds of the Government commercial Departments, and

(ii) an annual provision of Rs. 5 crores for Reduction or
Avoidance of Debt.

Both the itens are ‘charged’ on the Consolidated Fund of India,
in accordance with clause (c) of Article 112(3) of the Constitution.
of India,
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2. The net excess of Rs. 64,006,605 which is only 014 per cent
(approximately) of the total Appropristion, resulted mainly from
an excess of Rs.1,20.13 lakhs under the Group head ‘C.6(3) Income
Tax Annuity Deposits’, the rest of the excess being covered by sav-
ings under other sub-heads of the Appropriatign.

The deposits made under the Annuity Deposit Scheme are repay-
able in 10 annual equated instalments of principal and interest (at
rates notified by Government in respect of deposits relating to each
year), the first annuity becoming due one year after the date, om
which the deposit was made. While the deposits are adjusted under
the Head ‘Unfunded Debt, the annuities paid during a year are
apportioned by the Accounts Officer into principal and interest the
former being adjusted under ‘Unfunded Debt’ and the latter untder
‘Interest’. The accounting procedure prescribed in this regard in
consultation with the Comptroller and Auditor General envisaged
that interest should be calculated on the balance outstanding under
‘Unfund-d Debt’ at the end of the previous yvear. This procedure was
drawn up on the basis that the annuities that fell due in a particular
year would be claimed and paid in that year. In practice, however,
this ideal situation did not materialise. Thus, during 1965-66 annui-
ties amounting to Rs. 2.18 crores remained unpaid and at the end
of 1966-67 tho unnaid annuities amounted to Rs. 4.1 crores. As a
result, during the year 1966-67. the adjustments made by the Ac-
counts Officer in accordance with the procedure ment‘oned above,
included an element of interest in respect of annuities which were
not paid in that year and this resulted in a national excess in the
Appropriation. The question of modifying of the accounting proce-
dure, so that the adjustment of the interest element was related to
the actual annuities paid in a year, was considered in consultation
with Audit last year. The proposal was acceptable to Audit but as
the Annuitv Deposit Scheme has since heerf discontinued, it has not
bean considered necessarv to modify the accounting procedure. Ade-
quate steps have. however, been taken to ensure that adequate funds
to cover tully the adjustments on account of interest are provided.

3. This excess came to light in July, 1967 i.e. only after the close
of the financial year when it was not possible to provide additional
funds even by obtaining an advance from the Contingency Fund.

4. Excesses also occurred under sub-heads “C.4(1)-Post Office
Savings Bank devosits (Rs. 90.88 lakhs) and E.1 (1)-Depreciation
Reserve Fund—Railways (Rs. 25.39 lakhs). In so far as the first
item is concerned, a provision of Rs. 24.37 crores had been made
in the Budget for payment of interest on Post Office Savings Bank
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deposits. On the basis of estimates furnished by the Accountant
General, Post and Telegraphs, a sum of Rs. 37 lakhs was re-appro-
priated to other heads in the Appropriation at the end of March,
1967. However, a sum of Rs  24,80.88 lakhs was actually adjusted as
interest, the excess being due to receipt of more deposits than anti-
cipated. As regards the interest on Depreciation Reserve Fund
(Railways), the Railways withdraw less from the Fund than esti-
mated thus leaving a larger balance in the Fund, leading consequen-
tly to more payment of interest to the Fund. These excesses were
however, fully counterbalanced by savings under other sub-heads
in the Appropriation.

5. In view of the position stated above, it is requested that the
net excess of Rs. 64,66,605 over the sanctioned appropriation may
kindly be recommended for regularisation under Article 115(1) (b)
of the Constitution.

6. This has been seen by audit.

A. R. SHIRALLI,
Joint Secretary to the Govt. of India.
To

The Chairman and Members of the
Public Accounts Committee.



APPENDIX XXVl
(Ref. paras 2.38—2.48 of Report)
No. F.6(12)-B/68
MINISTRY OF FINANCE
DrpPARTMENT OF EcoNoMic AFrAIrs
New Delhi, the 14th June, 1968
MEMORANDUM

SuBJECT: —Excesses in the Appropriations as reported in the Appro-
priation Accounts for 1966-67 relating to the Ministry of
Finance.

Grant No. 123—lLoans and Advances by the Central Govern-
ment.

Rs.
drigiml Appropriation (Charged) . : . 6,59,41,87,000
Supplementary Appropriations (Charged) . . : 2,56,73,50,000
Final Appropriation (Charged) . . . . ‘ 9,16,15,37,000
Actual Expenditure (Charged) . . . . . 9,19,84,24,917
Excess (Charged) . . . . . . . 3,68,87,017

The Grant ‘Loans and Advances by the Central Government' is
a composite Grant coverning the requirements of all Administrative
Ministries and Union Territory Administrations for giving loans and
advances, whether to State and Union Territory Governments with
legislature or other parties. While the loans to State Governments
are ‘Charged’ on the Consolidated Fund of India under Article 293 (2)
of the Constitution, the other loans and advances are subject to the
Vote of the Lok Sabha in terms of Article 113(2) ibid. Further,
though the Demand is presented on behalf of the Ministry of Fin-
ance, provisions for inclusion therein are proposed by almost all the
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Administrative M'nistries and other guthorities who operate on
and contro] the respective allotments placed at their disposal, sub-
ject to re-appropriations where necessary being made by Finance
Ministry.

2. The excess occurred mainly because certain payments made
at the instance of the Ministry of Irrigation and Power during the
year were over-looked at the time of the regularisation of the Grant
at the emd of the year and because the ways and means advances
made to certain States during the year for Plan schemes exceeded
the amounts formally sanctioned by the Ministries/Departments by
way of Loans/Grants to those States for Plau, schemes, as explain-
ed below:

(a) The Ministry of Irrigation and Power did not arrange neces-
sary fumds for the adjustment of an equipment loan of Rs. 1,17,22,081
received by the Government of composite Punjab/Haryana for Delhi
‘C' Thermal Power Station during the year 1966-67 under the A.LD.
Programme. The accounting procedure in respect of equipment re-
ceived under the A.LD. programme provides that the rupee equiva-
lent of the dcllar cost of the equipment will be treated as a loan
from A.LD., this being adjusted as a credit under “Public Debt—
Debt raised outside India”, and that an equivalent amount will be
advanced as a loan to the receiving authority i.e., the State Govern-
ment, this being adjusted as a debit under the Loan-head. In ac-
cordance with the accounting procedure, the adjustments are carried
out by the Acccunts Officers concerned on the strength of advices
issued by the Ministry of Finance regarding drawal from A.LD.
funds and not on the basis of the forma] loan sanctions to be issued
by the Ministry of Irrigation and Power in favour of the recipient
authorities. Consolidated sanctions covering the disbursements
made during a year are later issued by the Ministry of Irrigation
and Power, indicating also the terms and conditions for the repay-
ment of the loans. The Ministry of Irrigation and Power issued
the necessary sanction in this case in the next financial year on 28th
January, 1968 but action was not taken to provide necessary funts
in the financial year 1966-87.

(b) The Ministry of Irrigation and Power did not aiso provide
necewssary funds for the adjustment of the following two loans sanc-
tiomed to the Government of Uttsr Pradesh as arrear assistance:

(i) Rs. 1652 lakhs sanctioned vide Ministry of Finance, De-
partment of Coordination letter No. 2(51)-P/65, dated
28th February, 1967 as arrear assistance for flood control
schemes for the year 1964-63, '



135
(ii) Rs. 29.97 lakiis sanctioned vide Ministry of Finance, De-
partment of Coordination letter No. 2(64)-P/64 dated the

6th October, 1966 as a:rear assistance for rural electrifica-
tion schemes for the year 1963-64.

»

Under thc procedure for the release of arrear Plan assistance to
States, whiie the amounts due to States on the basis of departmen-
tal/audited figures of exponditure are sanctioned by the Ministry of
Finance (Plan—Finance—then Department of Coordination) funds
therefar are provided for by the concerned Ministry which had
refeased th: assistance on a provisional basis. In both these cases
the Ministry of Irrigation and Power omitted through oversight, the
arrear assistance released by the then Department of Coordination
to the Government of Uttar Pradesh while intimating the final re-
quirement for the regularisation of the Grant.

(c) Central assistance for State Plan and Centrally Sponsored
schemes (excluding assistance for Irrigation and Power Projects and
assistance released through the National Cooperative Development
Carporation) is released in the form of monthly ways and means ad-
vances to the State Governments on the basis of the ceilings of
assistance communicatcd to them at the commencement of each year,
These advances are initially deb'ted entirely to the Loan Head but
are written back before the closc of the year to the relevant Heads
(Loan or Grant-in-aid to States as the case may be) on the basis
of formal sanctions issued by the Ministries/Departments concerned.
To the extent these Ways and Means advances remain uncleared,
they are treated as loans to the State Governments and recovered
immediately as in the case of other over-payments.

Until 1965-66, }th of the total Central assistance used to be re-
leased in 9 equal monthly instalments commencing from May each
year. As some of the State Governments were facing ways and
means difficulties, it was decided in April, 1966 to release 10/12th
of the total Central assistance in 10 equal monthly instalments com-
mencing from April, 1966. In the course of the year, certain further
allocations were made to the States for additional Plan schemes and
the additional assistance was either released in cash by the adminis-
trative Ministries or the ways and means advances were revised to
take these additional allocations into account. Later in that year,
in response to requests received from several State Governments, {t
was decided to release one additiona] instalment on the 1st Febru-
ary, 1867 and thus in all 11/12th of the committed total Central

assistance was released in advance to the State Governments in that
year.
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- The allocations of Central assistance to States are determined on
the basis of the outlays approved for the various sectors in the State
Plans. If the approved outlays materialise, the entire Central assist-
ance allocated to the States has to be paid to them. It was on this
basis that Plan advances were released to the State Governments
with reference to the ceilings of Central assistance communicated to
them. However, due to shortfalls in performance in some of the
States under certain sectors e.g. Village and Small Scale Industries,
Medical amd Public Health, Housing, etc. ways and means advances
to the extent of Rs. 2,85,39,264 sanctioned to them remained unclear-
ed after adjustments on the basis of formal sanctions issued by the
administrative Ministries/Departments had been carried out by the
Accounts Officers. Immediate action was, however, initiated in the
following year to effect recovery of the uncleared advances and in-
terest thereon, as soon as these were brought to the notice of the
Ministry of Finance by the State Accountants General.

The tota] excess of Rs. 4,49,10,345 was partly counterbalanced by
savings of Rs. 80,22428 under other provisions for loans to States
leaving an uncovered excess of Rs. 3,68,87,917. The excess came to
light after the close of the year when it was not possible to provide
additional fums.

3. The Ministry of Irrigation and Power have been advised that
they should take adequate steps to ensure that the releases to State
Governments in the form of equipment loans or arrear assistance
are taken into account in reckoning their final estimates under the
Loan Grant.

4 The procedure for the advance release of Plan assistance to
State Governments was reviewed during the year 1967-68 and it was
decided that henceforth only 10/12th of the committed Central as-
sistance should be released in 10 equal monthly instalments to avoid
the contingency of ways and means advances remaining unadjusted
at the close of the year as had happened in 1966-87. '

5. In view of the position explained above, it is requested that
the net excess of Rs. 3,68,87,917 over the sanctioned Appropriation
may kindly be recommended for regularisation under Article 115
of the Constitution.

6. This Memorandum has been seen by Audit.

A, R. SHIRALIL
Joint Secretary to the Government of Pndia.
'm .
The Chairman and Members of the

Public Accounts Committee,
New Delhi.



APPENDIX XXIX
(Ref. paras. 2.65—2.71 of Report)

No. 7-7/68-B
DEPARTMENT OF COMMUNICATIONS

(P. & T. Boarp)
Dated, New Delhij-1, the 23rd August, 1968.

OFFICE MEMORANDUM

SusJecT: —Excess over grant No. 145—Capital Outlay on Posts and
Telegraphs (Not met from Revenue) for the year 1966-
67—Regularisation of (Para 6 of Audit Report, Post and
Telegraph 1968).

1. The appropriation Accounts Posts and Telegraphs 1966-67 show
an excess of Rs. 29823395 over the voted grant No. 145 capital
outlay on Posts and Telegraphs (Not met from Revenue) as per
details below: —

Rs.
Toml Grant . . . , . $4,59.02,000
Actual Expenditure . . . E §7,57,23,395
Excess over the Grant . ) . , 2,98,23,30%

2. The excess was the net result of variations in sub—heads as
shown hereunder:—

Major Head and sub Head  Final grant Actual Excess/
or Expenditure Savings
appropriation
1 2 3 4

(i) 134 A—Capital outlay
i[ on New Assets !
-

Original zs,ss,oo,ooo'l
Supply  6,65,00,000 » 32,20,00,000  35,79,55,722 (4)3,59,55,722
Re-appropriation J
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1
(it) 134 AA— Expenditurc
debrable 10 P&T
Devclopmiert Fund -
Original 15,C0,0N0
Supply 1 $ 00,00 26,400,000 2.10,122 —et22,8 3 882

Reappropriation

(iii) 134-B—Expoudiiure
debirable 10 Renewa's
Reserve Fund -

(?ﬁginal 3.,60,00,000
Supply  4,2000,000 +7.82,00,007 5,84 92,930 —.25.07.034
Reappropriction )

() lj.“.i-—-b‘wlm Sweperise
ceount .
Uniginal  12,26,00,000
Supply  48,00,000 » 12,74,02,0% 1489, 0344, 41 1503445
Reappropriation

V) 134—Manufacun S
pense Accouni

Original  1,26,00,000

Supply  34,00,000 1,60,02,000 1.50,70.17: . —}9.25,823
Reappropriation
Torar D T

Original 42,77,00,000
. 54:59,/00,000  57,57-23,395 1 +,2,98,23,395
Supply  11,82,00,000

The final excess of Rs. 298.23 lakhs was thus mate up of: —

At —r———— e i <Rl . e e 1 DA . et e i e s e

Rs.

(i) Stores and Manufacture Suspense [items (IV)and (V)] 18664 lakhs
(ii) Works portion [items (i) to (iii) } : . 11159 lakhs

TotaL  a98-a3 lakhs




135

4 The reasons for the excessSavings are explained in the fol-
lowing paragraphs:

(1) Stores and manufacture suspense Account:—

Excess Rs. 186.64 lakhs: —

The grant under this sub-head is for the net debit i.e. total pro-
curement less issues of stores within the grant. Any increase in
the procurement or decrease in the issue of stores goes to incremse
the net debit i.e., grant.

The original grant under this head was Rs, 13.52 lakhs (Rs, 12,26
lakhs under Stores Suspense and Rs. 1,26 lakhs under manufacture
Sugpense). A review of this position was made while fixing the
revised estimates bascd on likely supplies and devaluation of the
rupee from 6th June, 1966. A supplementary grant of Rs. 82 lakhs
was obtained and accommodated under (i) above Store Suspense
Rs. 48 lakhs towards procurement of Mild Stce] sheets, dry crore
cables and larger quaniity of zinc; partly off-set by larger issues of
stores to werks. (ii) Manufacture Suspense Account Rs. 34 lakhs to
achieve higher production targets. The revised estimates as well
as the Final grant under ‘Stores and manufacture Suspense’ was
fiwed at Rs. 14,34 lakhs. The actuals however stood at Rs. 16,20.64
takhs relating in an excess of Ks. 186.64 lukhs. This excess is main-
ly made up of excess under the following heads as detailed in the
Appropriation Account: —

(2) General Stores: (+) Rs. 23:94 lakhs:

This excess ‘s mainly on account of (i) more procurement of
stores than anticipated, (ii) payment of escalation charges to ITI
and (iii) effect of devaluaticn of the Indian rupee partly counter
balanced by rapid off-take of stores warranted by the increased
tempo of telecommunications, Capital works, as well as Savings
under other debit heads.

(b) Workshop Stores: () Rs. 128:84 lakhs:

The excess was mainly cn account of procurement of zinc and
Russian sheets for the workshops as wel] as payment of escalation
charges to ITT amd devaluation of the Indian rupee.

(c) Civil Engineering Stores: (+4) Rs. 29,24 lakhs:

Due to more procurement of Civil Engineering Stores as well as
unexpected transfer of balances of old CPWD Division to the Civil
Wing (P. & T.).

(d) Purchase: (+4) Rs. 1147 lakhs:

Unanticipated clearance of ‘Credit Suspense Items’ by debiting

to this head in certain P. & T. Circles.
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(e) Misc. Civil Engineering Works Advances: () Rs. 2.45 lakhs:

Mainly due to provisional exhibition of loss under ‘Stock’ in the
profit amd loss account of a certain Civil Engineering Divisions.
This excess have been partly off-set by savings under some other
heads.

3. 1. Capital outlay net met from revenue (works Portion) Excess
Rs. 111.59 lakhs.

(a) Capital outlay on New Assets: (+) Rs. 350.56 lakhs:

(i) The original grant of Rs. 25.55 crores under this head was
increased by Rs. 6.65 crores by obtaining a supplementary grant in
March, 1967 based on the value of the materials supplied|likely to
be supplied by the three state owned factories viz, IT1, HCL and
HTL and the stores and workshops organisation and taking into
account the consequential increase due to the devaluation of the
Indian currency with effect from 6th June, 1966

(i) The additional requirement on the above accounts was
estimated at Rs. 945 crores. The supplementary grant was how-
ever restricted to Rs. 6.65 crores as expenditure relating to Railway
Electrification Scheme booked under this head under the rules for
allocation of expenditure prior to 1st April, 1960 then estimated at
280 lakhs was to be transferred to the head 134-B Renewals Reserve
Fund. While fixing the Final grant a sum of Rs. 1,30 lakhs was re-
appropriated from 134-B Renewals Reserve Fund to this head.
Thus against a Final grant of Rs. 32.20 lakhs, the actuals stood at
Rs. 3578.56 lakhs resulting in an excess of Rs. 358.56 lakhs. This
excess was mainly the net result of variations under the following
heads, included in the Appropriation Accounts,

(b) 134-A-ll-Telegraphs General Projects: (+) Rs. 64.42 lakhs:

This excess was mainly on account of increased supply of stores
by the stores organisation on lines and wires and Trunk works. This
position was anticipated and a reappropriation of Rs. 24.78 lakhs was
made in the final Grant which was held as not in order by A.GP. &
T. in February, 1968.

(c) 134-A-IV Telephones General Projects: (1) Rs. 460:45 lakhs:

The excess has been on account of (i) increased supplies from
ITT as well as payment of escalation charges due to devaluation of
the rupees from 6th June, 1966, (i) adjustment of customs duty on
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imported cross-bar equipment received in 1965-66, and (iii) more
receipt of Stores from Stores Organisations. These factors were
taken into account while framing the Revised Estimates. Though
a supplementary grant of Rs. 685 lakhs was justified it was reduced
to 401 lakhs in view of the savings of 284 lakhs on account of trans-
fer of expenditure relating to Railway Electrification Scheme as
well as Radios and Microwave projects. This savings was to be
reappropriated to 134-A-IV-Telephones-A-General projects at the
Final Grant stage. In addition a sum of Rs. 200 lakhs was re-
appropriated to augument the provision under this head thus making
the total reappropriation of Rs. 484 lakhs. In February, 1968 not
only the deduction expenditure under Railway FElectrification
Scheme was cancelled but the appropriation order was also held
void on technical grounds resulting in this excess.

The total excess on the works portion was partly counter balanc-
ed by savings as below: —

(d) 134-A. III, Radios: (—) Rs. 8:04 lakhs:

The Savings arc on account of non-receipt of Stores from ITI;
Bharat Electronics and Stores Organisation.

(e) 134-A-IV Microwave Projects: (—) Rs. 19.51 lakhs:

Mainly on account of short supply of equipment by ITI, non-
materialisation of land acquisition cases as well as lesser execution
of build works. These were anticipated and provisions were re-
duced in the revised estimates and further by reappropriation, The
non-acceptance of the reappropriation orders resulted in the sav-
ings.

(f) 134-AA-l1 Postal: (—) Rs. 11.00 lakhs:

Mainly on ‘account of non-finalisation of acquisition proceedings
and non-execution of building works.
(g) 134-AA-IV Telephones: (—) Rs. 1180 lakhs:

Mainly on account of non-finalisation of acquisition proceedings
and non-execution of building works.

(h) 134-RR Fund I Postal: (—) Rs. 482 lakhs:
Due to less execution of replacement works.

(i) 134-B-II Telephones:

A. General Projects: [ (—) Rs. 195:99 lakhs:

Due to non-receipt of anticipated Stores and less supply of ITI
equipments.
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(3) 134-B-1V Telephones. A General projects: (—) Rs. 63.84 lakhs:

Due to slow progress in building works due to short supply of
stores and ITI equipments.

(k) 134-B-1V Telephones C-Coaxial Trunk Cable Scheme: (—)
Rs. 12.39 lakhs:

Due to lesser supply of cables by M s. Hindustan Cables Ltd.

The above contingencies were anticipated while drawing the
fine] estimates and the provision under 134-B was reduced by a re-
appropriation of 130 lakhs. As the reappropriation orders was not
acceptahle to audit, a saving has occurred under this head

4. The excess may be reccmmended for regularisation under
Article 118 of the Constitution.

5. This Memo. has been seen by Accountant General, Posts and
Telegraphs and Audit observation is annexed.

Sd/- (K. N. R. PILLAIL)
Member (Telecom. Development).

To

The Chairman and Members
of the Public Accounts Committee.



Audit Ohservation

The reappropriation order referred to in sub-paras SII(d) and
(¢) amd in the last sub-para of para 3 of the Ministry’s note were
held invalid by Audit as a minus reappropriation of Rs. 245 lakhs
under Head ‘134-A-I1-B' was made when the origina] provision avafl-
able was only Rs. 40 lakhs.

. The Supplementarv Grant referred to in Para 3II{(c) was res-
tricted to Rs. 6.65 crores as the Department thought that an expendi-
ture of Rs. 280 crores relating to Railway Electrification Scheme
ineurred in the previous vears and booked this and which was
decided to be transferred to Renewals Reserve Fund would be
debited to the head 134-B Renewals Reserve Fund by reduced of
expenditure under this head. Audit, however, pointed out that the
adjustment of this expenditure should correctly be made by debit-
ing ‘134-B’ (for which neccssary provision had been made) and
taking the corresponding recovery to part IV outside the grant and
not as a reduction of expenditure within the grant as that would
militate against legislative control over expenditure.
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APPENDIX XXX

Explanatory notes on excesses over g Voted Grant and a Charged
Appropriation during 1968-67—Para 7 at page 7 of Audit Report,
Railways, 1968.

Only one voted grant, namely Grant No. 2—Misc. Railway Ex-
penditure was exceeded during the year 1966-87 apart from a margi-
nal excess or Rs. 479 under Charged Appropriation No. 13—QOpen Line
Works (Revenue). During 1965-86 excesses had occurred under
four Voted Grants. As explained in detail in the succeeding para-
graph, the excess under Grant No. 2 occurred primarily due to an
adjustment made through A.G.C.R. several months after the close
of the year, i.e, in June, 180687 for an amount much higher than anti-
cipated in the circumstances explained in para 2.3 be'ow; in para 3
it is brought out that the excess under Charged Appropriation No.
13 was due to rounding off.

2.1. This Grant, as its name signifies, covers expenditure on mul-
titude of items like Surveys, the Research, Designs and Standards
Organisation, which is attached to, but not part of, the Railway Min.
istry, other Miscellaneous Central Establishments dealing with pro-
blems affecting the working of the Railways as a whole, but not part
of the Ministry (like the Railway Inspectorate, the Central Bureau
of Investigation, the Railway Liaison Office, the Staff College at
Baroda etc.). Cost of Audit and a variety of other Miscellaneous
Charges such as the Railways’ contribution to the experimenta' Re-
search station at Khadakvasla, subscriptions to the International
Railway Congress Association, enrolment of the Indian Railwavs as
an Associate Member of the International Union of Railways (UI.C)
ete.

2.2. The excess of Rs. 8 lakhs was over the final voted grant of
Rs. 389.15 lakhs which included a token supplementary grant of Rs. 1
thousand taken for obtaining Parliament’s approval for a new sur-
vey sanctioned out of an advance of Rs. 1 thousand from the Contn-
gency Fund of India in January 1967 when the Parliament was not
in session; this supplementary grant was for re-payment to the
aforesaid Fund.

2.3. The excess was chiefly under “Miscellaneous Establishments”
and occurred because the debit raised by the A.G.C.R. an account of
Railways’ share of expenditure relating to the Central Bureau of In-
vestigation was heavier than the provision therefor in the final al-
lotment. The original provision of Railways’ share in this expendi-
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ture advised by the C.B.I. (including the cost of R.5.0s) was Rs. 43
lakhs or excluding the cost of R.S.0s. Rs. 39.05 lakhs; the correspond-
ing revised estimate was Rs. 49.50 lakhs (xe Rs. 45.52 lakhs for the
CB1 and the balance in respect of R.S.0s). In reply to Railway
Board's reference dated 9th February, 1967 requesting for final esti-
mates for 1966-67, the C.B.I. indicated that it was *“not practicable to
mtimate the actual figures of recovery at this stage” and that “for
the Budget purposes the provision of Rs. 45,52,000 made in the Re-
vised Estimates 1966-67 may be taken as the final estimates for
1866-67." The actual debit on this account was Rs. 63 lakhs against
the final estimate of Rs. 49.48 lakhs (Rs. 45.52 lakhs for the C.B.I. and
Hs. 3.96 lakhs for R.S.0s.) and this resulted in an excess of Rs. 13.52
iakhs under this head. This excess was, however, partly offset by
<avings of comparatively small magnitude resulting chiefly from
receipt of less debits for printing and publicity charges etc. (Rs. 3.34
lakhs), certain vacancies not filled up towards the close of the year
tRs. 1.13 lakhs) and aggregate of minor variations (Rs. 1.37 lakhs).

2.4. As an excess under this Grant on account of the debit for
Railway share of expenditure of the C.B.I. has recurred in recent
vears, the matter was gone into at a high level meeting between the
representatives of the Railway Board and the Director, C.B.I. In
the light of the discussion. a revised procedure for assessing the
debit to be passed on to the Railways has been suggested to the
C.B.L for their consideration. The matter is being pursued further
to finalise the issue.

3. The original provision of Rs. 2,000 under this Charged Appro.
priation was increased to Rs. 26,000 by obtaining Supplementary Ap-
vropriation (ones in November, 1966 for Rs. 20,000 and again ir
March, 1967 for Rs. 4000). The former was taken to recoup in ad
ance taken from the Contingency Fund of India to cover an unfore-
seen payment on a particular Railway and the small addition of
Rs 4,000 was sanctioned in March, 1867 to cover certain payments
in satisfaction of court decrees. The actual amount that had t- be
naid exceeded the aggregate allotment by a small amount of Bq 479,

4. Tt is requested that the P.A.C. may be pleased to recommend
that the aforesaid excesses be regularised by Parliament in the man-
ner prescribed under Article 115 of the Constitutiqn.

This has been seen by Audit.
Director, Accounts,
Railway Board.
6-5-1968.
1868 (Aii) LS—11.



APPENDIX XXXI
MINISTRY OF DEFENCE
D. (Bupcer)
SussecT: —Regularisation of ercess over Voted Grant under Grant

No. 8 Defence Services—Non-Effective. for 1966-67.

Grant No K Defence Servie s
Non-Effective

Voted Grant Original . : RS 23,90,00,00
Supplementan - §7.40,000

Toral Rs. 24.47,40,000

Actugl bapendiiure “ 24,56,80,225
Fxcess _ _ ) . Rs. 9,40.223

The actual expenditure exceeded the sanctioned hudget by
Rs. 9.40,225. This excess is to be regularised by Parliament, under
Article 115 of the constitution. As shown above it was realised dur-
ing the course of the year that the original Grant would not be ade-
quate and as such. a Supplementary Grant of Rs. 57.40 lakhs was
obtained in March, 1967. However, this proved to be inadequate
resulting in a smal] excess of Rs. 9.40 lakhs which works out to less
than 1/2 per cent of the total sanctioned grant.

2. There are certain factors which make it difficult for the esti-
mating authorities to forecast the requirements to a very precise
extent and strict control on the actual expenditure is not possible a.
it is obligatory expenditure. The actual payment of pension i
effected by different authorities and there is some time-lag between
the actual payment and the receipt of debits by the accounts autho-
rities who prepare the estimates. It is also not possible to forecast
precisely the amount of pensions likely to be paid towards the close
of the year, as some pensioners depending upon their convenience
may or may not draw pension during March.

The estimates are prepared having regard to the actual expendi-
ture in the previous years as also the trend of actual expenditure
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during the preceding months of the current year and other known
factors. As there were General Elections in February 1967 and also
a strike by Government servants in Uttar Pradesh, it was consider-
ed that the actuals of February 1967 were not fully representative of
the trend in expenditure and this factor was taken into account
while framing the Final Estimates for the yvear 1966-87. It however
transpired that some of the payments which could not be made in
February 1967 due to Elections etc.-—were made at the end of the
year. The cumulative effect of heavier payments than anticipated
during the month of March 1967. belated receipt of accounts, etc. has
resulted in a small excess over the sanctioned grant.

3. In the circumstances explained above, the excess of Rs. 940,225
which is 0.38 per cent of the sanctioned grant, may be recommended
for regularisation by Parliament under Article 115 of the Constitu-
tion.

. 4. DADS has seen.
’ Sd/- N. D. BUCH.

Joint Secretary (P. & C.) 27-8-1868.



A.mem

Statemcnz showing Actum Takeu on the recommendations of the

Public Accounts Committee made in their wzh Report (Fourth
Lok Sabha)

I
Recommendations, Observations that have been accepted by Govt.
MINISTRY OF FINANCE

{DrrarTMENT OF EcoNoMiIc AFFPAIRS)
Recommendation

The Committee have been repeatedly commenting upon the de-
lays oh the part of the Ministries étc. in furnishing notes stating the
reasons for or circumstances leading to such excesses. They had
also urged upon the Ministry of Finance in para 1.5 of their 45th
Report (Third Lok Sabha) to devise wavs and means to avoid such
chronic delays on the part of the Ministries. They regret, however,
that this year also there was no improvement in the matter in that
notes in respect of not a single grant were received within the stipu-
lated time of two months.

[S. No. 1 of Appendix XL1 to 69th Report (3rd Lok Sabha)],

Action taken

The recommendation of the Committee was brought to the notice
of the Ministries in April 1967, demi-officially at Joint Secretary lcvel
requesting them to ensure that the prescribed time limit of two
months is strictlyv adhered to. A copyv of the D.O. letter was also
sent to the Lok Sabha Secretariat vide endorsement No. F.8(5)-B/
67 dated 22nd April, 1867.

Recommendation

The Committee are surprised to note that despite the recommen.
dations made by them and instructions issued by Government from
time to time. such failures in budgeting and control over expendi-
ture are continuing. They would, therefore, urge upon the Minis-
tries/Departments to make greater efforts to ensure that the extent

procedure is properly followed by all concerned so as to imprcve
the position.

[Sl. No. 2 (para 2.3) of Appendix XLI to the 69th Report of the
PAC. (3rd Lok Sabha)l.
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Action taken

The observations of the Committee are noted and have been
brought to the notice of all the Mins./Deptts. for information and
compliance (vide copy enclosed of O.M. No. F.12(14)-E(Coord) '67,
dated 18th August, 1967, (Annexure).

Recommendation

The Committee regret that despite repeated recommendations
made by them in the past and instructions issued by Government for
the maintenance of liability register, the Ministry are taking suit-
able steps only now in the matter. The Committee desire that the
Ministry of Finance should issue general instructions to all Minis

tries concerned for strict compliance with the existing orders’'in-
structions issued by Government from time to time.

[Sl. No. 3 (para 33) of Appendix XLI to the 69th Repart of the
P.AC. (3rd Lok Sabha)].

Action taken
As desired by the Committee, suitable instructions have been

issued to all the Ministries/Departments (vide O.M. No. F.12(14)-
E(Coord) /67, dated 18th August, 1967, (Annexure).



ANNEXURE
No. F.12(14)-E(Coord) /67
GOVERNMENT Or INDIA
MINISTRY OF FINANCE

(DEPARTMENT OF EXPENDITURE)
New Delhi, the 18th August, 1967

Suvnrect; —89th Report of the P.A.C. (Third Lok Sabha)-—Recom-
mendations at S. Nos. 2. 3 & 8 of—control over erpendi-

ture.

The undersigned is directed to invite the attention of the Minis-
try of Commerce etc., to the observations of the P.A.C. at S. Nos. 2,
3 and 8 of Appendix XLI to the 88th Report of the P.A.C. Third
Lok Sabha regarding control over expenditure, maintenance of lia-
bility register and proper accounting of transactions relating to pur-
chase of stores, '

2. The need for realistic budgeting and effective control over ex-
penditure with reference to sanctioned grants has been stressed tin.e
and again by the P.AC. and also in the various instructions issued
by the Ministry of Finance from time to time. Apart from the de-
tailed instructions contained in Chapter 5 of G.F Rs regarding budg-
eting and control of expenditure, the attention of the Ministries is
also invited to the Ministry’s Office Memorandum No. F. 14(58)-E
(Coord) /85-1, dated the 28th January, 1966, and No. F. 15(2)-E
(Coord) /66, dated the 30th December, 1966. A systematic review of
the progress of expenditure at frequent intervals by the controlling
authorities coupled with the maintenance of up-to-date- Liability
Registers regarding all the commitments entered into and to be dis-
charged during the year will help the Ministries to a large extent to
cnsure that the expenditure corresponds very closely to the budget
grant and that the gap between the budget grants and actual ex-
penditure is minimised as far as possible.

3. Detailed instructions exist in the General Financial Rules,
(vide Government of India decision No. 5 under Rule 66 and the
Government of India decision No. (1) below Rule 71), regarding the
maintenance of the Liability Registers by the controlling officers
and subordinate authorities incurring the expenditure. The forins
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in which the Liability Register should be maintained are prescrib-
ed in forms G.F.R. 6/GF.R. 6-A which are appended to the compila-
tion of General Financial Rules. A procedure has also been laid
down by which the paying department should give an advance inti-
mation to the Consignees about the debits being raised soon after
the payments are made to enable the Consignee/Indenting Depart-
ment to watch the clearance of anticipated liabilities and to make
requisite provision of funds to cover the debits where necessary
{vide Government of India’s decision No. 4 below Rule 66 G.F.Rs.)
as amended by this Ministryv's Office Memorandum No. F.20(2)-EGI
(B)'63. dated 17th September, 1963 and F.15(1)-E(Coord)!66, dated
27th February, 1967).

4. In regard to purchase of stores, it is an obvious requirement
that the necessary budget provision is made in the financial vear in
which the pavments/debits for the purchases are expected to be ac-
tually accounted for/accepted. This has to be ensured by keeping
a record of all such commitments in the Liability Register and by
having a close watch over the time schedule for the dischaspe of
these commitments. The unsatisfactory situation pointed out in the
recommendation at S. No. 8 would have been avoided had the pres-
cribed procedure been fo'lowed duly by the administrative authori-
ties concerned.

5. The Ministry of Commerce ete., are requested to note the ob-
servations of the P.A.C. and also issue suitable instructions to all
controlling officers under them for ensuring strict observancs of the
existing rules and instructions in this regard.

N. N. K. NAIR.
Deputy Secretary to the Government of India,
To

All Ministries/Departments of the Government of India,



MINISTRY OF FINANCE
(DerARTMERT OF EXPENDITURE)
Recommendation

It is lurpmmg that despite timely intimation from the Delhx
Administration the Ministry did not arrange to make necemry
provision in the capital grant to accommodate the adjustment for
which the final sanction was issued on the 7th April, 1965. It is not
also clear why the Ministry of Finance who concurred in the sanc-
tion did not verify the existence of necessary provision for the
purpose. The Committee would like the Ministry of Finance to
look into the reasons for these failures and take remedial action.

[SI. No. 5 (para 3.6) of Appendix XLI to the 69th Report of the
P.A.C. (Third Lok Sabha)].

Action taken by Government.

The matter is under examination and a separate note will
follow.

[Min. of Fin. UO. No. F. 12(14)-E (Coord) . 67. dated 27-10-1967).
Further Information

In continuation of the Note submitted by the Ministry of Educa-
tion to the Lok Sabha Secretariat on 20th April, 1968, it is stated
that this Ministry concurred in the issue of the sanction letter
No. F.5/7/64-BSE.3 dated 7th April, 1965 on the basis of the infor-
mation furnished to the Ministry of Education by the Delhi
Administration that funds to the extent of Rs. 5.95 lukhs were avail-
able from out of savings in the budget grant for the year 1964-65,
and Ministry of Education’s endorsement of the same. Unfortu-
nately, the prior checking of the existence of adequate funds during
1964-65 under the head “124-Capital Outlay” to admit of the adjust-
ment, escaped the notice of the Ministry of Education. It turned
out later that only Rs. 384,967 was available for the purpose in the
Capital Outlay Grant with the result that there was a net excess
of Rs. 2,10,033 in the Appropriation Account (Civil), 1964-65.

The observations made by the Public Accounts Committee have
been noted and the Ministry of Education have been advised that
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greater care should be exercised in certifying availability of funds.
in future.

(O.M. No. F.1(18)Ed.Un|67, dated 24-7-1968).
MINISTRY OF EDUCATION

Recommendation

It is surprising that despite timely intimation from the Delhi
Administration the Ministry did not arrange to make necessary
provision in the Capital Grant to accommodate the adjustment for
which the final sanction was issued on 7th April, 1965. It is not also
clear why the Ministry of Finance who concurred in the sanction
did not verify the existence of necessary provision for the purpose.
The Committee would like the Ministry of Finance to look into the
reasons for these failures and take remedial action.

Serial No. 5 Appendix XLI to 68th Report (3rd Lok Sabha).
Action taken

The observations made by the P.A.C. have been duly brought to
the notice of the Ministry of Finance who have advised us that

greater care should be exercised in certifying the availability of
funds in future.

As stated in reply to the P.A.C. observation in the earlier para,
the sanction for the value of the gift paper received by the Delhi
Administration could not be issued during 1963-64 for the reasons
stated above. After the close of the firancial year the Delhi Ad-
ministration was advised to make budget provision for the value
of the paper in the Area Demand of the Delhi Administration
1964-65. Though the Delhi Administration informed us in January
1985 that the amount will be met by adjustment in the final excess
and savings, it is regretted that prior checking of the existence of
adequate funds during 1964-65 to admit of the entire adjustment
escaped the notice of the Ministry of Education. It turned out later
that. only Rs. 3,84,967 was available for the purpose in the Capital
Outlay Grant with the result that the size of the net excess came
1o Rs. 2,10,033. However, to minimise the chances of any such
lapses in future a new procedure has since been brought into opera-
tion. According to the new procedure it is necessary to obtain a ..
certificate of availability of funds from the Coordinating Budget
Section before issuing any expenditure sanction.
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MINISTRY OF FINANCE

{DerARTMENT OF ECONOMIC APPAIRS)
Recommendation

The Committee are surprised to learn that the Department issued
such instructions to the Pay & Accounts Officer in March, 1965 which
were in contravention of the provisions in the Financial Rules (Rule
75 of General Financial Rules) and of the recommendations of the
Public Accounts Committee contained in para 68(vi) of their 4lst
Report (Second Lok Sabha) and para 7 (iii) of their 16th Report
(Third Lok Sabha). The Committee hope that such contravention
of Financial Rules by the Ministries will not occur in future.

S. No. 6 of Appendix XLI to the 69th Report—3rd Lok Sabha.
Action taken

Necessary instructions have already been issued in pursuance of
Para 7 (iii) of 16th Report of the Public Accounts Committee (3rd
Lok Sabha) vide this Ministry's O. M. No. F. 8(3)-B 64 dated 10th
August, 1966—copy forwarded to the Lok Sabha Sectt. wvide this
Ministry's O.M. bearing the same number dated 19-8-1966.

(GOVERNMENT OF INDIA
MINISTRY OF FOOD. AGRI.. CD & COOPERATION

(DEPARTMENT OF AGRICULTURE)

Recommendation

The Committee are surprised to learn that the Department issued
such instructions to the Pay & Accounts Officer in March, 1965, which
were in contravention of the provisions in the Financial Rules (Rule
75) of General Financial Rules and of the recommendations of the
Public Accounts Committee contained in para 6 (VI) of their 41ist
Report (Second Lok Sabha) and para 7 (iii) of their 16th Report
{Third Lok Sabha). The Committee hope that such contravention
of Financial Rules by the Ministries will not occur in future. [SI.
No. 8 of Appendix XLI (Para 38) of 69th Report (Third Lok

Sabha).]

Action taken

Noted.
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Recommendation

When the stores for which indents were placed in 1963-64 were
not received during that year, but in the following year; necessary
provision should have been made in that year viz. 1964-65, Hat this
been done, the excess would have been avoided. The Committee
would like the Min. of Finance to issue suitable instructions on the

subject,

[Sl. No. 8 (para 3.11) of Appendix XLI to the 69th Report of the
P.AC. (3rd Lok Sabha)].

Action taken

As desired by the Committee necessary instructions have been
issued to the Ministries Deptts. (vide O. M. No. F.12(14) -E (Coord) |
67. dated 18-8-1967. (See Annexure to Sl. No. 1).

MINISTRY OF HEALTH. FAMILY PLANNING AND URBAN
DEVELOPMENT

(DEepTT, OF HEALTH & U.D)

Recommendation

When the stores for which indents were placed in 1963-64 were
not received during that vear, but in the following year, necessary
provisions should have been made in that year viz. 1964-65. Had this
been done, the excess would have been avoided. The Committee
would like the Ministry of Finance to issue suitable instructions on
1he subject.

[S. No. 8 of Appendix XLI para No. 3.11 of the sixty ninth Report
of the Public Accounts Committee (Third Lok Sabha)].

Action taken

Necessary instructions have been issued by the Ministry of Finance
vide their O. M. No. F. 12 (14)-E (Coord) |67, dated 18th August, 1967
which are being followed in this Department. As regards non provi-
sion of the excess expenditure in the Budget of 1964-85 it may be
stated that in the past, Liability Registers were not maintained and
as such no budget provisions was made. Liability Registers are now

being maintained.

It may also be added that this Ministry have now an Internal
Financia]l Adviser who has been entrusted with the task of seeing
that there is proper control over expenditure and supplementary
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provisions are provided for whenever the expenditure ex-
ceeds or is uke!ytouceedthe nmhonedB Grant. :

This ‘note’ has been vetled by Aucht
(F. 26.2{67-E G., Dt., 7.9.1968.]
MINISTRY OF WORKS, HOUSING & SUPPLY
(DrpArTMENT OF Works & Housing)

Recommendation

. The Committee feel that there has been failure in both these
cases 1o provide for required funds due to the failure of the autho-
rities concerned to ask for the funds to meet expenditure which was

obviously unavoidable. They hope that the authorities will be more
careful in future.

[S. No. 10 of Appendix XLI, para 3.15 of the 69th Report of the
Public Accounts Committee (1986-67) (Third Lok Sabha)).

Action taken

The recommendation of the Committee has been noted for com-
pliance.

ﬂINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION
(DmecTorRATE GENFRAL OF EMPLOYMENT AND TRAINING)
Recommendation

The Committee feel that “Technical difficulties” cannot be
accepted as justification for incurring excess expenditure. They de-
gire that the so called "technical difficulties” should be resolved, in

consultation with the Ministry of Finance and Audit to avoid a re-
currence of this nature.

IS, No. 12 Appendix XLI to 69th Report (Third Lok Sabha) to
the Public Accounts Committee (1966-87) ].

Action taken

The observations of the Public Accounts Committee have b?en
noted. The procedure for the ad)ustment ot ﬁ:e customs duty and
ather incidental charfles in respect of the US. equipment received
for Craftsmen Training Scheme was setfled in consiltition with
the Finance Ministry and the Comptroller and Auditor Generel of
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India and the revised arrangement has been given effect to from the

accounts for 1965-66. The “Technical difficulties” have thus already
been resolved in this case

The above note has been vetted by the

Accountant General,
Central Revenues. New Delhi.

MINISTRY OF FINANCE

( (DEPARTMENT OF EXPENDITURE)

Recommendation

The Commuittee desire that the question of suitably amending the
form of the liability Register may be taken up by the Min. of Finance
in consultation with Audit. so that it may give a clearer picture for

correctly assessing the quantum of expenditure likely to be incurred
in a current year, for the purpose of budgetary control.

[S1. No. 13(para 3.20) of Appendix XI.I to the 69th Report of the
P.A.C. (3rd Lok Sabha)).

Action tuken

The matter is under examination in consultation with the C. &

A.G.. and the Committee will be informed of the decision in due
course.

[Min. of Fin. U.O. No. F. 12(14)-E (Coord) 687, dt. 27-10-1967.) .].

Further Information

As desired by the Committee the matter was taken up with the
C.& A.G. and the existing form of liability Register has been suita-
blv modified in consultation with him, vide Ministry of Finance

OM. No. F. 12(26)-E(Coord) '67, dated 2-12-1967 (Annexure).
{Min. of Fin. O.M. No. F. 12(26)-E (Coord) '67 dt. 15-2-1968).



ANNEXURE

No. F. 12(28)-E (Coord) /87

GOVERNMENT OF INDIA
MINISTRY OF FINANCE

DEpARTMENT 0F EXPENDITURE
New Delh: the 2nd December, 1867

OFFICE MEMORANDUM

Susincr: —68th Report of the P.AC. (Third Lok Sabha) Recommen-
dation No. 13 (para 3.20)—Suggestion for amending the
form of liability register.

The Public Accounts Committee, while commenting on a case of
excess over the sanctioned grant during 1864-65 due to the defective
maintenance of the Liability Register by a Ministry, had suggested
that the question of suitably amending the form of the Liability
Register should also be examined so that it might give a clear picture
of correctly assessing the quantum of expenditure likely to be in-
curred in a current year for the purpose of budgetary control.

2. The matter has been examined by this Ministry in consultation
with the C. & A.G. At present the existing columns in the Register for
recording probable expenditure, actual! record of payment and the
balance of liabilities, do not provide for indicating these particulars
vear-wise, as it was intended that a note of these would be kept in
the Remarks column of the Liability Register in cases where the lia-
bilities are expected to be cleared over a period exceeding one finan-
cial year. With a view, however, to place the position beyomtd doubt
and in the interests of better and effective budgetary control by the
controlling authorities, it has been decided that the columns 11,1214
and 15 of the existing Form GFR 6 and Parts I and Il of GFR.
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6-A. (as inserted by Correction Slip No. 29 to G.F.Rs. 1863) should
be amplified as indicated below:—

(ay In Form G.FR. 6:

Cols, 11 & 12° Coll g Collad

—— - Uy S SO et

Probable month and veun Revord of pavment  Balance Commitments
in which the expenditure Col, 1o-—col. gy
will be accounted for in —-—- - — ———n e
the departmental expen-

Jditure statement a4 I L bo®
Month & Amount o Month & Amount Amount Yeurs i
vear expdr. likelv vedl which it
- to be incurred s likely tee
be dis-
charged.

(by In Form (: F.R. 6-A:

The columns 3 and 4 of Part Il and column 3 of Part III of Form.

G.F.R. 6-A will consequently be modified as follows: —
Part 1l of Form G.F.R. 6-A

ool 35 feol )
Record of Pavment Balance commitment
{aj 4 ia) (hy*
Month & Year(s) in which the balance o
vear. Amount Amount commitments 1s likely to be
discharged.
Part 11l of Form G.F.R. 6-A
iCol. 3)
(a) (b)*
Amount Year (s) in which the balance of commitment

is likely to be discharged.

*If the balance of commitment is to be discharged during
more than one financjal year, the year-wise break-up of
the amount should be indicated.
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3. The Ministry of Transport and Shipping etc., are
% note the above changes for compliance and also issue suitame in-
structions to all authorities under them for ensuring proper main-
tenance of the Liability Register in the revised amplified form.

4. The necessary amendments to the compilation of General Fin-
-ancial Rules will be issued separately.

N. N. K. NAIR,
Deputy Secretary to the Government of India.
Ta
All Ministries/Deptts. of the Govt. of India.



No, F, 12(28)-E (Coord) /67
Copy forwarded for information to:—
(i) All Expenditure Branches.
(ii) E. II. (A) Branch.
(iii) Lok Sabha Sectt. (P.AC. Branch).
(iv) A. G. C. R., New Delhi.

(v) C.& A. G. (with 140 copies) with reference to his endorse-
ment No. 2679-TA. 11/358-67, dated 20-10-1887.

N. N. K. NAIR,
Deputy Secretary to the Government of India.

Recommendation

Subject to these obscervations the Committee recommend that the
excess referred to in para 2.1 above be regularised in the manner
prescribed in article 115 of the Constitution.

[S. No. 14 of Appendix XLI to the 69th Report-3rd Lok Sabha].
Action taken

Demands for Excess Grants for 1964-85 have since been presented
to the Lok Sabha.
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Recommendations ohservations which the Committee do not desire
to pursue in view of the replies of Government. . ‘e

MINISTRY OF EDUCATION
Public Accounts Committee

Recommendations

It is not clear to the Committee as to why necessary budget pro-
vision was not obtained immediately after the allocation of paper to
the Delhi Administration and the transaction not adjusted in the
accounts of the year in which it took place.

Serial No. 4 Appendix XLI to 69th Report (3rd Lok Sabha)
Action taken

It has been explained in our earlier note dated 7-7-1966 that this
Ministry had been receiving 2,000 tons of printing paper every year
from Australia during 1962-63, 1963-64 and 1964-65 under the Co-
lombo Pian Agreement. Although the papers started arriving in
1962-63, the accounting procedure in respect of this paper could be
finalised by the Ministry of Finance (Department of Economic
Affairs) only in December, 1962 and detailed instructions issued vide
their circular letter No. F. 8(29)-ECA (A) /62 dated the 18th Decem-
ber, 1962 addressed to all the Accountant Generals, with endorsement
copies to the State Governments. Further, it was in October. 1963
when it wus decided that the Ministry of Education should provide
budget provision for Australicn gift paper in the Central accounts.
By this time the first year's paper had already arrived and half of
the second vear’s paper had also started arriving. According to the
procedure the budget provision was to be made by creating counter-
part funds and making equivalent provisions in the Capital and Re-
venue Grants of the Ministry to cover the Rupee equivalent of the
C.I.F. value of the paper received during the particular year,

Since the last date, viz. (12-11-63) for submission of budget esti-
mates for the year 1964-65 under the scheme of staggering of budget
proposals had already long passed by the time the budgetary proce-
dure had been determined, it was not possible for the Ministry of
Education to make budget provision either in the Revised Estimates,
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for 1962-63 or in the Budget Estimates for 1963-64. The only alter-
native course was, therefore, to provide necessary funds in the Re-
vised Estimates for 1963-64 and Budget Estimates for 1964-65. The
Ministry of Education, therefore, took steps to propose budget pro-
vision for the purpose in October, 1963, both under Revenue and
Capital Outlay of Accounts. A consolidated provision was thus made
in the Revised Estimates for 1963-64 to cover the cost of 4,000 tons
of paper received during the year 1962-63 and 1963-64. Likewise a
provision was also made in the budget of 1964-65 to cover the cost uf
2,000 tons which was the quota for that yesar.

As there was no original budget provision for the purpose in
1963-64 for reasons explained above, the Ministry had to go in for a
supplementary Grant for 4,000 tons of paper i.e. (2,000 tons for each
of the two years). Accordingly a Supplementary Grant of Rs. 83
lakhs was obtained in February-March, 1964 and 18 adjustment sanc-
tions including the one for the Delhi Administration in respect of
paper supplied during 1962-63 and 1963-64 were referred to the Minis-
try of Finance for concurrence before issue. The adjustment sane-
tions in respect of States were concurred in by the Ministry of Fin-
ance on 26-3-61. The adjustment sanction for the Delhi Administra-
tion had to be deferred to the next financial year (1964-65) as the
Ministry of Finance had advised (26.3.64) that funds to meet the
revenue part of expenditure should appropriately be found from the
Area Demand of the Delhi Administration and not from the Central
Demand of Grants-in-aid to States and Union Territory Govern-
ments. It was, therefore, too late to advise the Delhi Administration
to provide the budget in their Revenue Grant for the value of paper
allotted to them. It will thus be seen that despite the Ministry’s an-
xiety to do its best up to the end of the financial year, it was not
possible to sanction adjustment in respect of the Union Territory
during 1963-64 because the circumstances were beyond their control.

GOVERNMENT OF INDIA
MINISTRY OF FOOD, AGRICULTURE, C D & COOPERATION

(DEPARTMENT OF AGRICULTURE)
Recommendations

In the note furnished by the Minisiry, it has been stated that the
expenditure upto 15th March, 1965, had already exceeded the budget
provision. If so, the Committee are unable to understand why the
question of additional provision of funds, if necessary, by obtaining
an advance from the Contingency Fund of India was not examined
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by the Department of Agriculture immediately after the Pay and
Accounts Officer noticed the excess.

{Si. No. 7 of Appendix XLI (Para 3.9) of 60th Report (Third Lok
Sabha)].

Action taken

The reasons for excess expenditure under Grant No. 36 Ministry
of Food and Agriculture during 1964-65 have been explained in Part
II—Appendix 111 of the 69th Report (Third Lok Sabha). As regerds
provision of additional funds by obtaining an advance from the Con-
tingency Fund of India, it is submitted that though the expenditure
had exceeded according to the amounts booked by the Pay and Ac-
counts Office, this Department came to know of this excess only
when it was brought to its notice by the Pay and Accounts Office in
his letter No. BBA. 8(1)/64-65/1955-56 dated the 25th March, 1965.
As this Grant contasined provisions for Department of Agriculture,
Department of Food and Office of the Pay & Accounts Officer, Minis-
try of Food and Agriculture, it was not possible for want of time, to
amsess the overall net excess under this Grant so as to get the nece-
ssary advance from the Contingency Fund in time for Appropria-
tions on the 31st March.

MINISTRY OF IRRIGATION & POWER
Recommendations

In the opinion of the Committee, an excess expenditure of more
than Rs. 6.13 crores against a final grant of Rs. 17.21 crores does fndi-
cate lack of proper control over expenditure. In the latter part of
February, 1965, Chief Engineer. Farakka Barrage Project had estima-
ted his final requirements at Rs  18.81 crores. Had the Ministry in-
itiated proper action to meet these requirements, this heavy excess
could have been avoided. The Committee desire that the failure to
do so should be inquired into and responsibility fixed.

[S. No. 3 Appendix XLI of 69th Report (Third Lok Sabha)].
Action taken

The requirement of the Chief Engineer was recelved in the Minis-
try of Irrigation and Power on the 20th February, 1965. The Finan-
cial Adviser and Chief Accounts Officer’s comments were received
on the 27th February, 1985 vide his U.O. note No, 21{Finance|84{1355.
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dated the 25th February, 1965 (copy enclosed). The Financial Ad-
viser and Chief Accounts Officer examined item by item the require-
ments of the Chief Engineer, Farakka Barrage Project. The note is
self revealing. The Chief Engineer had been varying his demands
frequently. Even at the time of the second quarterly review in Dec-
ember, 1964, he was not convinced of its reality. The Financial Ad-
viser and Chief Accounts Officer also did not consider the demand
as justified He did not also make any definite recommendation in
this regard. The Chief Engineer, Farakka Barrage Project, himgelf
in his letter No. 3052(3), dated the 3rd March, 1985 (received in the
Ministry on 6th March, 1965), curtailed his demand to Rs. 16.21
crores. As the demand of the Project was fluctuating from the time
the Budget Estimates for 1964-65 were framed, it was felt that the
expenditure will not reach the figure of Rs. 16.21 crores. The expen-
diture during February, 1965, was Rs. 2.90 crorcs and Rs. 5.50 crores
was adjusted in March, 1965 alone against the average of Rs. 1.14
crares per month in the first ten months of the financial year 1964-65.
The expenditure during the last two months of the year was there-
fore unusually heavy.

Although the Ministry was aware of the probable excess in ex-
penditure towards the fag end of the financial year 1964-65, it was
considered that in view of the instructions issued to the Chief Engi-
neer, Farakka Barrage Project, that unavoidable expenditure may be
incurred but reasons for excess should be suitably explained in each
case at the time of appropriation accounts, it would be possible to
restrict the expenditure. In view of this the question of obtaining
an advance from the Contingency Fund of India was not initiated by
this Ministry. The omission is regretted.

Sdi- (BALESHWAR NATH),
Joint Secretary to the Government of India.

GoverwMeENT OF INDIA
MINISTRY OF IRRIGATION & POWER

Orrice or FINANCIAL AbviseR & CHIEr Accounr?s OFFICER, FARAKKA
Barrace ProJecT

Will the Under Secretary to the Government of India, Ministry
of Irrigation and Power (FBP) kindly refer to Chief Engineer's
letter No. B. 5 (Pt. VIII)}/2194(3) dated 16th February, 1965 forwar-
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ding a review of the Budget position for 1964-65? Ministry’s tele-
gram endorsed to me under No. 6(9) /65-FBP dated nil February,
1965 also refers.

2. My comments are as below:

(i) It has been stated by the Chief Engineer that the require-
ment of funds in 1964-65 was “drastically reduced at the
suggestion of the F.A. & C.A.O0.” and that there was not
much time left for going into more details before the
submission of the Budget. In this connection I have to
observe as under:

In his U.O. Nu. 3746 dated 7th December, 1964 the Chief Engineer
endorsed the second Quarterly Review to me stating as follows:

“The present demand appears to me to be absurd. I have al-
ready talked to F.A. He desires to make a thorough scru-
tiny in consultation with each S.E. individually. I should
await F.A's scrutiny.”

(ii) In the letter forwarding the second Quarterly Review,
the Chief Engineer has stated that the review has been
made in consultation with me. As will be seen from para
1 of my U.O. No. 21/Fin/64-65/1033 dated 30th December,
1964 the review was taken up at the instance of the Chief
Engineer and my recommendations were accepted by him.
The reductions were also accepted by the Superintending
Engineers when the budget was discussed with them.

(iii) I would also point out that the details as suggested in my
U.O. dated 30th December, 1964 have not been furnished
for the present review with the result that my recommen-
dations were delayed and even now have to be based on
conclusions made on the basis of my own figures.

3. A(5) (1) Farakka Barrage: —

Against a figure of Rs. 4.37 crores included in the second Quarterly
Review the present demand is shown at Rs. 5.14 crores i.e. addition-
al requirements of Rs. 76.19 lakhs

- But the break-up of this figure shows as follows:

(i) A. Preliminary:—Against Rs. 1.73 lakhs included in the IT
Review the present provision is Rs. 1.66 lakhs ie a sav-
ing of Rs. 7000/-. The break-up as seen fram C.E.’s file
ghows Rs. 2,55,000 included in Rs. 5.14 crores. Therefore
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Rs. 5.14 crores has to be reduced by Rs. 90,000{- and limi-
ted to Rs. 5.13 crores.

(ii) B-Land:—Against Rs. 1080 lakhs provided in the II
Review, the proposal is to reduce this to Rs. 8.80 lakhs,
This may be accepted,

(iii) C-Works: —Against Rs. 71.87 lakhs in II Quarterly Re-
view, the present proposal is to reduce this to Rs, 70.59
lakhs. (The break-up given to the Chief Engineer shows
Rs. 70.49 lakhs and is to be corrected). This may be accep-
ted.

(iv) K-Buildings: —Against Rs. 1.02 crores in the II Review.
the requirement now shown is Rs. 1.16 crores,

This increase is accounted as tollows (-—

Division TT Revised Present Expenditure Iixcess

Demand up to 1/65

I.. B. Division : 7 lakhs  R-g1 lakhs =-79 lakhs +1-91 lakhs
Workshop Divn. . 1 lakh 1-68 ., 0-36 ., +0°68 ,,
Electrical Division | .. 057 . . 1057
Lock Division . 40 lakhs so-61 ., 4034 ,» +1061
Township Divn. . 44 .,  44:46 .. 3513 o, +0-46 ..
R.B.B.D. III . 7 700 5§°52

Civil Stores . 0°50 0°50 o, 019

Quary . 2700 lakhs 2-00 lakhs  1-2¢ lakhs

Mechanical Stores
Division . 0°50 050 013 o,

102-00 lakhs 116-23 lakhs go-71 lakhs 14-23 ‘—lak.hé “

The above shows that against an average monthly expenditure
of Rs. 8 to 9 lakhs (October-January, 1965), they intend to spend 26
lakhs in 2 months. The rate of expenditure from October, 1864 on-
wards is also more or less constant. With the above, it is difficult
to anticipate any sudden spurt.

(v) O-Miscellaneous: In the II Revised we have provided
Rs. 1.01 crores. The present demand is Rs. 0.47 crores i.e,
a saving of Rs. 0.54 crores.
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(vi) P~Maintenance :—11 Revised : 1-37 lakhs
Prescnt Demand : 1-31

The expendirure up to 1/65 is onlv Rs. 0-31 lakhs.

(vii) Q-Spsacial T & P :— 11 Revised: . Rs. 1-48 crores
Present Demand: . Rs. 268 crores

Bxpendiwre up to 1/65 is Rs. 1-2¢5 crores.

This is as follows :
Division IT Revised Present Expenditure
Demand up to 1/65

Civil Stores . . . 4750 lakhs 47-50 lakhs  19-26 lakhs
Quary . . . . . 049 , °
Workshop . i ) 85-00 lakhs 205 lakhs 10600 ,,
Mechanical Stores . 15:00 15-00 ,, 043 »

147-50 lakhs 267-<o lakhs  126-18 lakhs

1 eft out of account as no demand is made.

B o
Workshop Division which hus asked for abour Rs. 120 lakhs more has spent:

up to 9/64 . . D e
10/64 . . S 1°0§5
11/64 . . C e e 28-30 ,,
13/64 . N e 16-37 ,,
165 . . e e 49°35 »

No details have been furnished nor were any available in the divi-
sion. Without details of anticipated arrivals etc. It ig difficult to

accept the proposal ‘in toto’.
4. A(sX1X2) Bscablishment
IT Revised - . . . Rs. 26 lakhs
Present Domand - . * Rs. 30-14 lakhs
Expenditure up to 1/65 . « Rs. a1 lakhs
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The [ revised was provided on a pro rgta basis. In 6 months they
spent Rs. 10.55 lakhs and in 10 months Rs. 2] lakhs which shows that
the ‘pro rata’ assessment is safe.

5. A(SXD3)-T & P:
IT Revised . . . Rs. 6-97 lakhs
Present Demand - . . Rs. 7-22 ,,
Expenditure up to 1,65 - . Rs. 368
The major requirements are from workshop Division who have
increased their demand from 3 lakhs to 3.65 lakhs with an expendi-
ture of Rs. 2.62 lakhs up to end of 1/85. Against this, Mechanical

Stores Division which had a provision of Rs. 2 lakhs has spent only
Rs. 0.61 lakhs up to 1/65. Existing funds can be redistribued.

6. A(sH1)(4)—-Suspense :

Depits : II Revised . . . Rs. 7-97 crores (Dr.)
Present Demand . . Rs. 11-59 crores (Dr)
Dr. to end of 1/65 . Rs. 7:72 crores**

** up to 9/64 taken trom 11 Revised
10/64-—1/65 figures trom F.A. & C.A.O.

Cirdle IT Revised Present Debits Upto

Demand 1/65
R.B.B.C. . . . 37-31 lakhs 37-31 lakhs  2¢-07 lakhs
Canal . R R Z 5136 20°49 »
Resources ; . . 60327 ,, 776°49 555:86 ,,
P& M . . . . 100-13 22514 125:50 5
L.B.B.C. . . . 10°23 5, 68-30 ,, 48:97 »

796.68 2» 1158‘60 I 77’89 I

In the case of LBBC, their provision wag reduced as they were
also operating Suspense for the same stores for which Civil Stores
had provision. This was explained to the S.B. and the figure redu-
ced. But in the present demand the figure originally asked for has
been partly reinstated.
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CaEpiTs : 1T Revised . . : .. Rs. 6-85 crores (Cr.
Present Demand . ) - . Rs. 903 ¢ o7cs 1Cr)
Cr. to end of 165 - . « . Re. 5-47 crores (Cr.

Clircle 11 Revised Present Demand Credit to
end of 1/65

R.B.B.C, . . . 34- 42 lakhs 3442 lakhs 12-85 lakbs
Canal , . . 41024 o 69-36 .. 5266 .
Resources . , , s17-R0 ,, s9R-31 .. 369-43 .
P&M . ) , R4:23 190-78 . 114:96
L.BB.C , 773 ., 10:30 ,, =00

68542 903-17 $56-90

The final position will be-—
IT Revised Present Demand  Upto 165

Dr. 79668 115860 771-89
Cr. 685-42 903-17 55690
Ner 111:26 lakhs  255-43 214-99 lakhs

No details for the increase are available except that it is perhaps
based on average rate. This is no basis as it is seen that (presuming
eorrect figures) the amounts more than doubled in the last 4 months.

7. A(sX2)(1)—Feeder Canai :
(1) A—~Preliminary :—

IT Revised : . . . Rs. 10,000/~
Present Demand - . . Rs. 50,000/-
Expenditure up to 1/65 =~ +  Rs. 9,000/-(CE’s figures}

Even on the basis of expenditure there is no justification for increase
a8 no details have been given.

(ii) B-Land :—
IT Revised . . .

. . . Rs. 1
Present Demand - . . - Rs. 50°
Expenditure up ' 1/65 - . NIL
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The present demand reinstates the cut made in the Review. The
anticipations are perhaps based onland debits coming in by 31-3-1965.
No details are available.

{1

IT Revised . . . . Rs. 46 lakhs
Present Demand . . . Rs. j6-20 likhs
Expenditure up 1o 1 65 . . Rs. 23-34 lakhs

Rs. 20,000/- only is asked for no change seems necessary.

K. As) 242 Ecrablishment —

I1 Rewvised . . . . Rs. 2:67 lakhs
Present Demand | . . Rs. 350 lakhs
Expenditure to end of 1 65 . Rs. 2-73 lakhs

The excess is perhaps due U some wrong adjustment as there is con-
siderable saving under "Establishment” in Jangipur Barrage
(Please see para. 12 below).

g AN 3—T & P -

11 Revised . ) . . Rs. 15,000
Present Demand . . . Rs. 22,000
Expenditure up to 1 65Y . . Rs. 19,000 (CE's figures)

Rs. 12.000 (FA’s figures)
The figures of expenditure taken by C.E. are to be verified. On the
figures booked by me no further provision is needed.
10.7 A(5)(2)(4) Suspense :—
1T Revised Dr. o040 lakhs
Cr. 0-20 lakhs
Present Demand  Dr. 2g-01 lukhs
Cr. 0-87 lakhs
In the II Revised, the figures asked for by the circles were provided

and no cut was made. It is not clear why present increase would nut
be anticipated.

11. A(5)(3)(1)—Fangipur Barrage ;—
(i) Preliminary :

IT Revised ) ) ) . Rs. o-10 lakhs
Present Demand . . . Rs. 0-05 lakhs
Expendiuere up to 1/65 . . Rs. 0-10 lakhs

{adjustment expected and hence the reduction.)
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(1) B—Land :—
Revised 11 ] . . . Rs. 1-00 lakhs
Present Demand . . Rs. 6-44 lakhs

Expenditure up to 1/65 . . NIL

Please see comments under B—Land in A(5) (2)—Feeder Canal.
(#il) k' —B:aldings :— .

IT Revised . . . . Rs. 3 lakhs
Present Demund . , . Rs. 4-5¢ lakhs
Expenditure up to 1/65 . . Rs. 1-31 lakhs

Divigion I1 Revised Present Expenditure

Demand upto 1/6¢

— P e I AT —.

1-50 lakhs 1-§5 lakhs 0-28 lakhs
(ol ]
1 50 lakhs 3-00 lakhs - 1-12 lakhs

Feeder Canal .
Jangipur Barrage

2-00 lakhs 4- 55 lakhs 1 - 40 lakhs

PO

The expenditure figures do not iastify any increase.

(iv) O— Miscellaneous :

11 Revised : v . . Rs. 0-64 lakhs
Present Demand . . Rs. 0:69 likhs
Expenditure up to 165, . Rs. 0° 15 lakhs

Fxpenditure figures for do not justify anv increas:,

12. A3 2)—Eablishmenr —
11 Revised . . . Rs. 111 lakhs
Present Demand - . . Rs. 0'63 lakhs
Expenditure up to /85 . . Rs. 031 lakhs

There is a reduction in expeaditure,  Please see mv connzies arder

A(s) (2) (@)

13. AS)X3)3—1 & I'i—
I Revised : . . .¥Rs. 0-11 lakhs

Present Demand . . . Rs. 0-20 lakhs
Expenditure up to 1/65 = = Rs. 0-02 lakhs

Expenditure does no: justify inzcease.
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14. A (5X3X4)>—Swspense :—
II Revised - . . +  Dr. 10 lakhs
Cr. 2 lakhs

Present Demand - . «  Dr 20 lakhs
Cr. 3 lakhs

Figures up to 164 . « Dr. 6:9) lakhs (FACAO'S
Cr. 2-05 lakhs  figuee)

On the hasis of the above no change is nocessary.



MINISTRY OF WORKS, HOUSING AND SUPPLY
{DerrT. Or W & H)
Recommendation

The committee desire that as this matter raises an important
issue, it should be carefully considered in consultation with the
Ministry of Law and other authorities concerned at an early date.

S. No. 11 of Appendix XLI
(Para 3.17 of the 69th Report.)

Action Taken

By virtue of the provisions of Section 154 of the Government of
India Act, 18935 and Article 285 of the Constitution, the property of
the Central Government is exempted from payment of all taxes
imposed by a State or by an authority within a State, except those
properties which were liable to tax before the 1st April, 1937. In
the latter case also the Government are liable to pay only such
taxes as were being paid before the 1st April, 1937 except in the case
of properties in Union Territories. However, on representations
from the various local bodies that notwithstanding the constitutional
provisions, the Government should agree at least to the payment of
charges for services rendered by local authorities, the Government
of India agreed that payment should be made w.ef. the lst
April, 1954 to local bodies for service charges in respect of Central
Government properties for specific services rendered by the local
authorities. The payment of such service charges is not to be treated
as payvment of taxes but as compensation payable under quasi-con-
tract. The detailed basis on which such service charges are pay-
able was laid down by the Ministry of Finance (Deptt. of Economic
Affairs) ride their letter No. 14(1)-Pi52-1, dated the 10th May, 1954
(copy enclosed).

2. The basis on which the quantum of such service charges would
be arrived at was reconsidered and laid down vide the Ministry of
W.H.&S. letter No. Cont. 23(13)|59, dated the 2nd August, 1961 (copy
enclosed). However, the basis laid down in the above mentioned
two letters was not considered adequate and the question remained

174
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under consideration in consultation with the various Ministries and
2 revised basis was laid down vide the Ministry of Finance (Deptt.
of Co-ordination) letter No. 4(7)-P|85, dated the 29th March, 1967
(copy enclosed).

3. As regards the Central Government properties in the Univn
Territory of Delhi, procedure for payment of taxes|service charges
was laid down by the Ministry of Home Affairs vide their OM.
No. 20{11{63-Delhi, dated the 30th April, 1864, (copy enclosed).
According to these orders, even on properties constructed on or after
the 26th January, 1950. taxes on buildings and lands as leviable
under the Punjab Municipal Act, 1911 is payable upto the 17th March,
1954 and service charges at 75 per cent of such taxes on buildings
and lands from the lst April, 1954. These orders were issued by the
Ministry of Home Affairs after consulting the Ministry of Law. A
copy of the Ministry of Law u.o. No. 594 Advice (B), dated the 1st
February, 1984 is enclosed. The Ministry of Law who were again
consulted in April 1968 have stated that the legal position as stated
in that u.o. note remains unchanged.

Delhi was a Chief Commissioner’s Province under the Govern-
ment of India Act, 1935. It was a Part ‘C’ State under the Consti-
tution until 1st November, 1956. On that date it became a Union
Territory. The immunity conferred on property of the Government
of India under Section 154 of the Government of India Act, 1935,
was not available to the property situated in the Chief Commis-
sioner’s Province. Similarly, the immunity under article 285 of the
Constitution also did not extend to such properties situated in Delhi.
Even after ist November, 1856 when Delhi became a Union Terri-
tory, article 285 of the Constitution did not apply to Delhi as the ex-
pression ‘State’ occurring in article 285 of the Constitution does not
include a Union Territory. Hence exemption from state taxation
conferred by the said article in respect of the property of the Union
does not apply in relation to any taxes imposed by an authority in
a Union Territory. Property of the Union was therefore liable to
taxes imposed by an authority within the Union Territory of Delhi
subject to such exemptions as were available under the relevant laws
in force in Delhi from time to time.

4. While explaining the excess under head “B-Repairs” under
grant No. 91-Public Works 1964-65, it was stated by this Ministry
that the excess was mainly attributable to inevitable payments
made towards the close of the year towards the payment of arrears
of property tax paid to local bodies, not provided for. In fact, the
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excess related to the arrears of property tax as well as service
charges paid to local bodies in accordance with the orders referred
to above. The ommission in not mentioning the payment of service
charges in addition to the property taxes in the note submitted by
this Ministry while explaining the excess was caused inadvertently

and is greatly regretted.

A copy of the Audit observation is also attached, as desired by
the A.G.CWEM.

New Delhi
Dated the 24 June, 1968.



Copy of letter No. 14(1)-P{52-I, dated the 10th May, 1954 from
the Ministry of Finance (Department of Economic Affairs), New
Delhi to the Chief Secretaries to the Government of All Part ‘A’
and Part ‘B’ States (Except Jammu and Kashmir) etc.

Subject.—Payment of service charges to local bodies in respect of
Central Government properties.

Under clause (1) of Article 285 of the Constitution the properties
of the Government of India are exempt from all taxes imposed by
local authorities in the States. It has been represented to the Gov-
ernment of India that notwithstanding this Article the Govern-
ment should agree at least to the payment of charges for services
rendered by local authorities. The Government of India have given
careful consideration to such representations in the light of the re-
commendations made by the local Finance Enquiry Committee in re-
gard to taxes in Central Government properties. They have decided
that payment should be made with effect from 1st April, 1954 to local
bodies for “service charges” in respect of Central Government
properties on the following basis:—

(1) The Central Government will make payment in respect of
their properties flfor specific services rendered by local
authorities but such payments of such “service charges”
shall be treated not as payment of taxes but of compen-
sation payable in quasi-contract. Specific Services will
include not only direct services such as water and electric
supplies, scavenging etc., but also general services such as
street lighting, town drainage, approach roads connecting
the Central Government properties, etc. But such items
as educational, medical or public health facilities will be
excluded.

(2) For large and compact blocks of their properties the Cen-
tral Government will not pay for such specific services as
they themselves arrange.

(3) As regards assessment, no difficulty should arise in respect
of items like metered water or electricity etc., or where
services like drainage and scavenging, etc. are charged
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for separately. But where some or all such specific ser-
vices are not charged for scparately, but are part of a
consolidated house or property tax, a suitable percentage
of such consolidated tax, representing the element of
specific services, will be paid by the Government. The
State Government concerned may kindly fix this per-
centage, on behalf of the Centra] Government, for each
local body concerned and intimate such percentage to the
Ministry of W.H.&S. who will arrange to intimate them
to all other Ministries of the Government of India and
through them to all the Central Government Offices con-
cerned. Similariyv, the valuation of the Central Govern-
ment property may be done by the agency which under-
takes the valuation of the State Government property and
any references regarding changes in valuation should be
made to the Ministry of Railways (Railway Board) in the
case of Railways properties and to the Ministry of
W.H.&S. in other cases (where arv question of the princi-
ple is involved, the Ministry of Railways will act in con-
sultation with Ministry of WH.&S)).

A Ministry of the Government of India may also enter into
separate contract with any local authority for the supply
of water and electricity or scavenging or any other ser-
vices.

The abhove arrargements will be subject to review_ either
in case the Taxation Enquirv Commission suggests any
modification or at the end of ten veary, to see whether any
pryment due to local bodies has becn denied by the Cen-
tral and whether the Central Government has accepted a
larger liability than is warranted.

Propertics which are already paying service or property
taxes under Clause (2) of Article 285 of the Constitution
will not come within the purview of these orders; nor will
propertics of Central Government industrial undertaking
constituted into private limited companies under the
Indian Companies Act.

These arrangements do not affect the legal rights con-
ferred under the appropriate laws on any property held
by the Central Government within the jurisdiction of local
bodies.
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I am to request that the decision of the Government of India con-
veyed in this letter may kimdly be intimated to the local authorities
within vour State
Sdj-
(C. S. KRISHNA MOORTHI),
Deputy Secretary to the Govt, of India.



Copy of letter No. Cont-23(13)!59 dated the 2nd August, 1963
from Ministry of Works, Housing and Supply, New Delhi to the
Chief Secretaries to all State Governments, etc,

Subject: —Service charges for Centra] Govt. properties situated in
States—Fixation of rates of.

The position regarding exemption of Union Government proper-
ties from payment of local taxes (imposed by Municipal and local
bodies) was brought out in the Ministry of Finance Government of
India, letter No. 14(1)-Pj52-1, dated the 10th May, 1954 (copy en-
closed for ready reference). The decision of the central Govern-
ment to pay service charges in respect of specific services with certain
exceptions was also conveyed therein. The Principle to be adopted
for computing service charges in respect of Union Govt. properties
has been considered by this Ministres and it has' now been decided to
adopt the following procedure in this regard.

2. It has already been clarified in the Ministry of Finance letter
quoted above that items like educational, medical or public health
tacilities, will be excluded from the scope of service charges. It has
also been clarified therein that, in respect of large and compact
blocks of their properties, the Central Government will not pay
service charges for such services as they themselves arrange.

3. Central Municipalities compute the property tax as the sum
total of specific service charges at prescribed percentages of the
annual rateable valuc of the property. In such cases, the service
charges payable by the Central Government would be the sum of
the charges in respect of only those items of service that are avail-
abled of by them (charges in respect of education, medical and pub-
lic health facilties will, as alrcady stated, be excluded). Some Muni-
cipalities, however, do not relate the property tax to specific services
but levy it at a prescribed percentage of the annual rateable value
of the property. In such cases. the service charges payable by Gov-
ernment will have to be related to the actual expenditure incurred
by the Municipalities on these items of service that are actually
availed of by Government. The service charges payable in respect
of a Central Government propertv will bear to the property tax the
same ratio as the expenditure incurred by the local body on the
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specific services availed of by Government bears to the total expen-
diture incurred on all the services normally covered by the property
tax. The figures of such expenditure, furnished by the local bodies
to the State Governments in this connection will be accepted by
the Government of India if these are certified by the Examiners of
Local Fund Accounts of the State Governments. It has also been
deaided that services charges will be calculated on the average ex-
penditure for three years and that the service charges so fixed will
remain in force for three vears at the expiration of which the charges
will be reviewed.

4. These orders will not apply to the Municipal Corporations of
Bombay, Calcutta, and Madras regarding which separate orders will
issue in due course.

3. Service charges on the basis indicated above will be payable
with effect from the 1st April. 1954.

6. You are requested kindly to take carly action, on the basis
indicated above, to work out the dues payable to the local bodies by
the Central Government in respect of their properties in your State.



No. 4(7)-P;65
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DipARTMENT OF COORDINATION)

New Dell:i, the 29th March, 1967.

From,
Shri J. Murl,
Under Secretary to the Gavt of India

Th
The Chief Sccretaries of all the State Governments.

SuBJECT: — Payment of service charges to local bodies in respect of
Central Government propertic:.
Sir,

[ am directed to refer to th's Ministiv's letter No. 14(1)-F;52-1,
dated the 10th May, 1954 and the Ministr. of Works, Housing and
Supply letter No. Cont.23(13)59, dated the 4th August, 1961 on the
subject cited above.

2. The procedure for arriving ot the quuntum of service charges
payable to the local bodies has been further examined by the Gov-
ernment of India and it has been decided that  the service charges
should be calculated in the following manner:—

(i) In respeet of isoluted Centiral Government properties
where all services are availed of by the Central Govern-
ment in the same manner as in respect of private proper-
ties, the Central Government will pay service charges
equivalent to 75 per cent of the property tax realised from
private individuals,

(ii) In the case of large and compact colonics which are self-
sufficient with regard to services or where some of the
services are being provided by the Central Government
Departments themselves the service charges will be
calculated in the following manner:—

(a) In the case of colonies which do not directly avail of
civic services within the area and are self-sufficient in

182



1383

all respects, the payment of service charges will be res-
tricted to 33 1|3 per cent of the normal rate of property
tax applicable to private properties.
(b) 1a respect of colonies where only a partial use of the
scrvices is made, service charges will be paid as 50 per
cent of the normal prope:ity tax rate,

(c) In respect of colonies where all the services normally
provided by the municipal body to the residence of
other areas within its limits are being availed of, ser-
vice charges will be paid as 75 per cent of the property
tax rate realised from private individuals.

(iii) The net rateable value|annual value for the purposes of
these instructions shall be 9 per cent of the ‘Capital
Value' of the property concerned, both in respect of
residential ana non-residential properties. The ‘capital
value’ shall iniclule the cost of acquiring or constructing
the building including the cost of site, its preparation and
any other capital expenditure incurred after acquisition
ur construction or when this is not known, the present
value of the building including the value of site, as bornc
on C.P.W.D. records or those of the Department concerned.

(iv) The existing arrangements arrived at between the Rail-
ways authorities or any Central Government Departments
and local bodies in respect of property tax|service charges
including the arrangements envisaged regarding Central
Government properties in Calcutta and as regards the
properties in Delhi will not be disturbed by this decision.

3. 1 am to request that the decision of the Government of India
conveyed in this letter may kindly be intimated to the local authori-
ties within your State.

Yours faithfully,
Sd -
J. MURL],
Under Secretary to the Govt. of India.
No. 4(7)-P|65
Copy forwarded for information to:—
1. All Ministries|Departments of the Central Government.
2. Comptroller and Auditor General of India, New Delhi.
Sd|-
(J. MURLI),
Under Secretary to the Govt. of India.



IMMEDIATE

No. 20{11}63-Delhi.
GOVERNMENT or INDIA

MINISTRY OF HOME AFFAIRS
New Delhi-11, the 30th April, 1964|10th Vaisakha, 1886

OFFICE MEMORANDUM

SusJecT: —Payment of property tax/service charges in respect of
Central Government properties in the Union Territory
of Delhi.

The undersigned is directed to say that the question of payment
of property tax|service charges to the Delhi Municipal Corporation
and the New Delhi Municipal Committee on Union properties in the
Union Territory of Delhi has been under consideration of the Gov-
ernment. In consultation with the Ministry of Finance, it has now
been decided that the property tax|service charges on Governmen!
properties will be paid to these bodies calculated on the rateable
value|annual value as determined in accordance with the principles
specified in paragraph 2 and as detailed in paragraph 3 below.

2. The net rateable value|annual value shall be 9 per cent of the
“capital value” of the property concerned whether it is residontial
aor non-residential. The “capital value” shall include the cost of
acquiring or constructing the building including the cost of site,
its preparation and any other capital expenditure incurred after
acquisition or construction or when this is not known, the present
value of the building including the value of site.

3. Tax on property or service charges in lieu will be paid to these
bodies on the following basis:—

A. Union Government properties within the area of the
Municipal Corporation of Delhi.

(i) Properties constructed before the 26th January, 1850.

Tax on buildings and land as leviable under the Punjab
Municipal Act, 1911 upto the 7th April, 1958. From 7th
April 1858, General Tax as specified in paragraph (d)
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of sub-Section (i) of Section 114 of the Delhi Municipal
Corporation Act, 1957.

(ii) Properties constructed on or after the 26th January,
1950.

Tax on buildings and land as leviable under the Punjab
Municipal Act, 1911, upto the 17th March, 1954 (inclu-
sive) and service charges at 75 per cent of of such tax
on buildings and land from the 1st April 1954 to the
6th April, 1958, and service charges at 75 per cent of
the general tax leviable under para (d) of sub-section
(1) of Section 114 of the Delhi Municipal Corpnration
Act, 1957 from the Tth April, 1958,

(iii) All properties whether constructed before or after the
26th January, 1950.

Service charges at 75 per cent of other property taxes,
namely, water tax, scavenging tax and fire tax speci-
fied in paragraphs (a), (b) and (c) of sub-section (1)
of Section 114 of the Delhi Munjcipal Corporation Act,
1957 from the 7th April, 1958 subject to the condition
that such tax or taxes are otherwise leviable on the
property if the provisions of sub-section (1) of Section
119 of the Act are not applicable.

B. Union Government properties within the area of the New
Delhi Municipal Committee.

(i) Properties constructed before the 26th January, 1950:

Tax on buildings and Land as leviable under the Punjab
Municipal Act, 1911.

(ii) Properties constructed after the 26th January, 1850.

Tax on Buildings and land as leviable under the Punjab
Municipal Act, 1911 upto the 17th March, 1954 and

service charges at 75 per cent of the tax on buildings
and land from 1st April, 1954.

4. This decision will apply with retrospective effect from the
commencement of the financial year 1952-53.

5. The Ministry of Works and Housing etc. are requested to make
payment of property tax/service charges including arrears if any
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to the iocal bodies in accordance with the above decisions with the
lenet possible delay.

6. Tne Commissioner, Municipal Corporation of Delhi and the
President, New Delhi Municipal Committee have been requested to
prefer necessary claims in accordance with the decisions mentioned
above in respect of property tax|service charges. To enable these
suthorities to prefer the claim, full particulars regarding the varicus
items which are included in the “capital value” of the proparty
menticaced in parcgraph 2 above should be furnished ea:ly. In the
ahgence of these particulars, the concerned authorities will base their
calculations on the present value of the buildings/properties inclu-

ding tha value of site.

7. Tne basis laid down in the preceding paragraphs shall spply
until further ordess to all types of Government properties irres-
pective of the purpose for which they are used.

8. This issues with the concurrence of the Ministry of Finance
vide their U. O. No. 2839-W|64 dated 27-4-1964.

9. Receipt of this communication may please be acknowledged.

Sd|- (A. V. VENKATASUBBAN)
Deputy Secretary to the Govt. of India.

Te

Ail the Ministries|Deptts. of the Govt. of India.
No. 20/11{63-Delhi. Dated the 30th April, 1964/10th Vaisakha, 18886.

Copy forwarded to the:—
Comptroiler and Auditor General of India, New Delhi.
Accountant General, Central Revenues, New Delhi.
Accountant General, Commerce, Works and Miscellaneots.
Dirvector of Audit, Defence Services.
Director of Commercial Audit.

Controller General of Defence Accounts for information.

Sd]- (A. V. VENKATASUBBAN)
Deputy Secretary to the Govt. of India.
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No. 20 11:63-Delhi. Dated, the 30th April, 1964/10th Vaisakha, 1886.
oy forwarded for information to the:--

Commissioner, Mun:cipal Corporation. Delhi.
President, New Dethi Municipal Committee, New Delhi.

. ior necessary action as mentioned in paragraph % of the office
vemorandum.

2. Reccipt of this communication may kindly be acknowledged.

Sd|- (A. V. VENKATASURBAN)
Deputy Secretary to the Gouvt. of India.



No. 13{7/64-Delhi
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

New Delhi-11, the 31st August, 1964|9th Bhadra, 1880

OFFICE MEMORANDUM

Sussect: —Payment of property tar/service charges in respect of
Central Government properties in the Union Territory
of Delhi.

The undersigned is directed to refer to this Ministrys O. M. No.
20{11{63-Delhi, dated the 30th April, 1964 on the above subject and
1o say that a doubt has been raised whether the words “properties
constructed” used in the office memorandum include ‘“properties
acquired”. As the liability to pay property tax and service charges
to locul bodies is the same for all Government properties irrespective
of whether the properties are constructed or acquired, the words
“pruperties constructed” used in that memorandum may taken to
Include “properties acquired” also.

Sdi- (A. V. VENKATASUBBAN)
Dy. Secretary to the Govt. of India.

To
All Ministries|Departments of the Government of India.

No. 13|7/64-Delhi. Dated, 31st August, 1964|9th Bhadra, 1886.
Copy forwarded for information to:—
1. Comptroller and Auditor General of India, New Delhi.
2. Accountant General, Central Revenues, New Delhi.
3. Accountant General, Commerce, Works and Miscellaneous.
4. Director of Audit, Defence Services.
5. Director of Commercial Audit.
6. Controller General of Defence Accounts, for information.

Sdj- (A. V. VENKATASUBBAN)
Dy. Secretary to the Govt, of India.
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No. 13;7[64-Delli.  Dated, the 31st August, 1964|9th Bhadra, 1886.

Copy forwarded for information to:—
I. Corunissioner, Delhi Municipal Corporation, Delhi .
2. President, New Delhi Municipal Committee.

Sd!- (A. V. VENKATASUBBAN)
Dy. Secretary to the Govt, of India.



MINISTRY OF LAW

(DEPARTMENT OF LEGAL AFFAIRS)

The question for consideration is whether the Delhi Muniripal
Corpnration and the NDMC can levy the building tax on puildings
owned by the Government of India in the Union Territory of De'hi.

2. The Provinee of Delhi wwas created in 1812 by 2 Priclamation
of the Governor-General in Council and the Provinee then compris-
ed of a portion of former district of Delhi in the Punjch Section
2 of the Delhi Laws Act, 1912, continued the operation of the Punjab
Laws in the Province of Delhi. Thus the Punjnb llunicipal Act,
1911. section 61 of which enables the imposition of a tax on buildings
bv a municipality, app’ied to the Province of Delhi. In 1915, by
another Proclamation of the Governor-General-in-Council, ~ertain
villages of the United Provinces of Agra and Oudh were added to
the Province of Delhi. Section 2 of the Delhi T.aws Act, 1915, ap-
plied to these villages the Laws which were in force in the Puniab
areas of the provinces of Delhi. Thus, the Punjah Municipal Act,
1911, came to be in foree in the entire Province of Dethi including
the added areas from the United Provinces of Agra and Oudh.

3. The De'hi Municipal Committee constituted in 1916 and the
New Delhi Municipal Committee constituted in 1933 had the praver
to imnose building taxes under the Punjab Municipal A~t. Nritlier
the Government of India Act. 1915, 1919, nor the Punjabh Munieipal
Act. 1911, exempted the property of the Government nf India from
such taxation. However, section 71(1) of the Punjab Municinal Act.
1911, as in force in the Province of Delhi, enab’e the Chief Commis-
sioner of Delhi tn exempt in whole or in part from the pavment of
any such tax any person or class of persons or any property or des-
cription of property. It is not known whether any order of exemp-
tion in excrecise of this power was ever made by the Chief Commis-
sioner after the two Municipalities were constituted. If there is nn
such order. the buildings of the Government of India could be validg-
ly levied a bui'ding tax.

4. On 1st April, 1937, the Government of India Act, 1935. came
fnto force. Section 154 of this Act exempted property vested in His
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Majesty for purposes of the Government of the Federation from all
taxes “imposed by, or by any authority within, a Province or Fede-
rated State” but further provided that, until any federal law other-
wise provided, anv such property which was immediately before,
1st April, 1937, “Liable, or treated as ‘iable, to any such tax,
shall, so long as that tax continues, continue to be liable, or treated
as liable, thereto.” A question arises whether this section applied
to Government Property in Delhi, which was constituted by that
Act as a Chief Commissioner’s Province. Section 46(3) of the Gov-
ernment of India Act, 1935, provided that in that act the expression
“Province” meant, unless the context otherwise required a Gover-
nor's Province. Section 154 exempted Government property for all
taxes imposed by a Province or by any authority within a Province.
A Chief Commissioner’s Province had no power to impose any tax
and necessarily therefore. the reference to a Province in the scetion
is to a Governor’s Province onlv and not also to a Chief Commis-
<ion-r's Province. The expression “any authority within a Pro-
vince” in that section also ought to be construed as referring to an
authority in a Governor’s Province, for, the expression “a Province”
cannot be construed differently as referring to a Governor's Province
in the context of imposition of the tax hv a Province and as includ-
ing a Chief Commissioner’s Province in regard to the impositior of
a tax by an authority within a Province. In my opinion, section 154
did not apply to imposition of taxes by, or by an authority within.
a Chief Commissioner’s Province. with the result that a municipality
within a Chiel Commissioner’s Province was not prec'uded from
imposing a building tax on Government Property. There is no
change in the substance of section 154 when th2 Government of
India Act, was adanted after India became inrepandent. For the
reasons stated above, section 151 of the Act, as adapted, also did
not applv to taxes imposed by an authority within a Chief Com-
missioner's Province.

5. On the commencement of the Constitution, article 285 provid-
ed for exoemption of the Union Property from all taxes “imposed by
a State or by any authority within a State”. This article also did
not apply to the then Part C States as article 264(b) expressly stat-
ed that the expression “State” did not inc'ude a Part C State in the
part of the Constitution in which article 285 appears. Thus, there
was no exemption from taxation of Government propertv by autho-
rities in Part C States.

S5A. On 18th March, 1954, a new section, section 21A was inserted
in the Government of Part C States Act, 1951, providing that the
property of the Union shall be exempted from all taxes imposed by
a Part C State or by any authority within a part C State unless any
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such property was “liable or treated as liable” immediately before
the commencement of the Constitution. The effect of this exemp-
tion is that the Government buildings in existence at the commence-
ment of the Constitution were leviable to tax if they were liable
or treated as liable o tax immediately before the commencement
of the Constitution and the Government buildings which came into
existence after the commencement of the Constitution were not
liable for any tax after 18th March, 1854

6. This position continued until 1st November, 1956 when the
Government of Part C States Act was repealed by the State Reor-
ganisation Act, 1956.

7. After 1st November, 1956, all Government buildings inc’uding
those which were consiructed after the commencement of the Con-
stitution were leviable to building tax in the absence of any exem-
ption.

8. In 1957, the Delhi Municipal Corporation Act was passed and
the Punjab Municipal Act, 1911, was repealed in its application to
the Union Territory of De'hi except New Delhi and Delhi Canton.
ment. The result was that the Punjab Municipal Act continned to
be in force in New Delhi. Section 113(1) of the Delhi Municipal
Corporation Act cnable the Corporation to levy property taxes.
which, as set out in section 114(1), include water tax, scavenging
tax, fire tax and general tax. It may be observed that the general
tax, though different in nomenclature, is, in character and nature,
identical with the building tax leviable under the Punjab Municipal
Act. The other property taxes, however, were not authorised under
the Punjab Municipal Act. Section 119 of the Act exempts lands
and buildings belongirg to the Union from all the property taxes
specified in section 114 unless any of these lands and buildings were
liable or treated as liable to any of the said taxes immediately be-
fore 26th January, 1950. Since the Government buildings in exist-
ence before 26th January. 1950 within the Delhi Municipal Corpara-
tion area were liable to building tax under the Punjab Municipal
Act, which is renamed as general tax in the Delhi Municipa! Corpo-
ration Act, these buildings continue to be liable to the general tax,
though they are not liable for other property taxes. The buildings
which were constructed after 26th January, 1950 are not liable to
any of the property taxes from 7th Apri', 1958 when section 119 of
the Act came into force.

9. To sum up—

(1) All Government buildings both in the New Delhi Munici-
pal Committee area and the Delhi Municipal Corporation
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‘area constructed before 18th March, 1854 were leviable to
‘building tax until 18th March, 1854, under the Punjab
Municipal Act, 1911, unless the Chief Commissioner of
‘Delhi had at any time exempted all or any of the these
buildings from the payment of such tax in whole or in
part.

¥(2) Government buildings which were constructed on or after
26th January, 1950, whether within the New Delhi Muni-
cipal Committee area or within the Delhi Municipal Cor-
poration area, were exempt from building tax from 18th
March, 1954 to 1st November, 1856 but Government huild-
ings constructed before 26th January, 1950 within this area
were liable to building tax during this period also under
the Punjab Municipal Act, 1911, unless exempted by the
Chief Commissioner of Delhi wholly or partly.

f(3) From lst November, 1956 to 7th April, 1958 a'l Govern~
ment building whether within the New Delhi Municipal
Committee area or Delhi Municipal Corporation area and
whether constructed before or after the 26th January,
1950, were liable to building tax under the Punjab Muni-
‘cipal Act, 1911, unless any of them were who'ly or partly
‘exempted from the tax by an order of the Chiet Commis-
sioner,

{(4) From T7th April, 1958 onwards all Government buildings in
New Delhi Municipal Committee area, whether construct-
ed before or dfter the commencement of the Constitution
are liable to building tax under the Punjab Municipal Act,
unless an order of exemption exists.

«5) From 7th April, 1958 Government buildings within the
Delhi Municipal ‘Corporation Area which were construct-
ed before 26th January, 1850 are liable to general tax
under the Délhi Municipal Corperation Act (and to na
other property taxes) 'but Government buildings gon-
structed on or dfter 26th January, 1950 are not liable to
any of the property taxes.

10. This note may perhaps ‘be shown to Shri Hari Sharma who
mnight, if necessary discuss with me the above conclusions.
Sd/- B. N. LOKUR,
Secretary.
31.1.1964.
Min. of Finance (Shri V. T. Dehejia)
Ministry of Law wo. No. 584/Advice (B) dated 1.2-1964.
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1 understand that Shri Hari Sharma has discussed this with

Shri Lokur.

Sd/- V. DEHEJIA,
20-2-64.

Adl ‘imy MHA

Mmiqtn uf Fmancv (Works Bramh} u.o. No. 1190-W dated 21-2-64.

Audit Ohservations

In respect of the buildings constructed after 26th January. 1950
there were periods during which taxes were not egally  leviable.
To remedy this situation. the Government of India in the Ministry
of Home Affairs O.M. No 20 11:63-Dethi dated 30th April, 1964 sonc-
tioned the payment of ‘Service charges' in Lieu of property tax, as

follows:--
Period Tax leviable I’.nnmt as decided
by the Ministry of
Home Affairs in the
Q.M. dated 20—4-1964-
DMC.
(i) from 1-4-1g54 to No building tax was Service charges calcu-
31-10-19%6 leviable as due to  lared at 75% of tix o

insertion of 4 new  buildings and land.
Section 21(A) in Gov-

ernment part C States

Act, 1951 from

18-3-1954 provisions

of Article 28s(1) of

Cerstitution of India

were applicable.

Service charges at 75%,
of the tax on buildings
and land.

(i) from 1-11-1956 to General Tax leviable
6-4-1958 under Punjab Muni-
cipal Act, 1911.

Servic: charges. at 759,
of General and other
property tax, water

No buildings tax levi-
al lc as Punj b Muni-
cipal Act, 1911 was

(ii1) from 7-4-1958
onwards

repe-'ed in its applica-
ticn to the  Union
Terrtery of Dethi by
Delhi M. nicipal Cor-
rereton Act, 1957
with effect from the
7-4-1958 consejuen:
on which Art cle 285
of the Constitution of
Ind'a become operat-
tive,

tax, scavenging tax and
fire tax spectfie] in
Section 114 of Delhi
Municipal  Corpore-
tion Act, 1957.
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Period Tax leviable  Payment as decided by the
Ministry of Home Affairs in
O.M. dated 30-4-64

v ot 1+ ot o ~apren ——— - [N —

NDbMC

(O fiem 1-g-10gg 1 No Budding tax levi- Service charges ot 75%,
R TR Rty (TN atble. «f the tax on buildings
and hand,

(i frem y-11-1086 Ruitding tax as leviable Do,
onv, rds. vnder Punjab Mumi-
apal Act, g,

Sd/- M. K. JAIN,
1.6-68.
Accounts Officer (R)




APPENDIX .ss ¢iv
Statement showing action taken on the recommendation of

the Public Accounts Committee made in their 12th Report
(Fourth Lok Sabha)

|
Recommendations:Observations that have been accepted by Govt.

MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS
Recommendation

The Committee have been repeatedly commenting upon the de-
lays on the part of the Ministries/Departments etc. in furnishing
notes stating the reasons for the circumstances leading to such ex-
cesses and emphasizing the need for submission of these notes with-
in the prescribed time-limit of two months from the date of pre-
sentation of the Accounts to the House. They had also urged the
Ministry of Finance in para 1.5 of their 45th Report (Third Lok
Sabha) to devise ways and means to avoid such chronic delays on
the part of the Ministries. The Committee regret, however, that
this year also there has been no perceptible improvement in the

matter in that only one note was received within the stipulated
time-limit of two months.

(S. No. 1 of Appendix XXIX to the 12th Report—4th Lok Sabha)
Action taken

Necessary instructions have been issued to the Ministries for
strict adherence to the prescribed time-limit of two months vide

this Ministry’'s O.M. No. F8(9)-B/68, dated the 10th June, 1968
{Annexure), A

[No. F.8(9)-B/68, Dt. 11-6-1968].
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ANNEXURE
No. F8(9)-B/68
GOVERNMENT or INDIA
MINISTRY OF FINANCE
DrpARTMENT OF ECONOMIC AFFAIRS

New Delhi, the 10th June, 1968
OFFICE MEMORANDUM

Susyect: —12th Report of the Public Accounts Committee (Fourth
Lok Sabha)—Action on.

The undersigned is directed to invite the attention of the Minis-
try of Commerce, etc. to the observations of the Public Accounts

Committee at S. Nos. 1 and 7 of Appendix XXIX to their 12th Re-
port (4th Lok Sabha) which are reproduced below:—

S. No. 1 (Para 1.2) —"The Committee have been repeatedly com~
menting upon the delays on the part of the Ministries/Departments
etc., in furnishing notes stating the reasons for the circumstances
leading to such excesses and emphasizing the need for submission
of these notes within the prescribed time-limit of two months from
the date of presentation of the Accounts to the House. They had
also urged the Ministry of Finance in para 1.5 of their 45th Report
(Third Lok Sabha) to devise ways and means to avoid such chronic
delays on the part of the Ministries. The Committee regret, how-
ever, that this year also there has been no perceptible improvement

in the matter in that only one note was received within the stipulat-
ed time-limit of two months.”

S. No. 7 (Para 2.13) “In Para 4(a) (i) of the Ministry’s Note, it
has been stated that the excess of Rs. 16.44 lakhs under the group
head “Bhutan Subsidy” includes an amount of Rs. 1,72,368, the debit
for which was erroneously raised by the Controller of Defence Ac-
counts, Patna in his Exchange Account for December, 1959. This
represents an arithmetical error in calculating the value of 440 bags
of rice and the error has been accepted by the Controller of Defence
Accounts, Patna and the A.G.CR. New Delhi. As the excess of
Rs, 1,72,368 has arisen due to an arithmetical error, the Committee
recommend that the principle enunciated in Para 7 of their Sixteenth
Report (1st Lok Sabha) may be extended to this case as well as to
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other similar exceptional cases where excess under a grant has
arisen due to an arithmetical error but could not be set right before
the close of the year. Such cases need not be considered as requir-
ing a fresh vote of Parliament for regularisation under Article 115
of the Constitution.”

2. The Public Accounts Comusitter have repeatedly been criticis-
ing these delays and instructions have been issued by this Ministry
from time to time requesting the Ministries to avond such delays.
This can be achieved by initiating uction in this regard immediately
when the excess comes to notice at the draft Appropriation Accounts
stage and by collecting the requisite information. ¢te. required in
connection with the said excess before the receipt of printed Appro-
priation Accounts, This will save time. enabie the Ministries to send
the note for vetting to Audit as soon wx Appropriation Accounts are
laid before Parliament and help in avoiding delays. It is hoped that
suitable steps will be taken n this regard and the delavs in  the
submission of notes avoided in future.

3. The recommendations of the Committee in Para 2.13 of their
Report may please be noted carefully and similar excesses, if any,
arising in future examined in the light of the above recommenda-
tions before submitting the notes to the Public Accounts Committee.
Doubtful cases may be referred to this Ministry for clarification, if
necessary, in consultation with the Comptroller and Auditor-Gene-
ral.

4. Ministry of Home Affairs, ete. may  kindly note the above
observations; recommendations of the Committee and the instruc-
tions in Paras 2 and 3 for necessary action.

(MANJIT SINGH)
Under Secretary to the Government of India.

All the Ministries, etc.



MINISTRY OF FINANCE
(DErarRTMENT OF EXPENDITURE)
Recemmendation

“The Committee find from the notes furnished by the Ministries
that defective estimation at the time of the framing of the budget
and revised estimates, failure to anticipate properly the receipt of
stores and debits relating thereto, absence of adequate provision for
the adjustment of old liabilities, erroneous adjustments and lack of
proper control over expenditure continued to be the main causes
for the excesses. '

The Committee note that pursuant to the earlier recommenda-
tions on the subject Government have issued instructions from time
to time. Thev hope that the Ministries Departments would conti-
nue to make efforts to improve the standard of budgeting and con-
trol over expenditure.” .-

{S. No. 2 (Paras Nos. 2.2 and 23) of Appendix XXIX to the 12th
Report (4th Lok Sabha)].

Action taken

The observations of the Committee have been noted and also
brought to the notice of all Ministries/Departments for information
and issue of suitable instructions to all concerned, vide Ministry of
Finance O.M. No. F.12(5)-E(Coord) '68, dated 2-9-1968 (Annexure),

[Min. of Fin. O.M. No. F.12(5)-E (Coord) /68, Wt. 24-9-1968].
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ANNEXURE
No. F.12(5)-E (Coord) /68
GOVEANMENT Or INDIA
MINISTRY OF FINANCE
(DwpARTMENT or EXPENDITURE):
New Delhi, dated 2nd September, 1968

-~

OFFKCE MEMORANDUM

Sussect: —12th Report of the P,A.C. (4th Lok Sabha) —Recommen-
dation No. 2--Preparation of budget estimates and control
over erpenditure,

The Public Accounts Committee, in paras 22 and 2.3 of their
12th Report (4th Lok Sabha) dealing with excesses over voted
Grants and charged Appropriation disclosed in the Appropriation
Accounts (Civil) 1965-66 have observed as follows: —

“The Committee find from the notes furnished by the Minis-
trieg that defective estimation at the time of the framing
of the budget and revised estimates, failure to anticipate
properly the receipt of stores and debits relating thereto,
absence of adequate provision for the adjustment of old
liabilities, erroneous adjustments and lack of proper con-
trol over expenditure continued to be the main causes for
the excesses.”

“The Committee note that pursuant to the earlier recommen-
dations on the subject Government have issued instruc-
tions from time to time. They hope that the Ministries/
Departments would continue to make efforts to improve
the standard of budgeting and control over expenditure”.

As the Ministries/Departments are aware instructions have been
fssued from time to time for the realistic framing of budget esti-
mates proper maintenance of liability and other control registers,
and for keeping a close watch on the progress of expenditure against
sanctioned grants.
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The Ministry of Home Affairs etc. are requested to note the ob—
aervations of the Committee and issue suitable directions to all con--
cerned fcr the proper observance of the instructions.

Sd/- (N. N. K. NAIR).
Deputy Secretary to the Govt. of India..

To
All Ministries, Departments of the Govt. of India.



MINISTRY OF TOURISM & CIVIL AVIATION

Recommendations

The Committec regret to observe that the instructions were ise
sued to defer some pavments to avoid excess over the Grant. The
-Committee have n their previous Reports (c.f. Para 3.8 of the 69th
Report ("Third Lok Sabha) taken a serious view of the postponement
of inevituble payments to avoid excess during the vear which is
against the General Financial Rules. Theyv hope that such instances
will not vecur in fulure.

[Serial Noo 3 Para 2.6 of Appendix XXIX to 12th Repoit (4th Lok
Sabha) ].

Another disquieting feature of this case is that the excesses
under the two Group Heads in question have occurred for three
saccessive vears from 1963-64 onwards under similar circumstances.
This shows that there is defective contro] over expenditure which
needs remedial action.

[Seria; No. 4 Para 2.7 of Appendix XXIX to 12th Report (4th Lok

Sabhu) ].

Actwn taken

Instructions have now been issued by this Ministry to all con-
cerned strictly to adhere to the provisions of Rule 75 of the General
Financial Rules regarding inevitable pavments and to exercise tight-
cr control over expenditure vide this Ministry's letter No. 2-VB(1)/
87 dated 12-6-1968 (Annexure).

Joint Secretary to the Govt. of India.



ANNEXURE
No. 2-VR (1) ;67
GOVERNMENT OF INDIA

MINISTRY OF TOURISM & CIVIL AVIATION

Dated New Delhi, the 12th June, 1968,
To
The Director General of Civil Aviation, New Delhi,
The Director Genera]l of Observatories, New Delhi.
The Director (GGeneral of Tourism, New Delhi,

The Commissioner of Railway Safetv, Lucknow.

Sunrectr —-Twelfth Report of  the Public  Accounts Committee
(Fourth Lok Sabha--1967-68)-—Need to avoid irregularity
inrolved 1 deferring payments to avoid excess over the
grant and to take remedial action to exvercise effective
control over expenditure.

Sir.

The Public Accounts Committee in their Twelfth Report (Fourth
Lok Sabha—1967-68) have adversely commented on the facts that
instructions were issued to defer certain payments during the finan-
cial vear with a view to reducing the amount of expenditure during
that vear. and that the expenditure was incurred in excess of the
final grant for the third vear in succession. The Committee has
emphasised the need to avoid the issuance of such instructions and
to take remedial action to achieve effective control over expenditure.
The reccmmendations of the Committee in this regard are repro-
duced below:—

Fara 2.6.—The Committee regret to observe that the instruc-
tions were issued to defer some payments to avoid excess
over the Grant. The Committee have in their previous
Reports (c.f. para 3.8 of the 69th Report (Third Lok
Sabha) taken a serious view of the postponement of in-
evitable payments to avoid excess during the year which
is against the General Financial Rules. They hope that
such instances will not occur in future.
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Para 2.7.—Another disquieting feature of this case is that the
excesses under the two Group Heads in question have
occurred for three successive years from 1963-84 onwards
under similar circumstances. This shows that there is
defective control over expemditure which needs remedial
action,

Government have accepted these recommendations which are
brought to your notice for information and guidance.

in so far as para 2.7 of the Committee’s Report is concerned,
for D.G.C.A. only your attention is also invited to instructions issu-
ed vide this Ministry's letter No. 1-VB (24) ‘67, dated 6th June, 1968
(Enclosure).
Yours faithfully,

- (P. PRASAD),
Under Secretary to the Government of Mdia.



ENCLOSURE
No. 1-VB(24) |67
GovERNMENT OF INDIA
MINISTRY OF TOURISM AND CIVIL AVIATION
New Delhi, 6th June, 1968.

The Dircector General of Civil Aviation, New Delhi.

Sussrct:-—-Control of exrpenditure under Major Head “56-Aviation”
and *“112-Capital Outlay on Civil Aviation.”

Sir,

I am directed to say that, as the Director General of Civil Avia-
tion is aware, expenditure in excess of fina] grants has been incur-
red during the consecutive 3 years from 1863-64 onwards under the
Group-heads “G-Works” and “L-Suspense” under the Major Head
“56-Aviation”. Again, there have been large savings for some years
under the Major Head *“112-Capital Outlay on Civil Aviation”, This
situation calls for remedial measures so as to avoid variatipns bet-
wean the final grant and the actual expenditure. It has, therefore,
been decided that in future the following requirements should be

strictly observed to exercise more effective control over expendi-
ture: - -

(a) Liability Registers should be properly maintained and check-
ed so that the commitment made or to be made for any particular

work and the anticipated dates of liquidation of liabilities are known
in advance.

(t) Reconciliation of expenditure.—The departmental figures of

expenditure should be reconciled timely with those maintained by
the Audit.

(c) Monthly returns of expenditure indicating the actuals as also
the estimated expenditure during the remaining period of the finan-
<ial year, should be submitted in time by all your subordinate offices
and by the CPWD in so far as Aviation Works are concerned, and
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in turn to Government by you, as required under para 65 of the
General Financial Rules (Revised and Enlarged, 1963).

(d) Periodical review of expenditure should be carried out at
mcre {requent intervals, say, after two or three months, as required
in the late Ministry of Transport and Communications (Departments
of Communications and Civil Aviation) letter No. 24-P(66) /61-pt.
dated 15-8-1962 (copy enclosed). For this purpose the latest figures
of expenditure and the liabilities already incurred or to be incurred
during the remaining period of the financial year concerned, should
be taken into account. In the case of works costing more than Rs. §
fakhs, and equipment the progress made in  delivery/execution
should be kept in view.

2. A copy of the instructions issued in this regard by you may
also he forwarded to this Ministry for information and record.

Yours faithfully,
Sd./-(J. N. GOYAL),
Joint Secretary to the Government of India.
No. 1.VB(24) /67 Dated 6th June, 1968.

Copy forwarded to the Ministry of Works, Housing and Supply|
Enginecr-in-Chief, CFWD!A.G.C.R., New Delhi.

Sd;- (P. PRASAD),
Under Secretary to the Government of Mdia



MINISTRY OF HOME AFFAIRS
Recomnmendation

This i a clear case of failure to maintain a Liability Register
and to moke adequate provision for the liabilities of the past years.
The Committee hope that the Government would ensure that these
instructions are strictly followed in future.

[S. No. 5 Appendix XXIX Para 2.9 of the 12tk Report of PAC—
Fourth Lok Sabha).

Action taken

NEFA Administration have been instructed to ensure that Liabi-
lity Pegisters are maintained properly by al] Departments of the
Administration so as to prevent recurrence of such excesses in
future, vide this Ministry's Letter No. 21 2:68-Ac. II dated 10-1-1968
(Annexure}.
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ANNEXURE
M. K. Nair No. 21/2/68-Ac.II

Dy. Financial Adviger Government of India
MINISTRY OF HOME AFFAIRS
New Delhi-1, the 10th January, 1968.

Dear Shri Krishnan,

Please find enclosed herewith a copy of extract of paras 2.8 and
2.9 of the 12th Report of the Public Accounts Committee (Fourth
Iok Sabha) 1967-68, regarding excess under grant No. 22—Tribal
Areas during 1965-66. It will be seen that the PAC has observed
that the failure to maintain a liability Register was responsible for
the excese in the aforesaid grant during 1965-66. I would, therefore,
request you to ensure that liabjlity Registers are maintained proper-
ly by all Departments of the NEFA Administration, so that past lja-
bilities which may have to be met during a financial year are pro-
vided for in the budget for the relevant year at the appropriate
time, so s to prevent recurrence of such excesses in future.

Yours sincerely,
Sd..- M. K. NAIR,

Shri S. Krishnan,
Financial Adviser,
NEFA, Shillong.



MINISTRY OF FINANCE
(DepARTMENT OF ECONOMIC AFFAIR )
Recommendation

In para 4(a) (i) of the Ministry's Note, it has stated that the excess
of Rs. 16.44 lakhs under the group head “Bhutan Subsidy” includes
an amount of Rs. 1,72,368. the debit for which was erroneously raised
by the Controller of Defence Accounts, Patna in his Exchange
Account for December, 1959. This represents an arithmetical error
in calculating the value of 440 bags of rice and the error has been
accepted by the Controller of Defence Accounts, Patna and the
A.G.CR. New Delhi. As the excess of Rs. 1,72,368 has arisen due
to an arithmetical error, the Committee recommend that the principle
enunciated in Para 7 of their Sixteenth Report (Ist Lok Sabha) may
be extended to this case as well as to other similar exceptional cases
where excess under a grant has arisen due to an arithmetical error
but could not be set right before the close of the year. Such cases
need not be considered as requiring a fresh vote of Parliament for
regularisation under Article 115 of the Constitution.

(S. No. 7 of Appendix XXIX to the 12th Report—4th Lok Sabha)

Action taken

The recommendation of the Committee has been noted and has
also been brought to the notice of all the Ministries vide this Min-

istry’'s O.M. No. F.8(9)-B/68 dated the 10th June, 1968. (See An-
nexure to Sl No. I).
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MINISTRY OF HOME AFFAIRS
Recommendation

The Committee find that despite the reiteration by the NEFA
Administration in January, 1966 that a Supplementary Grant of
Rs. 25 lakhs was required in the light of the actual flow of expendi-
ture for the first eight months and the expected liabilities, the Minis-
try did not take up the matter with the Ministry of Finance to
revise the demand upwards from Rs 10 lakhs to Rs. 25 lakhs. The
Committee are unable to accept the explanation of the Ministry
that the NEFA Administration was not sure of the adjustment of
the debits and, therefore, did not consider it necessary to take up
the matter with the Ministry of Finance The Committee would
like the Ministry to exercise greater judgment in making provision
for Supplementary Grants in the light of the actual expenditure for
the preceding months so as to avoid such excesses.

[S. No. 8 Appendix--XXIX. para 2.15 of 12th Report—Fourth Lok
Sabha.)

Action taken

The Committee's observations have been noted for future guid-
ance.
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MINISTRY OF HOME AFFAIRS

Recommendation

The Committee feel, that re-appropriation of a sum of Rs. 0.48
lakh under this group-head showed that no watch was kept over
the expenditure. The Committee feel that it should have been possi-
ble to avoid excess in these cases by closer co-ordination with the

accounts authorities and by coming up in time for the Supplementary
Grants. {

[Sl. No. 10, Appendix XXIX Para 2.21 of the Twelfth Report (Fourth
Lok Sabha)].

Action taken

The Laccadive, Minicoy and Amindivi Islands Administration has
been instructed to ensure a proper watch over the progress of
expenditure and closer coordination with accounts authorities so as
to avoid recurrence of cases of this type in future. (Vide d.o. letter
No. 22/1/68-AC.I1, dated 10th January, 1968—Annexue).
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ANNEXURE

Copy of d.o. letter No. 22/1/68-AC.IL dated the 10th January, 1968
from Shri M. K. Nair, Deputy Financial Adviser, Ministry of Home
Affairs to Shri C. H. Naire, Administrator, LM.&A. Islands, Kavaratti
Island.

Kindly find enclosed herewith extracts of paras 2.18 to 2.21 of
the Twelfth Report of the Public Accounts Committee (1967-68)
(Fourth Lok Sabha) containing their observations in regard to the
excess in Grant No. 62.1L.M.&A. Islands for 1965-66.

2. We shail be grateful if you could please ensure that a proper
watch over the progress of expenditure and closer coordination with
accounts authorities are maintained so as to avoid recurrence of
cases of this type, in future.

3. Kindly acknowledge receipt.
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MINISTRY OF INFORMATION & BROADCASTING
(DIBECTORATE GENERAL, ALL INDIA RaD10)

Recommendation

“The Committee feel that the excess in respect of most of
the items could have been covered if the Ministry had kept a close
watch on the progress of expenditure during the course of the year.
The Ministry could have avoided the excess either by going in for
a Supplementary Grant or by obtaining an advance from the Con-
tingency Fund of India before the close of the year. The Committee
desire that the Ministry should tighten the procedure of control over
the expenditure so that such excess does not recur”.

[S. No. 11 Appendix XXIX of Twelfth Report (Fourth Lok Sabhal.

Action taken

As already explained in the notes to the Public Accounts Com-
mittee, reasons for the excess during 1965-66 were mainly subsequent
increase in rates of Dearness Allowance and other inevitable pay-
ments which could not be covered by the Supplementary Grant
sanctioned by the Ministry of Finance and the advance from the
Contingency Fund of India could not be obtained as there was no
time left for going in for the same. In order to tighten up the pro-
cedure of control over expenditure, the DG AIR have issued instruc-
tions (Annexure) to the various Units of the AIR that no vacant
_posts for which no provision exists in the sanctioned budget should
be filled in; that all tours should be restricted to the absolute mini-
mum; that all avoidable purchases should be given up and the
Strictest control exercised over the purchase of stationery, furniture,
musical instrument etc; that trunk calls should be eliminated unless
.absolutely essential; that even local calls should be restricted; that
-strictest economy in the use of electricity and power should be
observed; that strict economy in the consumption of petrol and other
motor oil should be achieved by reducing the number of trips of
-vehicles to the minimum; that hiring of taxis should be discontinued
except in unavoidable circumstances and that programmes should
bem repeated on tape to the maximum extent possible.
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ANNEXURE

Madhuri Srivastava, Most Imriegxitg
Deputy Director of Administration. Express Delivery

GOVERNMENT OF INDIA
DIRECTORATE GENERAL, ALL INDIA RADIO

No. 1/64/67-B&A

Dated New Delhi, the 24th February, 1968.
Dear Shri,

This is in connection with the budgetary position of All India
Radio during the current financial year. As you are already aware
according to Para 71 of the General Financial Rules no expenditure
should be incurred which may have the effect of exceeding the total
grant or appropriation authorised by Parliament by law for the
financia] year except after obtaining a Supplementary Grant or
Appropriation or an Advance from the Contingency Fund of India.
Public Accounts Committee also take a serious view and criticise
adversely the unauthorised expenditure over the sanctioned budget
grant by Government Departments. 1t has been pointed out by the
Committee on several occasions that the expenditure must be kept
within the sagctioned budget grant. It is, therefore, of utmost im-
portance that the expenditure of All India Radio remains within

the authorised allotment of funds to the utmost extent if possibly

could. ;

2. We have recently examined the statements of accepted Revised
Estimates for 1967-68 for several units of All India Radio and have
observed that some units may not find it feasible to confine their
expenditure to the sanctioned budget grant during the current
financial year. We have therefore once again approached the Minis-
try of 1&B and Finance and have requested for a Supplementary
Grant of Rs. 135.20 lakhs so as to cover all the needs and adjust all
the debits of all the units. However, it has not been possible for
the Ministry of Finance to give more than Rs. 67-68 lakhs over the
sanctioned budget allotment for the year by way of Supplementary
Grant. You will appreciate that the Financial resources have their
own limitations and we have to assure our best cooperation.

3. It is, imperative now for all of us to make personal efforts to
see that utmost economy is achieved in expenditure during the
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current financial year. We must ensure that every single pemny
is spent judiciously with the strictest standard of the minimum
requirement. We must save whatever little we can under the
smallest item of expenditure, as this would enable us to meet short-
ages where they cannot really be helped. 1 would only like to
suggest on behalf of D.G. the following items for your scrutiny in
the last month:—

Travelling and other Allowances:

We must stop all tours in this month except where it cannot at
all be helped. We must also be ruthlessly serve in respect of over-
time and other allowances

Other Charges:

This is another sub-head which has suffered heavy cut as usual
Also this is the sub-head under which saving could be effected. It
is. therefore, necessary that all avoidable purchase must be given
up and strictest control should be exercised over the purchase of
stationery, furniture musical instruments etc. Under this will also
fall the expenditure ou telephones and trunk call bills. We must,
therefore, eliminate trunk calls unless we really desparately need
to make one. Trunk Calls should include STD (Subscriber's direct
dialling for long distance) calls also. Even on local calls there needs
to be severe control. Although this measure would not effect the
txpenditure in current financial vear now yet it is important. Also
it is presumed that instructions given earlier in this regard are
slready being followed.

Similarly complete economy in the use of electricity by switch-
mg off lights and heaters etc. when not required in the room, may
‘be ensured. There is also ample scope for economy in consumption
of petrol and of by strict use of staff ears. The reduction can be effect-
ad by reducing the number of trips and by sending four or five
persons together in one trip. The hiring of taxis may also be dis- .
continued except for emergent occasions. Local purchase of stationery
should also be stopped forthwith, also the use of telegrams when
express letters can do, be discontinued,

3. None of the suggestions given above are new and are mere
repetitions of what we have been advising in 1966-67 and 1965-66.
This is just to remind and invite attention to them afresh. You
must have been taking these measures already since April, 1967.
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4. We have also received from you individual references regard-
ing the budgetary position. In order therefore to assess your exact
requirements on the basis of actual expenditure it is essential that
the statement of expenditure for February, 1968 and the anticipated
amount required for essential and inescapable items of expenditure
for the month of March, 1968 are seen by you personally item-
wise. 1 would, therefore, advise you to include all accepted debits
and bills in the statement of your expenditure upto February, 1868
and include only those items of expenditure in auticipated require-
ments upto March, 1968 whicn you are dam sure of spending by
30th March, 1968. Any amount about which vou have the slightest
doubt that it may not materialise should not be included. You
should not bother if the figures shown by vou now do not tally with
the anticipated requirement shown by vou heretofore or your
overall statement records savings whereas you have earlier been
asking for more funds under any particular head of expenditure.
Please also see that that you do not defer or postpone any debits
or payments to the next financial year as this is irregular and has
been objected to by Public Accounts Committee. Moreover it may
upset your budget for next yecar. Having done all this please see
personally that the statement for February, 1968 in any case reaches
this Directorate at the latest by 6th March, 1968 positively. This
mutter has to be given priority over all other office work and under
the circumstances deserves your personal attention. In the event
of your statement reaching later than 6th March, there will be
chances of your requirement left out leading to difficulty of having
to explain your excess or saving being as the case may be. Kindly
record a certificate at the bottom of the statement that this has been
scrutinised by you personally. Since the expenditure of All India
Radio has been recording excess in the past 2-3 years which is against
all the financial propriety we have to take all possible and permissi-
ble steps so as to be able to explain the excess over the sanctioned
budget grant to the Public Accounts Committee.

~ 5. Kindly also send the information in the proforma enclosed
along with the expenditure statement in duplicate.

" 6. I shall be grateful of your kind cooperation in this regard so
that the accurate information reaches this Directorate at the earliest
and in no case later than 6th March, 1968.

Yours sincerely,
Sd. MADHURI SRIVASTAVA



MINISTRY OF PETROLEUM & CHEMICALS
Recommendation

The Committee desire that the Ministry should devise a proper
procedure for obtaining periodical statements of payments made

or likely to be made to the Railways so that proper and timely'
provision for it is made.

{S]. No. 12 of Appendix XXIX of 12th Report (Fourth Lok Sabha)]
Action Taken

A proper procedure has been devised for obtaining periodical
statements of (i) forecast/actual movement of furnace oil to public
utilities for power generation, (ii) bill of charges from the Raijl-
ways on account of freight concession on f{urnace oil and (iii)
book adjustments made by the Accounts Officer against the bills
preferred by the Railways. This procedure will enable the Minis-
try to frame more accurate estimates of expenditure on account of
freight concession on furnace oil.

Dated. 17th July. 1968.

Sd. (MADHAV RAJWADE)
Joint Secretary to the Government of India,
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MINISTRY OF STEEL, MINES & METALS

DIEPTT OF MINES & MEIALS

e o+ Sttt o —

¢ onchusion’Recommendations

Action taken

i

e e s i Bocts s o0 | i | AR o At W s Sy e o

‘The Comnittee feel that. with
Jdoser co-ordination  with the
Indian lurcau of Mines  and
Geological Survey of India, 1t
should have been possible to make
a realistic estimate and malc
provisions accordingly 10 avoid
eXCCss.

{S. No 13 of Appendix XXIX of
12th Report (I'ourth Lok Sabha}

The orders aclating to the merger of

the Lxploration Wing of the Indian
Burcau of Mines with the Geologi-
vol Survey of India with effect
from 1-1-1966, was issucd only
on the icth December. 1965, The
work relating to the merger wa

very heavy and intricate involvins
taking over of a number of big
operations! wings along with a verg
large number over 3000 of technicay
and  other personnel und  hugl

amount of stores and cquipmente
It took considerable time to settde
the vanous details arising out of the
merger  The unticipated require-
ments of the Exploration Wing for
the period  from  1-1-1966 to
31-3-1966, were regquired 10 be
assessed in January, 1966. Due to
the ressons mentioned above it
was not possible for the Geological
Survey ot India to calculate precise-
Iy the various items of expendi-
ture of cach section of the Explora-
tion Wing and as such the estiates
were prepared in consultation with
the Indian Bureau of Mines on
ad-hoc basis. The observation of
the Public Accounts Committee
has, however, been noted for future
compliance.
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GOVERNMENT Or INDIA
MINISTRY OF TRANSPORT AND SHIPPING
Recommendation

The Committee are of the opinion that there should be closer
coordination between the Ministry of Transport and the State Gov-
ernments concerned to avoid such excesses in future. They suggest
that the Ministry should ask the State Governments to furnish a
return on the likely liabilities to be incurred by them monthly in
the last quarter of the year so that trends of expenditure are deter-
mined more realistically and if necessary, adequate Supplementary
Grant is taken in time.

[SL. No. 14 of Appendix No. XXIX Para No. 2.35 of PAC (1967-68)
Twelfth Report (4th Lok Sabha)|.

Action Taken

Inpursuance of the recommendations of the Public Accounts
Committee (1967-68), necessary instructions were issued by this
Ministry to all the State Governments and Union Territory Admin-
istration (without legislature) impressing upon them the need to
furnish monthly expenditure returns by the specified dates in res-
pect of road-development works financed from Central funds wvide
the Government of India letter No. B-29(2)/68, dated the 19th
April 1968, a copy of which is enclosed (Annexure). The question
will be pursued further with the State Governments if these instruc-
tions are not complied with and implemented. It is hoped that the
situation will improve in the following years.

2. This has been seen and concurred in by the Audit.
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ANNEXURE
GOVERNMENT OF INDIA

MINISTRY OF TRANSPORT & SHIPPING
(Roavs WinG)

TELEGRAMS: TRANSPORT BHAVAN
‘ROADIND" NO. 1. PARLIAMENT STREET
No. B-29(2) 68. New Delhi-1, the 19th April( 1968.

Chaitra, 1890.
To
All State Governments, Union Territories (without legislature).

Sunject: Excess Over Voted Grants and Charged Appropriations
disclosed in the Appropriation Accounts (Civil) 1965-66—
Recommendation of the Public Accounts Committee (1967-
68) Twelfth Report (Fourth Lok Sabha),

Sir,

1 am directed to reproduce hereunder the recommendations of
the Public Accounts Committee (1967-88) contained in para 2.35 of
their Twelfth Report (Fourth Lok Sabha) for information and
necessary action:—

©2.35. The Committee are of the opinion that there should be
closer coordination between the Ministry of Transport
and State Governments concerned to avoid such exces-
ses in future. They suggest that the Ministry should
ask the State Government to furnish a return on the
likely liabilities to be incurred by them monthly in the
last quarter of the vear so that trends of expenditure
are determined more realistically and if necessary,
adequate supplementary grant is taken in time”.

2. According to the procedure evolved in pursuance of the recom-
mendations of the Public Accounts Committee (1963-64) contained
para 7(viii) of their 16th Report, the State Governments are
required to forward to the Government of India monthly returns
showing the expenditure incurred on National Highways (Original)
Works, Maintenance and Repairs of National Highways and other
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Centrally Sponsored Schemes by the 20th of the month following
the month to which the expenditure relates. In other words, the
action required to be taken in terms of the above recommendations
is already required to be taken by the State Government Union
Territory Administration.

3. 1t has, however, come to the notice of the Government of
India during the past years that the desired regularity in the sub-
mission of the expenditure returns is not maintained by most of
the State/Union Territories with the result that at no stage are the
Government of India in a position to know with reasonable accuracy
the total expenditure incurred by all the States!Union Territories
against the sanctioned grants for the vear. This naturally leads to
dificulties in regard to proper regulation and control of expendi-
ture to avoid excesses 'shortfalls against the sanctioned Grants.

4. Therefore in order to enable the Government of India to
determine more realistically the trend of expenditure, it is impera-
tive that the expenditure returns in question should reach this
Ministry positively, by the due date. If this requirement is com-
plied with, it will be possible for the Government of India to et
the State Government to reconcile in time anv discrepancy between
the departmental figures of the State Government Local Adminis-
tration and the figures of expenditure booked by the Accountant
- General concerned and reach a realistic decision as the additional
funds to be allotied to. or the amount that can be diverted from
the Government/Administration concerned so that the available
funds are fully spent and no appreciable excesses or savings occur.
On comparision of the departmental figures of expenditure furnish-
ed by the State authorities during the course of the last financial
vear, it was observed that there were appreciable variations bet-
ween both sets of expenditure figures. These variations were
hrought to the notice of the States concerned from time to time but
with no useful result. In order to ensure that the situation does not
recur. the State Government/Local Administration are requested
kindly to ensure that proper reconciliation of the departmental
fisures of expenditure and those of Accountant General is effected.

5. According to the existing procedure, the State/Local Admi-
nistration authorities are furnishing consolidated figures of expen-
diture. In case any charged expenditure is included in it, it may
not be possible to detect it and take further follow up action.
This will obviously lead to the incurring of charged expenditure
without appropriate provision therefor in the Budget. It is, there-
fore, necessary that the monthly expenditure returns should show
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distinctly the charged expenditure, if any, incurred during the
course of the month under report. In this connection I am to point
out that expenditure is “charged” on the Consolidated Fund of
India only if a court decree is against the Union Government. In
case the decree is against the State Government, the expenditure
involved with be treated as charged only so far as the State Gov-
ernment is concerned and will be met in the first instance from the
State's own funds. So far as the centre is concerned, {t is merely
a case of reimbursement of expenditure to the State Government
and can therefore he reimbursed bv the Central Government from
the “Voted Grant.”

6. It is requested that all concerned authorities under the State
Government/Local Administration may be advised suitably to
ensure that the instructions contained in the preceding paragraphs
are complied with strictly.

7. The receipt of this communication may kindly be acknow-
ledged.

Yours faithfully,

D. A. RAMA WARRIAR,
Enel. Nil. UUnder Secy. to the Govt. of India.



MINISTRY OF WORKS. HOUSING AND SUPPLY
(Department of Works and Housing)
Recommendations

The Committee regret to observe that funds for departmental
charges were not provided by two Central Public Works Divisions
and this resulted in excess in this case. They note that necessary
instructions have been issued by the Chief Engineer and hope that
such omissions will not vecur in future.

{Si. No. 15 (Para 237) of Appendix XXIX of the PAC 12th Report
(Fourth Lok Sabha)].

The recommendation of the Committee has been noted for com-
pliance.

Recommendation

The Committee are surprised to note that the Ministries of Health
and Irrigation and Power omitted to take into account the payments
sanctioned by Governmen! while intimating their final requirements.
The Committee would Itke the Government to examine whether
these amissions were due to any defecl in procedure. The Com-
mittee have no doubt that adequate steps will be taken to rectify
procedural defects, if anv. 1f. however, the existing procedure is
considered adequate. action should be taken to ensure its proper
implementation.

[S. No. 16 of Appendix XXIX to the 12th Report——4th Lok Sabha].
Action taken

The existing procedure requires that the Ministries, while inti-
mating their requirements, in respect of composite Grants controlled
by this Ministry. should take into account all the sanctions issued
by them and/or expected to be issued by them before the close of
the financial year and anv other information available with them.
They are also required to keep a close watch on the progress of
expenditure. It is. therefore, felt that there is no defect in the extent
* procedure and that it does not require any modification. The Min-
istries concerned have. however, been requested to strictly observe
the procedure in future.

The Committee are surprised to learn that a sanction issued for
Rs. 1:45 crores was through an oversight, reckoned as Rs. 1:45 lakhs.
The Committee stress the need for a thorough checking to avoid
such discrepancies in future.

[SL No. 17 of Appendix XXIX to the 12th Report (Fourth Lok
Sabha) 1.
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Action taken
The observations of the Committee have been noted.
Recommendation

Subject to the above observations, the Committee recommend
that the excesses referred to in paragraph 2.1 above be regularised
by Parliament in the manner prescribed in Article 115 of the Cons-
titution.

[Sl. No. 18 of Appendix XXIX to the 12th Report (4th Lok Sabha)]

Necessary action is being taken to present the Excess Demands
in the July-August, 1968 Session of Parliament.
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Recommendations, observations in respect of which Government
have furnished an interim reply.

MINISTRY OF FINANCE

DFPARTMENT oF ECONOMIC AFFAIRS
Recommendation

The Committee are surprised to note that the Customs autho-
rities over-assessed Customs Duty to the extent of Rs. 43.48 lakhs
while making the provisional assessment on imported paper, which
was not a new item. The Committee are also not satisfied regard-
ing the delay in the settlement of the claims for refund of excess
duty specially when the assessee is a Government Department..
They would like to be informed of the latet position reqardinm
refund.

[S1. No. 8 of Appendix XXIX to the 12th Report (4th Lok Sabha)].
Action taken

The requisite information will be submitted shortly.
[No. F.8(9)-B/68, dt. 11-6-69].
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APPENDIX XXXIV

Summary of main conclusions recommendations

e & b 3

Conclusions. Recommendations

No. Pata Noo Minisny Deptt
of Concerned
Report
1 2 3
1 113 Finance

All Ministries

T

he Committee in their successive
Reports on Excesses over Voted
Grants'Charged  Appropriations
have been commenting upon the
delays on the part of Ministries/
Departments in furnishing notes
stating the reasons for or cir-

cumstances  Jeading to  such
excesses and  emphasising the
need for submission of these

notes within the prescribed time-
limit of two months from the
date of presentation of the
Accounts ta the House. They
had also urged the Ministry of
Finance in para 1-5 of their
4sth Report (Third Lok Sabha)
to devise ways and means to
avoid such chronic delays on the
part of Ministries. They regret
to observe that this year also
there was no improvement. Not
8 single note relating to Excesses
disclosed in the Appropriation
Accounts (Civil; wus received
within the stipuluted time-limit
of two months. It is hardly
necessary to point out that such
delays not only disturb the
programme of work of the
Committee but also result in
avoidable delay in the regularisa-
tion of (xcesses by Parliament.

226



12

The Committee would also like to

ohserve that although they have
All Alinistries bheen repeatedly urging  upon
Ministries/Departments to make
every effort to avoid excesses,
there has bheen no improvement
in the matter. During the vear
under report, Excesses over Voted
Grants and  Charged  Appro-
priations as Jisclosed in the
Appropriation Accounts  (Civil;
aggregated Rs. s-0y crores  and
Rs. 4134 crores respectively  as
against Rs. 2-95 crores and
Re 1°99  crores  respectively
Jduring the preceding  year. The
Commitice would like Ministries
not to lose sight of the fact that
an excess over the amount Voted
by the I.cgislature represents an
unauthorised expenditure which
vitiates Parliamentary  control.
The Committce would like the
Ministry of Finance to take
suitable measures to ensure that
such excesses over  expenditure
are reduced to the bare minimum.

Firaonce

nor e The Comuni.sttee find from the notes
— e e e frrnisked Ly the Ministries that
Irrpatur & owes defvenve oot mution at the tim:
———— e e S framing the Budget and  revis-
Titpernn & Shoppirg o st ord that fuilure
———— e to  unticpate picperly  the
Al cber Minsstries recorpt of  stores and debits
reletirg  thercto, absence  of

wdeguiate provision for the

adjestmert  of  past  liabilities.

erroncous adjustments and  lack

of proper control over cxpenditure

corticued to be the mein causes

for excesses durine the year

under repert, Apother  factor

whkich contributed t  heavy

excesscs this yerr was lack of

co rcinaticn betwren the Central

Mir istries of Finance and Irriga-

ticn & Pcwer and between the

Centra! Ministries of Finance and
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‘Transport on the one hand and
State  Governmen's  on the

ather.

4 2:8  Home Affais The Commutter note that  exesss
occurred under the sub-hewd
‘A.z-Tour  Experses . wher

the actual expenditure amounte |
te Ry, 14,07, 629, azainst  the
orgeral provision of Rs, 4,252,000
and the finally revised provision
of Ry 12.30.«rc They vre o
convnced by the argument tha
the detats in respect ot tours from
the other Ministries  could not
have becn anricipated. A the
Committee understund the posi-
tion, the Jebits are penodically
raised by the Railway and Defence
Departments.  Since these (debirs
anse out of requiaitions  assued
by the Minisiry of Home Atfairs
for raitway  accommedation and
seeurty grrangements for tours
undertsker by Minaters, 11 s
not clear why 1t was not possible
for the Ministry of Home Atfais
before thev came  up with a
demand for Supplementary Grant
in March 1967, to review  the
rosition of outstanding  reqguisi-
tions on which debits had not
teen received and to make
suitable provision for the expen-
diture on that account.

< 211 Information & Broad-  The Cammuttee note that there
casting has been an excess in this Grant

for the sccond vear in succession .

During both the vears, the

Ministry  had failed to obrain

funds through Supplementary

Grants to meet the excess expen -

diture.
6 213 Information & The Conmittee find it difficult
Brozdcasting to comprehend how the Ministry

failed even to make provision for
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1 2 2 4

a sttt car which, in any cese,
the Ministry of Finance apperr
1o have considered  unnecessary
Even if the stafl car had bee
purchased rewards the close o
the vear, the proposal for e
purchase  should  have bec
mooted and fimibsed well i,
advance and it should have bee
rossihle to hove provided  funds
At the stage the  proposal was
being fnadised.

- 2o Informtbon & The Committee  deprecate the
R oudontmy rendency on the part ot the
Ministry of Information

and Broadcasting to incur expen-
diture withour  regard  to the
canctioned Gieantand the financinl
irstructions assucd by Govern -
ment, It Ministries start
exceedig the  sancuoned allot-
ments i this mahner, Paclinmyene:
tary  control  ever  expenditure
loses sty mweaning. The Congy-
mirtee trust that the Ministry
will  henceforth stoctly comply
with financial instructions  wnd
keep their expenditure within the

allotment.
N o= Information & The Coprpmatiee are not - impressed
Broadcasting by omest of the reasons given

by the Munistry for the excess.
Tt s not clear why the Ministry
failed to provide for payment
of hills relating to the prev.ous
vear, as it would have  beo
hardlv reascnable to suppose
that debits would remain unadju-
sted for twn vears. Nor is it
clear whether the incregse in
printing charges  occurred so
unpredictably as 1o make provi-
sion for it impracticable,  As
regards the purchase of staft cars,
the Committee find from  the
explanation of the Ministry that
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e s

the orders were placed in the
previotce veats  In the circum-
stances, it is no? clear how the
necessity for a provisinn on thig
acenunt escaned the notic: of the
Ministnv - Mention has been
made i the explagnation of the
meresse w the price of ¢ores
Jue to Oevghaation gt incerrase
aocnstams duy. Devabaiation
decurredt i Tune, 1965 avd no
Mere e, N ertoms Jdure were
reade towards the close of the
firqrenal vagr, The axalpean
of the Amisiry 1n *his recard
can, thepef e, e hardly re-
rarded e tenable

¥ 201N Infoam vy & The ¢ oyt sl e e that
LSE IR REEN EEART b ey tnder the Televivion
Coemtre v syt oential, Here

ceven the by £ pvemenr of

rre v o8 e 1 anadY gt sts
cremic Tl g ey o ol
rrovision of funds was made.
The bulk of the excess was due to
purchase of flm which accounms
tor more than  two-thirds  of
the  excess under this head.
The Committee would like the
Ministry to examine, in consulta-
tion with the Ministry of Finance,
whether adequate and satisfuctory
arrangenients for  control  of
expenditure on the Television
Centre  exist, as  the CXCOSS
amounts to as much as 14°, of
the original grant,

10 2:21  Information & Broad- The Commirtee tee]l  that  these
casting. instructions have value only if

the ficld organisations in  fact

act on them in letter and spirit

and ensure that the sanctioned

budget allotment is not exceeded.

The Committee would like to

watch this through the future

Appropriation Accounts relating
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2 3 4 e

to this grant of the Ministry of
Information & Broadcasting.

.
. rt & Shippi i) The Committee note that in the
2:37  Transpo prine ()case of both the Grants under

consideration—Nos. 89 and 137--
the estimated requirements were
purposely reduced in view of the
constraint on the general re-
sources position of the country.
The purpose had, however, been
partly defeated by heavy excesses
in both the grants. It is evident
that the Ministry’s instructions
to State Governments to restrict
expenditure to the sanctioned
allotments had no visible effect
and that the latter exceeded the
allotments at will. 'The lack of
coordination between the
Ministry of Transport and
Shipping and Srate Governments
revealed in these cases is distress-
ing. It has been stated in the
Ministry’s note on Grant No. 137
that the Ministry had not received
intimation from any of the State
Governments about the likelihood
af their expenditure  exceeding
the allotments. In the case of
the same Grant, variations in
respect of cxcesses  amounting
to over Rs. 1-30 crores had not
been  explained by the State
agencies to the Ministry even
threc months after the close of
the financial year. The Com-
mittee would like the Ministry
of Transport and Shipping/
Finance to examine this aspect
further in consultation with the
State Governments  concerned
so that the agencies undertaking
the work on behalf of the Central
Government do not exceed the
allotment without prior approval.

Finance.

2+27 Transport & Shipping (ii) The Committee further observe
that out of the said Rs. 1-30
crores incurred as excess expen-
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229

Ministry o ‘Fransport
& Shipping

14 234  Department of ¢ om-
pany Affairs.
15 238 Department ot

Company Affairs,

1

—

—

diture, Rs. 61 lakhs related to the

Union Territory of Delhi. The
Commmttec are surprised  that

cven in the case of road develop-
ment works being carried out in
the capital and its  wvicinity,
it should not have been posible
for the executive  agency —the
C.P.W D in this case to explain
variations  The C.ommittee
need hardly  emphasise the im-
perative need of close co-ordina-
tion between the Ministry and
State Governments Union erni-
tory Administratntons.

he Commuttee would like to watch

the implementation of the instruc-
rnons  issued by the  Ministry
ol Transport & Shipping  pur-
suant to the recommendation of
the DA C.  1967-68) made 1n
para 235 of ther Twelfth Report
“Fourth Lok Sabha. through
tuture Audit Reports

‘he Commuttee are not convineed

by the explanaton given by the
Department of Company AHairs
for the Excess 1n Grant Noo 77,
Ioas clear from the tacts of the
casce that had the Department of
Company Attases exercised
a close watch over the progress
ot expenditure during the course
of the yvear, 1t would have been
possible for them to cover the
excess and that  suthicient care
wis not taken while making a
review of their requirements tor
additional tunds.

‘he Committee also notice  that
out of the total excess of
Rs. 80,344, a little over  one-

fourth (Rs.  29,277) was due to
payment of Dearness Allowance
at enhanced rates v cmployees
at Kanpur, Calcuta, Delhi
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Finance

Finance
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4

Bombay, Madras and Ernakulam.
The Committee find that the
orders for enhancement  of
Dearness  Allowance with re-
traspective  cffect were  issued
by the Ministry of Finance well
betore the close of the tinancial
vear, f.c., on 19th October, 1966
It 1s not, theretore, clear why the
Department of Company  Affair

had any difficulty in estimating
their expenditure tor  Dearness
Allowance and 1n making provi-
sion theedfor.  T'he  Commitree
would like to know whether the
Department  (xl estimate their
requiremients  and, o this  was
done, why the excess occurred.

The Commuttee are surprised 1o

learn that the Ministry of Finance
who are expected to give a lead
to other Mimistries 1in the matter
ot tinancal discipline,  should
have advised  the Ministry 1o
issuc telegraphic  instructions to
field offices to deter the expendi-
ture to the next  hnancial year
which was notonly in contraven-
non of Rule 75 ot the General
Financial Rules, but also against
the repeased observations  made
by the Public Accounts Com-
mittec in their successive Reports
on Excesses The  Commirttee
take a serious view of this,

The Public Accounts  Conmmittec
(1966-67), in para 3-%5 of their
69th Report (Third Lok Sabhaj,
had cvxpressed surprise that ins-
tructions to postpone payments to
avoid the excess should have
been issued. Pursuant to the
above recommendation, the
Committee have been informed
by ‘the Ministry of J'inance that,
to obviate such cases, necessar

instructions had already  been
issued by them on roth August,
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1966. The Committee regret to
observe that the advice given by
the Ministry of Finance to the
Department of Company Aflairs
in this case was in dircct con-
travention of their own earlier
instructions. The Committee
trust that such  contraventions
of the Financial Rules by
Ministries will not occur in

future.
18 2-44 Finance The Committee observe from the
s s note furnished by the Ministry
Irrigation & Power ot Finance that the adjustment

of the equipment loan under the
A1D. programme is donc by
Accounts Otficers on the strength
of advice issucd by the Ministry
of Finance. Out of the total
excess of Rs. 3,68.87,917, the
adjustment of the equigment loan
(Rs. r1.17,22,081) accounts for
the bulk. Iris not clear to the
Committee why the Ministry of
Finance, having issucd the advice
tor adjustment, failed to ask the
Ministry of Irrigation & Power
to provide the requisire funds.

1Y 2-45 Finance The Comnutree also observe from
B T the note furnished by the
All Ministries Ministry of Finance that there

was delay on  the part  of
Government in recovering ways &
means advances given to certain
States. They desire that the
Central  Government should
invariably initiate  immediate
steps for the recovery of uncleared
advances, together with interest,
after these come to notice.

.20 2-47 Finance The Committce observe that the
excess in this Grant during the
Irrigation & Power year 1966-67 was caused by the
same factors which were res-
ponsible for the excess during the
preceding year. This indicates




that even alrer the initiad crror
had come to notice, no remedial
steps were taken and the lack
of coordination between the
Ministries of Finunee and Irriga-
tion & Power porsisted.  This
the Committee consid:r  highly
regrettuble.  They would there-
tore desire that the  present
procedure may be reviewed and
lacuna. if any. removed. so that
rege. -ite de oty ot necessary,
are provided i time.

48 o av.on Thy Commirtee observe that while

4 Browdeasainy there was an o oexenss ot
Rs. 350,530 on account ot
receipt - of  more  debits than
anticipated i respect of equip-
ment under Suspense, there was
at the same time o savine of
Rs. 2 72,047 on accon oo delay
in recpt ot debiv tron und
aceepianes ot debirs by other
Departments/Officss . coneerned
under  the  sume Group-Head.
This indicues the need tom closer
liaison betweea the pu-chise and
buldgz.t wings  The Conmirree
trast that neesssary remeaedial steps
will b taken i the marter,

22 2-52 0 Foanee The Commitree ¢oncur in the views
of the Ministry of [inance and
the C&AG. rtha the  excess
i the present ¢ should  be
treated ws ow misclassifleation.
They. aceordingly,  recommend
thi, 1 consonanc: with  the
princple  enunciated in pars 7
of their 16th Report (First Lok
Sabha), th: excess ir this case
should not be considered  as
requiring a tresh vote of Parlia-
ment for regularisation  under
Article 115 of the Constitution.

23 2'58  Atomic Energy The Comunitree feel that the varja-
tions beiween the final esiimares




2. 2.6 Atomuc Ineigy

At _l7xlc1'g_\
Works, Hovsing &
Suprh

2.67  Pests & Telegraphs

approved by the Department’s
Liaison Officer in Montreal and
the acrual payments made by the
Export Credit and  Insurance
Corporation of Canada on  ac-
count of Mach'nery and Epuip-
ment (Rs. 68:Ro lakhs) and
Consultarcy Charges (Rs 21.08
lakhs, arc  too  wide even
atter making Jue allowance tor
the nme-lag between the presen-
tation ot nvoices and their final
sertlernent by the ECIC. The
Commirttee would like 10 know
whether the Department man.
tains close liaison for purpose of
budgeting with its Liaison Officer
in Montreal and whether her
latter furnishes periodical reports
to the Department about the
progress ot pavments by the
FCIC,

that the
ave,  after
of lading.

The Commutee  feel
Departient could
rcee vy the balls

provded for then hatnbty on
Locetnt of customs duty
The Conmmmitice would  like th®
Ministry of  Works, Housing

& Suypplvand the Deparrment of
Atumic Energy o look  ino the

meatter atid resolve it ar an encly
Jrte They would  also bk
Gevernment to issue suitable
instructions 1o prevent the
recurrence of such casos.

The Committer tee! the a0 S time
cof making a review of their

requirements for additiona funds
rrder the head *Stores and
Menufacture  Susperse,’ the
Department had not been realis-
tic in their assessment,
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2. €u

2.7

274

Pests & Telegraphs

Posts & Telegraphs

Fingnce

Ajl other Ministries

Finance

Fingnce

All Minigtries

T

The Commuttee note trom the

exrlanation for rthe exaes. that

one of the conrribrtory  fuctors

woes the supply of stores Ly
orpanisatiors like the Indian

Telephore Industrics in excess
of the criganal  anticipations of
the Department.  However, the
Department have also simul-

rancously  explamed  savirgs
under the Grrgnt as due mrer alija
th por-recer t of storcs from the
Indan Telephone Indestrecs and
other soprees. Thes would appear
Te sprpest that b exsting
procedure for warchs ~ receipt
of stores ordered by *he Depart-
ment and assessing 'he require-

ments of fy nds for such purchs see
needs 1o be improved.

he Cromnettee are surprised 1o
rote that the Department  passed
a reapprepriation order urder the
head fer a svm in excess of the
provision made in the Budget.

The Committee would  like 1o

observe that, os there is usually
no element of  uncertainty or
unfereseeability  in expenditure
on pav and allowances, there
should rormally te no cxcess
on this accoumt,

Subject to the above observations,

the Comrnittce recon mend that
the cxcesses referred to in para
2+1 above be regularised it the
manncr presciited in Article 11§
of the (onstitution,

The Committee are in broad

agreemeut with the suggestion
of the Ministry of Finance
contained in paras 3.7 and
3-8 above. In regard to the
suggestion contained in sub-
para 3.7 (iv), however, they

- - T —



238

1 2 3 4
TTTmoT o - would like to observe that
their experience of the receipt

of direct Notes on Excesses
from the individual Ministries
has not been very hanpy.
They, therefore, desire that
thke submission of Notes on
Excesses, duly vetted by
Audit, should be centralised
in the Budget Division of the
Ministry of Finance. who
should be responsible for
furnishing them to the Com-
mittee immediately after the
presentation of the Approp-
riation Accounts to Parlis-
ment or by the 10th of April,
whichever is later. Saubjecct
to this modification, the
Committec desire that the
proceduvre suggested by the
Ministry of Finance in paras
3.7 and 3-8 above may be
introduced with effect from
the Fxcesses relating to the
year 1967-68.

32 37« Ralwae The Committee also desire that
the new procedure, as set
forth in paras 3- 7-- 3.8 of this
Chapter, should also be
followed with necessary modi-
fications by the Ministry of
Railways in respect of Grants
relating to that Ministry.

GMGIPND--L S 11889 (aii) L S--- 7-11-68—1150.






